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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA 
Mmday, 16th April, 1951.

The Home met at a Quarter to Eleven 
of the Clock

[M r . S p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

R ec r u it m e n t  o p  I ndians in  M alayan 
P o lice  F orce

*8138. Dr. Ram Subhmf SlBffh: (a) 
Will the Prime Minister be pleased to 
state whether Indians are recruited in 
Malayan Regular PoUca force?

(b) If so, what is the approximate 
number of Indians in Malayan Regular 
Police Force?

The Deputy MlBlster of External 
Affairs (Dr. Keskar): (a) The Indians 
resident in Malaya are recruited to 
the Police Force of Malaya.

(b) 8239.
Dr. Jpun Sabhag Singh: May I know 

w hetifc Indians are recruited to the 
Special Constabulary of Malaya?

There is no ban on the
recruitfnent of Indians to the 
Special Constabulary. But I would 
require notice if my hon. friend wants 
to know the number of Indians or 
whether Indians are in the Special 
Constabulary.

Dr. Ram Subhag Singh: May I know 
whether there had been any casualty 
among Indians, in the regular Police 
or in the Special Constabulary?

Mr. Speaker: What does he mean by
any casualty’? .

Dr. Ram Subhag Singh: They were 
used by the British to suppress tho 
insurgents and I want to know If 
there were any casualties among the 
Indians.
33 P.S,

32U

Dr. Keskar: There have been casual
ties among Indian policemen, but I 
have not got the figures here.

P r o pe r ty  o p  B ellig er en t  Co u n tr ie s

*3139. Shri Sidhva: Will the Minis
ter of Commerce and Industry be
pleased to state what is the total 
amount of property movable and im
movable in India of the belligerent 
countries, Germany and Japan, during 
the last war?

The Deputy Minister of Commeree 
and Industry (Shri Karmarkar): The
total value of movable and immovable 
property in India of belligerent enemy 
dDuntries is estimated at Rs. 6,57,03,000.

Shri Sidhva: May I know whether 
they are movable or immovable pro
perties and, if movable^ what are the 
articles?

Shri Karmarkar: The major portion 
of it is immovable, I think.

Shri Sidhva: All immovable?
Shri Karmarkar: Not all, the major 

portion of it.
Shri Sidhva: What are the movable

articles, may I know?
Mr. Speaker: Has he got any sepa

rate figures?
Shri Karmarkar: No, Sir.

Shri Sidhva: What are the countries 
owning the properties, generally, may 
I know?

Shri Karmarkar: The oountries are
Germany, Austria, Japan. Italy, 
Hungary, Rumania, Bulgaria and 
Siam.

Shri Sidhva; What is the position
of these building;;, the war having 
ceased? Has any i /̂?rc(?mpnt been 
arrived at?

Shri Karmarkar: Tlie v/holu uuttcfr
will be reiJolvod Ctfler P-.. o

V f
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are signed and no decisions have so 
ia r  been arrived at relating to the 
final dispofial of any of the assets 
vested in the Custodian of Enemy 
Property. Pending a final agreement 
they are governed by the Potsdam and 
Paris Agreements.

Eliri Sidhva: Has any treaty been
sigatjd with Germany?

Shri Karmarkar: As my hon. friend 
doubtless knows, Germany has been 
removed, as from 1st of January, from 
the list of enemy countries. But this 
fact does not in any way afl'ect the 
po'^'tion regarding German repara
t i o n . T h e y  continue to be 
governed by the Potsdam and 
Paris Agreements in which the 
Allied Pf)wers have prescribed the 
principle and procedure to be followed 
for reparations from Germany.

P aper  M ill s

*3146. Shri S. C. SamanU: Will the 
Minister of Commerce and Industry be
pleased to state whether it is a fact 
that negotiation*; are under way in the 
United States of America to establish 
pulp and paper mills in India for the 
manufacture of newsprint from 
bagasse, the waste fibre of sugar cane?

The Minister of Commerce and 
Industry (Shri Mahtab): Government 
have no information.

Shri R. C. Samanta: Is Government 
aware that newsprint manufactured 
from bagasse, the bleached pulp of 
sugarcane waste, was recently used 
for the first time in U.S.A. and it 
served a useful puropse to meet the 
world-wide need on account of news
print shortage?

Shri Mahtab: In fact we received 
information sometime in March 1950 
that attempts were being made by one 
company in U.S.A. to manufacture 
newsprint out of this raw material, 
but on investigation it was found that 
it would not be suitable for newsprint 
as is used for newspapers. Now it is 
reported that one factory has been set 
up In Philippines which is using this 
raw material for the purpose of manu
facturing newsprint, and that Is 
being Investigated. Here in India 
also the T.otus Industries are setting 
up a factory to manufartiire news
print r>nt of this raw material, but 
this will go into production sometime 
next year.

Shri S, C. Samanta: Will Govern
ment niease enouire whether the 
American comT>any has produced 
newsncint out of bagasse of the re
quisite quality, colour and receptivity 
of Ink?

Shri Mahtab: As I have already 
said, we have made enquiries through 
the India Supply Mission and they re
ported that the newsprint manufactur
ed w a s not suitable for our purposes 
here.

Shri Deshbaadhtt Gupta: I want to 
know what steps, if any, Government 
have taken to produce newsprint in 
India.

Shri Mahtab: Sir. there is another
question relating to this—No. 3144 on 
the Q uestion  of financial jielp to the 
Nepa mills.

Shri T. N. Singh: May I know
whether Government have taken any 
step to advise their scientific depart
ments to experim ent on their own. on 
the use of bagasse for newsprint 
manufacture?

Shri Mahtab: I think I stated once 
here that the C.S.I.R., and the Indian 
Forest Research Institute have found 
out a formula according to which 
newsprint can be manufactured out 
of bamboo pulp, and that formula has 
been purchased by one of the paper 
factories in India and they are trying 
at it.

O f f ic e r s  in  I ndian  E m b a ssie s  A broaa

♦2141. Dr. M. M. Das: Will the
Prime Minister be pleased to state:

(a) the numbers of officers, both
gazetted and non-gazetted, in the 
Embassies, Consulates, Legations and 
Missions etc. of the Government of 
India during each of the years 1949
50 and 1950-51; and

(b) the increased expenditure Gov
ernment had to incur in the year
1950-51 on account of the increase in 
the number of officers?

The Deputy ^Minister of External 
Affairs (Dr. Keskar): ( s l)  The number 
of officers during the two years
1949-50 and 1950-51 was as folrows:

Gazetted. 
Non-Gazetted 
Class IV.

1949-50
293
1002
629

1951-51
278

1033
653

(b) The increased expenditure 
which Government had to incur In 
the year 1950-51 on account of the 
additional staff appointed In our mis
sions abroad was approximately Rs.
5 lakhs.

The above information does not in
clude figures relating to our High 
Commissioner’s office in London for 
which figures have been called for.

Dr, M. M. Das: May I know the 
reasons that led to the increase in the
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num ber ol offlce f̂s that Government 
iiad to employ during the year
1^50-51?

Dr. Keskar: It depends on the work 
in the various Missions. If my hon. 
friend looks at the figures he will find 
that the number of gazetted officers 
has in fact decreased. There were 
293 in 1949-50 while we have only
278 in 1950-51. It is in the non
gazetted staff that there is a slight
increape. In certain Missions, for 
example at Rangoon, we get a sudden 
heavy rush of demands for passports 
by Indian nationals, and we have to 
employ the requisite non-gazetted 
staff for that purpose. So it happens 
in many other Missions that there is 
;a demand, where the work increases.

Dr. M. M. Das: May I know what 
portion of this increased number of 
oflficers was newly recruited and whnt 
particular method was adopted for 
their recruitment?

Dr. Keskar: I am afraid I won’t be 
:ablr> to say offhand what numbers 
^ e re  newly recruited, but with regard 
to all staff that is recruited the recruit
ment is done according to ,the rules 
laid down. '

The Prime Minister (Shri Jawahar-
lal Nehru): Sir, there is one matter to 
which I should like to draw the atten
tion of the House. My colleague the 
Deputy Minfyjter mentioned Rangoon 
-and the additional staff employed 
there. Now we look at the expendi
ture side of it. The fact is that that 
additional staff for passport and other 
purposes actually brings In much 
larger revenue than is spent on them 
—it is far greater. But that is not 
shown here. That goes to the re- 

"venues of Government. So you don’t 
balance the figure of expenditure with 
thnt. In Rangoon, when I went there 
last year, it was an extraordinary 

sight, of hundreds of people waiting for 
passports in very congested corridors 
and not enough staff to Issue them 

visas and passports. There we had 
to have some staff with the result tlyit 
our income went up much more, apart 
from the facilities afforded

Dr. Deshmukh: May I know how 
many of these various ofBcers are per
manent and how many are temporary?

Dr. Keskar: I would require notice 
for ffiving the particulars in respect of 
permanent and non-permanent ofDcers. 
B ut generally I may inform m r hon. 
friend that gazetted officers emplojred 
l>y the External Affairs Ministry ar^ 
permanent or are on the point (.f be
ing made permanent

Shri Gaulam: Is it a fact that somft
of these embassies and legations are 
under-staffed while others are over
staffed? If so what stfeps do Govern
ment propose to take about it?

Dr. Keskar: My experience is that 
probably with rare exceptions our 
embassies are terribly under-staffed.

Mr. Speaker: Next question.

W ood P ulp  ( Im i»o r ts )

*3142. Dr. M. M. Daa: Will the 
Minister of Commerce and Indnstry be
pleased to state:

(a) the total quantity of wood pulp
imported into India during 1950-51 and 
their value; ^

(b) the industries for which tho^ 
have been imported;

(c) the countries from which they 
have been imported; and

(d) the rate of import duty, if any?

The Depaty Minister of Commerce 
and Industry (Shri Karmarkar): (a)
106,736 cwts. of wood pulp valued at 
Rs, 33,93,864 were imoortepl into India 
in the nine months April to December
1950.

(b) It has been imported for paper 
and rayon industries.

(c) It has been imported from Nor
way, Sweden, Finland and Ceylon.

(d) The standard rate of import 
duty is 18 per cent, ad valorem. 
Wood plup has, however, been exempt
ed from the pa.vment of so much o£ 
the customs duty as is in excess of 
15 per cent, ad valorem in implement
ation of the Annecy Protocol of Terms 
of Accession to the General Agree
ment on Tariffs and Trade dated the 
10th October 1949.

The import duty is 10 per cent, ad 
valorem when it is imported from 
Burma and is the produce and manu
facture of that country.

Dr. M. M. Das: May I know what 
percentage of these total imports was 
utilized for manufacture of rayon, that 
is, artificial silk and what percentage 
for other purposes?

Shri Karmarkar: I have given the 
figure actually imported in answer to 
part (a). I can tell mv hon. friend 
that our actual reaulrements for 
paper Industry Is 15,000 tons and rayon
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industry 10,000 tons on an average. 
The total is 21,000 tons.

Dr. M« M. Das: May 1 know what 
portion of the finished products that 
are manufactured in this country out 
of raw materials imported are export
ed?

Sliri Karmarkar: I am not aware of
any export. I will And out.

Shri Hussain Imam: Is it a fact 
that the total figure which the hon. 
M inister stated is based on the present 
capacity or on the capacity that has 
already been installed and not work
ed?

Shii Karmarkar: I presume it is 
being worked at the present capacity.

Shri T. N. Singh: I want to know 
whether the 15 per cent, ad valorem 
duty on wood plup works out to a 
much higher rate as compared lo the 
specific duty imposed on manufactur
ed newsprint imported here.

Shri Karmarkar: l should like to 
find that out. I have no ready infor
mation on that point.

F inancial H elp to N epa  M il l s

^3144. Dr. Deshmukh: Will the
Minister of Commerce and Indusbry 
be pleased to state the financial or 
other help which Government have 
given to the Nepa Mills in Madhya 
Pradesh?

The Minister of Commerce and 
Industry (Shri Mahtab): No financial 
help has been given by the Central 
Government. The following materials 
have been released for the construc
tion of the Mills: •

(i) Iron and steel—2,205 tons.
(ii) Cement—4,010 tons,
(iii) Pipes—18,800 feet.

Dr. Deshmukh: May I know if the 
Central Government is interested in 
the industry manufacturing newsorint 
a t an early date and if so, what is the 
present condition of the industry and 
what help if any is supposed to be 
given to it hereafter?

Shri Mahtab: The Madhya Pradesh 
Government approached the Govern
ment of India for financial assistance 
early fn 1050 nnd they were told that 
at that particular moment no financial 
BSRi '..nr;' roiild be given but the 
position would V>e reviewed sometime 
later in the year and it was reviewed 
in November lost year and again they 
were told that it was not possible for 
the Government of India to render 
any financial assistance. In the mean
while a Committee was set up by the

Madhya Pradesh Government to in
vestigate into the working of the 
managing agency and that Committee 
is known as the Shroff Committee. 
They reported that about Rs. 4*5 
crores would be necessary for complet
ing that project and an addition of 
Rs. 35 lakhs for current expenditure 
would be required. The Madhya P ra
desh Government have only Ks. me 
crore and odd at their disposal. So it 
was not possible for the Government of 
India to go to the assistance 
of the Madhya Pradesh Government 
to the extent of about Rs. 3 crores. 
That was the position.

Dr. Deshmukh: Is there any other 
mill started in India or about lo be 
started so as to make good the defi
ciency in newsprint? Has the Govern
ment got any other scheme?

Shri Mahtab: There is no scheme 
under contemplation of the Govern
ment of India and so far as I am 
aware no other factory proposes to 
manufacture newsprint at the present 
moment.

Dr. Deshmukh: Is the Government 
aware that if no assistance from the 
Centre is given, all the money that 
has been invested would more or less 
be lost?

Mr. Speaker: Order, order. This is 
only an argument.

Shri Kamath: Has Government got 
any information as to whether the 
Madhya Pradesh Government is 
negotiating the transfer of this com
pany to a private party subsequent to 
the submission of the report by the* 
Shroflf Committee?

Shri Mahtab: That is correct. So- 
far as my information goes, they 7/ere 
negotiating with ^ e  Blrla Brothers 
for transferring this company to them.

Shri Sondhi: That has been dropped.
Shri Mahtab: But that negotiation 

has failed. So far as my other infor
mation goes, they have transferred 
one of their concerns, I am not guite 
sure whether it is the newsprint or 
the other mill to Karam Chand 
Thapper.

Shri T. N. Singh: May I know If 
Government proposes to give financial 
help to the Nepa Mills during the 
financial year and if so how much?

Mr. Speaker: He has stated already.
Shri Mahtab: As a matter of 

you will see from tin* bud ret that 
there is no provision for that purpose.

Shri R. Velayudhan: May I know It 
Government have come to know of an
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Inventor of paper from cocoanut fibre 
pu lp  and when he asked some finan
cial assistance from the Government 
of India, Government refused to give 
him help and that he is now employed 
by the Ceylon Government for manu
facturing paper?

Mr. SpeaJcer: Order, order.
Dr. Deshmukh: May I know if the 

hon. Minister for Industry and Com
merce has heard the speech of the 
hon. Finance Minister stating that 
the financial position of India has now 

im p ro v ed  and in view of that, whether 
he ir prepared to reconsider...

Mr. Speaker: Order, order, lie  is
<'arrying on an argument.

Shrl Deshbandhu Gupta: May I
know whether it is a fact that the 
price of new.sprint has gone up 
during the last 18 months from £.34 
per ton to £115 per ton and if so, what 
steps hnve Government taken so far 
to secure newsprint for this country at 
a reasonable rate? '

Sliri Mahtab: The hon. Member’s 
Information is correct. I have been 
discussing this matter with all the 
interests concerned. The only step 
that Government can possibly take is 
to approach the various Governments 
to  supply newsprint. But recently I 
am told that newsprint is available in 
any quantity but the price is very 
high. I do not know how the Govern
ment of India can put pressure on the 
traders of other countries to reduce 
the price but this has been taken up 
at a very high level.

.Mr. Speaker: I am going to the next
question.

T reaty  of F r ie n d s h ip  w i t h  In d o n e s ia

<̂ 3148. Dr. Ram Subhaer Sliiffh: Will 
th e  Prime Minister be pleased to state 
'W hether it is a fact that India and 
Indonesia are sh o r tly  going to sign a 
t r e a ty  of f r ien d sh ip ?

The Deputy Minister of External 
Affairs (Dr. Keskar): The Treaty was 
signed on the 3rd March, 1951.

Dr. Ram Subbag Singh: May I know 
what are the chief terms of that 
treaty?

Dr. Keskar: That is a treaty of 
friendship and the terms of the treaty 
of friendship are generally the same 
■as the terms of other treaties of simi
lar nature that were signed before.

Dr. Ram Sabhag Slngli: May I know 
whether any militaiy commitment has 
t>een contemplated according to tho 
term s of that treaty?

Dr. Keskar: As I said, we have 
already signed treaties of friendship 
with many countries before and the 
treaty with Indonesia also is not much 
different. Of course, there is slight 
variation here and there and there is 
no question of military commitm^ot in 
a treaty of this sort.

Mr. Speaker: Let us go to the next 
question. We had better refer to the 
text of treaty document rather than 
go into the contents,

Shri Hussain Imam: Is it not usual 
to place a copy in the Library of the 
House?

Dr, Ke.skar: When a treaty is 
signed, copies are immediately avail
able to the Members of the House.

D isplaced  P erso n s  S ettled in  
G andhioram

•3149. Prof. K. T. Shah: (a) Will the 
Minister of Rehabilitation be p leas^  
to state how many families of genuine 
displaced persons have been settled in 
Gandhigram of the Sindhu Resettle
ment Corporation (Kutch) and on what 
terms has each such family been 
settled?

(b) How many houses in all have 
been planned to be built, and how many 
have been actually built, and occupied, 
since the foundation of this Corpora
tion?

(c) Do Government propose to place
a statement on the Table of the House 
giving the following information: (i)
the principal occupations of the 
persons or families already settled in 
Ghandigram (Kutch); (ii) the number 
of schools and pupils attending them 
in Gandhigram; (ill) the cost of educa
tion to the State and to the Corpora
tion; and (iv) the cost of other deve
lopmental activities of the Government 
of India in Gandhigram?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) to (c). 
The information is being collected and 
will be placed on the Table of the 
House in due course.

I m po r t  or Co sm et ic s

*3150. Shri Kishorimohan Tripatbi:
Will the Minister of Commerce and 
Industry be pleased to state what was 
the total value of imports in respect of 
cosmetics, toilets, toys, decorating and 
furnishing materials, watches and 
fountain-pens during the year 1950?

TOe Depnty Bfinlster of C euieree  
and IMiittrr (Sliri Kannaitar): A
statement is placed on the Table of 
the House. [5ee Appendix XXII* 
annexure No. 1.1
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Shrl KifllMVimohaii Tripathi: May I
know what part of the total imports 
is made under bilateral agreements, 
if any?

Shrl Karmarkar: I presume that 
some of these must be under bilateral 
agreements. I know about watches; 
provision has been made in our Indo- 
Swiss agreement that a certain quan
tity of watches should be imported.

Shrl Kishorimohan Tripathi: May I
know what part of the imports was 
made on Government account?

Shrl Karmarkar: Of toilets?

Shrl Kishorimohan Tripathi: There 
are watches, fountain pens, decorating 
materials.

Shri Karmarkar: I presume that all 
of these must be commercial imports 
so far as I can say otTha»^d. Noi>e of 
these toilet articles cou J have been 
imported by the Government on 
Government account.

Shri Sidhva: On a previous occasion 
the hon. Minister stated that for 
cosmetics and perfumery articles 

Government did not give any 
licence, but under bilateral agreements, 
they were perforce asked to import 
them. May I know whether these 
cosmetics, toilets, and toys are import
ed under bilateral agreements or 
whether any Bpecial licences were 
given to individuals?

Shri Karmarkar: The hon. Member 
has mixed up three questions. He 
has imputed to me a statement, which 
I did .not make. When I was askei 
about luxury articles, I did say that 
along with essential articles, some 
countries had also asked us to provide 
for luxury articles. Therefore, in the 
case of some bilateral agreements, we 
had, perforce, if we wanted other 
articles to be imported, to Import 
luxury articles. That Is precisely 
what I stated.

Shrl Sidhva: Do these articles come 
under that?

Mr. Speaker: He can have that 
Information later on. Next question.

F aridabad D ev elopm knt  Board

*3151. Shri Ramalingam Chettiar: (a) 
WiU the Minister of RehablUtatioii be 
pleased to state what arrangement has 
been made by the Ministry of Rehabili
tation with the Delhi Electricity 
authorities for the fupply of electric!^ 
to Delhi from Faridabad where a big 
power station is reported to be in the 
process ot erectioa?

(b) What is the amoimt of electricity 
available for Delhi from Faridabad and 
what is likely price per unit?

(c) In view of the availability of' 
ample electricity, water and other 
facilities, do Government intend to* 
divert proposed factories from th e  
Delhi area to Faridabad?

(d) How many houses have so far 
been built at Faridabad?

(e) What is the total number o f 
houses proposed to be built in Farida
bad and what is the plinth area and 
cost per square foot of these houses?'

(f) What are the arrangements fo r 
educational and health services irt 
Faridabad Development Scheme?

The Minister of State for Kehabili- 
tation (Shri A. P. Jain): (a) To
supply the surplus power of the 
Faridabad Power Station to New 
Delhi Municipality at their Southern 
Station in Lodi Road through the 
State Electricity Board.

‘ (b) Immediately 1,500 KW out o f
3,000 KW. No decision has been taken, 
about the second set of 3,000 KW 
which is expected to be ready In Sep
tember 1951. The likely price per un it 
will be about one anna. '

(c) No such decision has been \akea 
as yet.

(d) 3.000 already built, 1,500 ’inder 
construction.

(e) 5,000 houses. The plinth area 
of a house is 30 s.ft. and the cost iŝ . 
Rs. 4/13/- per <;.ft. of the built-in area.

(f) The Faridabad Development 
Board is organizing a scheme of sooia- 
lised health service covering every 
man, woman and child in the New 
Township thxnugh regular periodical 
medical check-up at five Health Cen
tres and curative treatment at a 125- 
bed modern general hospital. The 
educational arrangement in the Farid
abad Development Scheme consists 
of 10 primary schools and 3 High 
schools and a higher technical insti
tute and these institutions will ’̂over 
all children requiring education and 
training will be given with a view to 
making them fit for the various indus
tries which are being organised in th a  
Township.

Shri Ramalingam Chettiar: Hoŵ  
does the cost of building compare with 
the cost elsewhere here in Delhi?

Shri A. P. Jain: The cost of building 
at Faridabad is calculated at P.WD. 
rates. I have got a full chart of the  
comparison. I think that the costs a re  
on the whole on a par with, the costi
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in Delhi, considering the various 
Fpeciflcations. If you will permit me, 
1 ran read it; it will be quite a long 
statement. 1 think it is better to lay 
it on the Table of the House.

Mr. Speaker: I also think it is better 
to lay it on the Table of the iHouse.

Shri Deshbandhu Qupta: May 1 
know what was the date fixed for the 
electricity nlant in Faridabad to go 
into production?

Shri A. P. Jain: We have to start 
supplying electricity from June 1st,
1951. .

Shri Deshbandhu Gupta: Has the 
hon. Minister assured himself that he 
will be able to stick to the schedule?

Shri A. P. Jain: We have to depend 
on the information supplied- to us by 
the Faridabad Development Board 
which is an autonomous body. I 
believe the information supplied by 
them is correct.

Shri Ramaliniram Chettiar: May I
know whether arrangements have Iteen 
completed with reference of the supply 

>'of electricity to Delhi?
Shri A. P. Jain: Arrangements are 

being completed.
Shri EaJ Bahadur: What is the cost 

per house?
Shri A. P. Jain: I have given the 

average plinth area, and I have also 
given the rate per square foot All 
that is left is a question of mathe
matics.

Shri Raj Bahadur: Average .ost of 
of n bouse?

ShH A. P. Jalnr Vc«; that Is a
matter of calculation.

Coal E x port

•3152. Shri S. C. Samanta: <a) WUl 
the Minister of Commerce and Indus
try be pleased to state the amount of 
coal exported to (i) Egypt; (ii) 
Denmark; (iii) Ceylon; and (iv) the 
United Kingdom during the months 
from June to December. 1950, 
separately?

(b) What are the freight rates for 
the different countries stated above?

(c) Did shipping difficulties arise 
during the said period?

The Deputy Minister of Commerce 
and Indnstry (Shri Earmarkar): (a)
A statement is placed on the Table 

of the House. [See Appendix XXII, 
annexure No. 2.]

(b) There are no fixed freight rates 
for these destinations: Coal carried 
as a bulk cargo in tramp ships. The 
rates for which tramp snips are piS- 
pared to carry coal at different times 
to the same destination ffuctuato 
widely. A statement showing some of 
the fixtures to the estimations men
tioned in part (a) of the question is. 
however, placed on the Table of the 
House. [See Appendix XJtll, annex
ure No. 2.)

(n) The ^.'mmerrial shiorerq of 
coal make their own arrangements 
for shipping. For them dilliculty in 
shipping necessarily means difficulty 
in finding shipping at the price they 
are prepared to pay. As a result of 
the Korean War. shipping space all 
over the world has bi^n generally 
short and freight rates have been 
steadily going up. The steady rise in 
rates is an indication that supply 
fell short of demand.

Shri S. C. Samanta: May I know
what are the decisions of the Coal 
Commission i6 remove the diflflcuUy 

^ n  the way of roal exports from the 
Calcutta port?

Shri Karmarkar: 1 should " Uke to 
have notice of the question.

Shri 8. C. Samanta: Is any arrange
ment being made for exporti) g coal 
from Vizag?

vShrl Kaimarkar: I presume there 
must be: I «houM Uke to 'x it

Shri S. C. Samanta: Are the Gov 
ernhient aware that especially in the 
winter, only 1.000 tons of coal could 
be rorried by the ships from the 
Calcutta port?

Shri Karmarkar: Is my hon. friend 
asking me about the port facilities m 
shipping facilities?

Mr. Speaker: Shipping apace for 
coal is only about 1,000 tons in tho 
winter?

Shri Karmariutr: I should like to 
have notice. I should say that the 
position as regards shipping? Poar<̂  
fairly easy; but freight rates have 
been doubled in certain cases.

Shri S. C. Samanta: I ask this ques
tion because the Ganges there Is being 
«ilted nowadays. Dredging arrange
ment is not sufficient and more than
1,000 tons cannot be carried by ships, 
in winter especially. Will the hen. 
Minister see that this difficulty is 
removed?

S h ri K a n n a rk a r: I shall look into 
the matter.
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D isplacxd  P e r so n s  in  B airagarh

♦3153. Thakur Lai Sinffh; WUl the 
Minister of RehabilitatloB be pleased 
to state:

(a) how many displaced men, women, 
and children are receiving training at 
Bairagarh; and

(b) how many schools for the 
children of displaced persons have 
been opened in the towns of Bhopal 
and Sehore?

The Minister of State for Rehabili
tation (Shrl A. P. Jain): (a) There is 
no training centre at Bairagarh.

(b) As children of displaced per
sons are freely getting admission m 
the State Schools, no special schools 
have been opened at Bhopal or 
Sehore.

Thakur Lai Singh: What about the 
education of displaced persons who do 
not know Hindi? I mean Sindhi boys.

Shrl A. P. Jain: I have received no 
information that there is any difficulty 
about that. Possibly they may be 
receiving education in Hindi.

Shrl Ramaswamy Naidu: What is 
the number of children of school going 
age in those places and what percent
age is in school?

Shrl A. P. Jain: I should require 
notice.

D isplaced  P er so : ŝ in  B hopal State 
S erv ice  •

•3154, Thakur Lai Singh: Will the 
Minister of Rehabilitation be pleased 
to state how many displaced persons 
have been employed in Bhopal State 
Government Service?

The Minister of State for Rehabili
tation (Shrl A. P. Jain): A statement 
is laid on the Table of the House. 
{See Appendix XXH, annexure No. 
3.]

Thakur Lai Singh: How many appli
cations were received from the dis
placed persons and how many were 
given employment?

Shrl Au P. Jain: The number of per
sons who were given emplo3rment is 
contained in the statement laid on the 
Table of the House: that is, 386, I do 
not know the total number of applica
tions that might have been made. 
Possibly, for every post, there might 
have been more than one application 
and I do not think that any useful

purpose will be sf fved by collecting 
this voluminous information with re 
gard to the number of applications 
received for each post that fell 
vacant.

Thakur Lai Singh: How many of 
them are still unemployed?

Shrl A. P. Jain: We have not carried 
out any economic survey to enable 
me to answer that question.

L oan to D isplaced  P er so n s  S ettled  
IN R ural  A reas of  B hopal

•3155. lliak u r Lai Singh: (a) Will
the Minister of Rehabilitation be pleas
ed to state how many displaced 
persons settled in rural areas of 
Bhopal have been granted loan?

(b) Wh^t is the amount of loan to 
each family?

(c) How much acreage of land has 
been allotted to each such family?

(d) Have Government satisfied them
selves that the loan, granted for agri
cultural purposes has not been misused 
by the displaced persons?

The Minister of State for Rehabid- 
tation (Shrl A. P. Jain): (a) 595.

(b) The maximum amount of loan 
that can be given to a family is Rs. 
2,744/-.

(c) 15 acres of barani or 10 acres 
of irrigated land.

(d) Yes.
Thakur Lai Singh: Is it a fact that

some of these displaced persons are 
not prepared to do preliminary work 
on land, such as the extracting of 
the roots of bushes, etc., by which the 
soil could be prepared for sowing in 
the coming year?

Shrl A. P. Jain: So far as my infor
mation goes, these persons have been 
given either land which was already 
under cultivation or tractorised land.

Coal S u pp l y  to  T obacco B arns

*3156. Shri A. Joseph: (a) Will the 
Minister of Works, Production and
Supply be pleased to state whether 
there is a proposal to supply coal to 
Tobacco Bams in India?

(b) If so, what is the allotment for 
Madras State for this purpose?

The Minister of Works, ProduclioA 
and Supply (Shri OadgO): (a) Coal is 
being supplied every year for tobacco 
curij^  bams in India.

<b) About 1,60,000 tons for 1950-5L
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Shrl A. Joseph: In spite of the in
crease of tobacco barns in the year 
1951-52 is there still shortage of coal 
an d  is there any proposal on the part 
o f the Government to meet this coal 
shortage in 'th e  State of Madias?

Shri Gadffil: For the year 1948-49
the allocation was 1,00,000 tons and 
the actual despatch for tne. year 
amounted to as much as 1,15,000 tons. 
JFor the year 1949-50 the allocation was
1,00,000 tons and the despatches came 
to  ] 13,993 tons and for the year 
1050-51 the allocation amounted to
160,000 tons and the actual despatch 
up to February 1951 has come up to 
114,780 tons. Therefore, it is clear 
that there has been some short supply 
during the current year which is due 
to the restrictions and limitations im
posed by the railway.

Shri Kesaya Rao: Sir, is Govern
ment aware that many barns with 
tobacco ready for curing sulfered be
cause the coal could not be delivered 
to them at the time they wanted the 
coal? What is the number of .«;uch 
barns which suffered and stopped for 
want of timely supply of coal?

Shrl Gadiril: It is not possible to 
give the number of barns that have 
been discontinued in this manner. It 
is possible that the result suggested by 
the hon. Member may have been 
there.

Shri Kesava Rao: Have Government 
received any representations for the 
«uppjy of coal for these barns which 
were not able to work properly?

Shri GadgU: Representations have 
been received and that is the reason 
why every effort is being made in 
order to make supplies available. 
But the limitations as I have already 
stated, are imposed by the railways.

Shri R. Velayudhan: May I know, 
'Sir, whether the export of our coal 
lias been responsible for this shortage 
o f  coal required for our local con
sumption?

Shri Gadffil: Not so far.

I ndustrial  E n t e r p r is e

*3157. Shri Ktohorimoban TripatU:
<a) Will the Minister of Commerce 
M d ladustry be pleased to state 
whether any State Governments 
launched any industrial enterprise 
during the years ^1949 and 1950?

(b) If so, were the plans of the 
*«nterpri8e8 submitted to the Govern
ment of India for their concurrence 
and  advice?

The Bfijdsler of Casamerce a a i  
ladttstry (Shri Mahti^): (a) and U>). 
As far as I am aware, no State Gov« 
ernment, except Uttar Pradesh, laun
ched industrial enterprises during 

and 1950. A Precision Instru> 
ments Factory at Lucknow was estab
lished by the U. P. Government in
1949. The Government of India’s 
advice was not sought in regard to 
this factory.

Shrl Kishorimohan Tripathl: May 1
know what is the value of the total 
investment in this particular entei^ 
prise in Uttar Pradesh?

Shri Mahtab: I have not got the
detailed information as this was not 
referred to the Government of India 
at any stage.

Shri T. N. Singh: Sir, is it a fac t
in regard to the factory started or the 
industries started in Uttar Pradesh, 
some consultation was held by ' the 
State Government with the Central 
Government with regard to the parti
cular lines in which States may go in 
for such enterprises?

Shri Mahtab: Sir, I could not follow 
the question.

Mr. Speaker: The question is not 
clear to me either.

Shri T. N. Singh: I want to know.
Sir, whether any consultations v/erc 
made by the State Governments with 
the Central Government with regard 
to certain lines on which industrial 
undertakings on essential goods may 
be undertaken by the States?

Shri Mahtab: I do not think there 
has been any general consultation 
between the Government of India and 
the State Governments on this subject,
I think all the State Governments and 
the Central Government are following 
the industrial policy which has been 
declared here.

Dr. M. M. Das: May I know whether 
the Union Government has any Inform 
mation about the West Bengal Gov
ernment making arrangements for 
having factories for producing Tied!- 
cines such as penicillin and ether 
useful drugs?

Shri Mahtab: 6o far as penicillin 
goes. I think the West Bengal Govern
ment referred the matter to the Gov
ernment of India and they secured 
Mrmission to start the undertaking.
I am not aware of any other drug being 
manufactured there.

Shri GanUa: Sir. did any State
Government approach the Govenuneot 
of India duriiig this period of 1949-W
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for financial aid to start State indus
tries?

Shri Mahtab: A number of State 
Goverrvnents have approached the 
Government of India for financial 
assistance, but it had to be declined 
w ith great regret.

Shri Jnanl Ram: Did the Govern
ment of Bihar approach the Centre 
w ith any proposal tor financial assist
ance for the textile industry?

Shri Mahtab: I am not aware.
Dr. Deshmakh: Will the hon Minis

ter be pleased to state how many 
industrial undertakings or enterprises 
started by the States have been discon
tinued or given up in the year 
1949-50?

Shri Mahtab: So far as my infor
mation goes, not a single one has 
been given up.

H o u ses  E xhibited  by H yderabad 
G o v ern m en t

*3158. Shri llamaswamy Naidu: Will 
the Minister of Works, Production aad
Supply be pleased to state:

(a> whether the attention of Gov
ernment has been drawn to the two 
types of houses exhibited by the 
Hyderabad Government in the Indian 
International Engineering Exhibition 
Delhi;

(b) if so, whether the Engineers of 
the Government of India have examin
ed their suitability to Delhi weather 
and conditions of living; and

(c) whether Government propose to 
c?onstruct similar houses considering 
their cheapness and durability?

The Minister of Works, Productioa 
and Supply (Shri Gadgil): (a) Yes,

(b) Yes.
(c) No Sir. These houses are not 

fio much cheaper than ordinary brick 
and mortar construction, as to render 
a  lar«e scale experiment at Delhi 
desirable.

Shri Ramaswamy Naidu: Sir, w êre 
the Hyderabad engineers of the opi
nion that these houses are cheaper 
and of a very durable nature? And 
has this question been examined by 
our engineers and if so what has been 
the result of such examination?

Shri Gadgil: It is considered that 
large scale construction of such 
houses is not desirable in Delhi for 
several reasons. These have got 
arched roofs and therefore no double
storey is possible. That means that 
me will have to use more space and

land in Delhi ia very costly. It has 
been the considered decision of the 
Government that the further expaa- 
sion in Delhi should be vertical and 
not horizontal. Secondly these* 
houses #iave very little wtndow area. 
There is a certain optimum standard 
according to the science of building 
which lays down that at least 10 per 
cent, of the floor space must be the* 
proposition for window area. Im 
these houses it works out to only I’TS 
per cent. It is not possible to have 
further expansions because the win
dows are on the sides and between 
two houses there must be ample space 
left and you cannot have a common 
wall. Further it has been our expe
rience here that one-roomed tene
ments are not very popular even with 
the refugees and these are exactly 
one-roomed tenements. And the 
materials used in these houses is 
inferior, but that is another consi
deration. These are the main consi
derations which led the Government 
to come to this view, namely, that in 
Delhi large-scale construction of these 
houses is not desirable.

Shri M. L. Gupta: The Minister 
stated that these are one-roomed tone- 
ments. Is the Government aware 
that there are two-roomed and three- 
ropmed tenements of this kind in 
Hyderabad with common walls?

Shri Gadgil: The houses shown in 
the exhibition were not three or four- 
roomed tenements in a line with 
common walls. Such construction is 
D ossible probably, b y  removing the 
side-windows. But the utility of the 
whole thing will be considerably 
decreased. Secondly the arched roofs 
m a k e  it  impossible to  have double 
storeys.

Shri Kamath: Sir, with regard ta  
the vertical expansion of Delhi to 
which the hon. Minister referred, may
I know how high does the Govern
ment aspire to build?

Mr. Speaker: Order, order.
Rhri Gadgil: The limit is the sky.

I m po r t  Control  O rganisation

*3159. Shri Jagamnath Das: Will thê  
Minister of Commerce and Industry 
be pleased to state the number ol 
corruption cases detected in the 
Import Control Organisation in the 
years 1948, 1949 and 1950 and the 
number of convictions?

The Deputy Minister of Commeice 
and Industry (Shri Karmarkar): The
number of cases of suspected corrup
tion detected in the Import Trade^ 
Control Organization during the year#
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1948, 1949 and 1950 were 8« 11 and 
1 respectively.

Seven of these cases were reported 
to the Police but in no case has it 
been possible to secure conviction so 
far. As a result of Departmental 
proceedings however, one officer was 
dismissed; five were discharged; one 
officer has been reverted to his parent 
office; nine officers were re-instated in 
service as a result of the findings in 
the departmental proceedings; and one 
official is still under suspension pend
ing the conclusion of the department
al proceedings. ’

Shri Jnanl Ram: How many of the 
cases detected were the result of the 
activities of the Anti-Corruption 
Department?

Shri Karmarkar: I could not 
answer that offhand.

Dr. Deshmukh: Would the hon, 
Ministeir be pleased to state what was 
the highest accumulation of wealth 
dTscovered in any particular case as 
a result of corrupt practices?

Mr. Speaker: In general or in res
pect of these nine cases?

Dr. Deshmukh: Out of these nine 
cases.

Shri Karmarkar: I could not say 
that. I can say in respect of what 
they have been found guilty.

E xi>ort  Co ntrol  O rganisation

*3160. Shri Jagauiath Das: WiU the 
Minister of Commerce and Indttstry
be pleased to state the number of 
corruption cases detected in the 
Export Control Organisation in the 
years 1948, 1949 and 1950 and the
number of convictions?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
Twenty-flve corruption cases were 
detected in the E.T.C. Organisation in 
the years 1948 to 19.50 (in 1948—15. 
in 1949—3 and in 1950—7). No con
viction was made.

8 persons were removed from ser
vice and 4 reverted to lower posts 
etc., as a result of departmental action 
taken against them; 4 cases were 
handed over to the police but allega
tions against the persons concerned 
were not proved;

2 persons were convicted by the
lower court but acquitted by the
Sessions Judge.

1 case is pending trial In the court 
concerned; o cases are still under 
investigation of the police.

Shri T. N. Singh: Out of tlie persons 
who have been convicted or removed 
from service, how many were per
manent hands of the department and 
how many were temporary men?

Shri Karmarkar: I sjliould like to 
ask for notice of that. Most of the 
persons in this department were on 
what is called a temporary basis. 
The department was created only in 
1942 and it has been considered as 
temporary till now from year to year. 
If the hon. Member wants any fur
ther information 1 can give it.

Dr. M. M. Das: What is the exact 
nature of the ofTences? Was it negli
gence of their normal duties or vio
lation of any rules?

Shri Karmarkar: They are cases of 
corruption. As to what is the 
precise nature I can give him a 
sample......

Mr. Speaker: He is referring to* 
negligence.

Dr. M M. Das: Negligence and also 
violation of rules..... .

Shri Karmarkar: As to what is the 
exact nature of their misdemeanours
I can give some samples: Suspected
of accepting illegal gratification, 
movements found to be of a sus
picious character, misuse of export 
licences, posting letters without thf^ir 
contents, etc. etc.

Shri Gautam: Has the Government 
tried to ascertain whether cases of 
corruption are more among tempo
rary hands or among permanent 
hands?

Shri Karmarkar: They are much 
more among the temporary hands, 
according to our information.

T in  ^

♦3161. Shri Jagannath Das: (a) WiU 
the Minister of Commerce and Indus
try be pleased to state what was the 
indigenous production of tin in India 
in the years 1947, 1948, 1049 and 1950 
and how much was imported during 
each of these years?

(b) Wnat was the price of indige
nous tin in these years and the price 
of imported tin?

(c) How much tin is to be imported
in 1951?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) There 
is no indigenous production of virgin 
tin. As regards imports, a statement 
is laid on the Table of the House. 
[See Appendix XXII,  annexure No^
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(b) A statement is laid on the 
'Table of the House. [See Appendix
XXII, annexure No. 4.]

(c) About 6,000 tons.
Shri Jaffannath Das: Is the tin

which is imported equally distributed 
among the manufacturers?

Shri Mahtab: From 1942 to 1949 
there was j?tate trading with regard 
to tin but today it is on the O.G.L. 
and under O G.Tj . anybody can Import 
without licence.

Shri T. N. Singh: Has any pros
pecting for tin been done in Assam by * 
the Geological Survey of India?

Shri Mahtab: I cannot say: but
till now nothing has been found 
out.

Shri Jiiani Ram: Has any attempt 
been made by the Government to 
work the abandoned tin mines?

Shri Mahtab: As I said, virgin tin
l l  ^ndia: that isthe dtflficulty.

M ill s  and F a c t o r iis

*3162. Shri Klshorimohan Trinathi* 
InH Minister of Commerce
w d  Industry be pleased to state the 
total number of textile mills, cement 
l^ctories, plastic manufacturing and 
moulding concerns, .and paper mills 
ffnno actually
1047-1950?*^^^

capital invested in 
the said mills and factories?

Commerce and In d u st^  (Shri Mahtato): (a) and
Tnw . t  Statement is laid on the 
i able of the House. [See Appendix 
XXII, annexure No. 5].

Shri Klshorimohan Trlpathi; In
cement factories, the 

h i I, shows that a portion
« DorUon^'ifn* " T  «nd«?u expansions and additions. What is the total amount 
spent on new erections?

The detailed figures 
are not with me. Thew are private
concerns but I can lay on the Table 
a list showmg which factories have 
expanded their activities and which 
are new ones.

Shri Kiahorimfihan T rlpa th i: I
would like to know the location 
province-wise of the cement factories.

Madhya Pradesh 
PEPSU, Bihar« Madras, Travancore 

Cochin, Saurashtra and Mysore.

S hri C baliha: How many more tex
tile mills will be necessary to satisfy 
the requirements of India?

Shri Mahtab: The hon. Member can 
have the information from the report 
of the Textile Panel which was set up 
sometime ago. The position is that 
the cotton available is not suflRcient 
for the existing mills and so there is 
no question of setting up new textile 
mills.

O f f ic e s  o r  C o ntroller  o f  Im po r t s  
AND E x po rts

•3163. Shri Eathnaswamy: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the number of gazetted posts 
created durinc 1950 and 1951 up-to- 
date in the offlces of the Controller of 
Imports and Exports;

(b) the manner in which thtsse
posts were filled; •

(c) how many posts were filled 
through the U.P.S.C. and how many 
otherwise; and

(d) whether Government propose 
to consider the desirability of appoint
ing these officers through the U.P.S.C.?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (b)
38 gazetted posts were created in the 
offices of Chief Controllers of Imports 
and Exports.

(b) One post was filled by direct 
recruitment, three posts were filled by 
Tran.^fer Bureau Nominees of the 
Ministry of Home Affairs and Ihe 
remaining posts were filled by depart
mental promotion and by transfer 
from other offices.

(r) No Post was filled through the 
Union Public Service Commission.

(d) A reference has been made to 
the Union Public Service Commission 
in the case of posts which are likely 
to last beyond one year from the date, 
the posts were sanctioned.

.Shri Rathnaswamy: How many of 
these officers have been confirmed and 
may I know if there is any time limit 
fixed in regard to the confirmation of 
these officers?

S h ri K arm ark a r: In the case of 
those who have been appointed for 
one year their appointments are 
renewed as required and in the case 
of the others......

S h ri Ralhnaswrnmy: What are th e  
offices from which these officers have 
been drawn?
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Shrl Kannarkar: 1 mentioned earlier 
th a t one post was filled by direct re
cruitment, three posts were filled by 
Transfer Bureau nominees of the 
Ministry of Home Affairs and the 
remaining posts were filled by depart
m ental promotion and by transfer from 
other offices.

Shri Rathnaswamy: May I icnow
whether it is the practice to Just 
appoint and then ask the U.P.S.C. to 
regularise it?

Mr, Speaker: Order, order. He 
should not state it as a practice of 
the Government but he may ask 
whether that practice is followed.

Shri Bathnaswamy: May I know 
whether the appointments that have 
been made were referred to the 
U.P.S.C. for regularisation?

Shri Karmarkar: They were taken 
because there was an emergency last 
year but with regard to the posts to 
which people are appointed for more 
than one year the final selection does 
depend on the U.P.S.C.

Dr. Desbmukh: Is it a fact that the 
money realised out of applications for 
import licences is more than the expen
diture on the Import Control organisa
tion? If so, what is the balance?

Shri Karmarkar: I am very happy 
to say that the Import Controller’s 
organisation is self-suflicient; its in
come is more than the expenditure.

N on-F errous Metals

*3164. Shri Rathnaswamy: Will the 
Minister of Works, Production ta d  
Supply be pleased to state:

(a) the total value of non-ferrous 
metals sold to the public by the Direc
torate General of Disposals after iu ly  
1950;

(b) why the sale of these metali 
to the public was allowed; and

(c) whether Government propose 
to consider the question of stockpil
ing these metals as is being done in
other countries?

The Minister of Works, Production
and Supply (Shrl Gadgil): (a) Sale 
realisations from non-ferrous Tietals 
including scrap, amounted to Rs. 27*5 
lakhs anpro^ciinately from July 1950 
up to end of February 1951.

(b) Sa!o:>’ to public were permitted 
after r:‘ -i:!)f:'nents of Government 
Deoa’̂ tn'er'f - uiid Priority Indeators 
had been met

(c) Yes Sir, the matter Is alreadr

ferrous metals, is any decision likely  
to be arrived at to stop the sale of 
these metals to the public?

Shrl Gadffil: The first consideration 
^  Government 
J priority indentors. 

During th is period the book value of 
what we sold to Government Depart- 

indentors was

When toeir demands were met it 
was considered desirable that som*. 
t h i ^  ought to be sold to the public and 
It was done after that.

A rf tw  Tv Pending consideration of this question of stock-piling, 
do Government propose to put any

disposal of non-ferrous metals to the public?

la I Stated the matter
IS under consideration. It is not

f  putting a ban on that that will 
K. ♦ required stock-piling quan- 

don’e *®">«thing else has to be

- .1?  May I  knowwhether Government have decided
for s to c^

Shri GadgU: I have not followed th» 
question, but as I said the whole
sJderatlon ^  “n<ler con-

iNDtANs IN Thailand and Gibraltar

*3195. Shri Krishouuuid Kal* Wilt 
tte^P rim e M l.ii.fo , be pieSSd to

(a) In what way the Allen Reci*.
Ration Art of Thailand and the Alien 
Traders Ordinance of Gibraltar are 

Indians in the tworespective places:

(b) whether Government have dis
cussed the inconveniences caused to 
todians out of those Acts, with the 
Governments of the above countries: ana

SulU ? ’’*■

a J Y  of  External^ ^ r s  (Dr. Keskar): (a) The Alien 
ReRi.;tration Art of Thniland, \vhc>n it 
comes into force, will require all 
non-Thai.s. includinj? Indfanj;. fn re
gister themselves and their families.
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to be in possession of identity cards 
and to report to their local police 
station any changes of address.

The Allen Traders Ordinance of 
Gibraltar restricts the number of shops 
that non-Gibraltarians, including In- 
<iians, might maintain in the island 
and aliio the commodities they can deal 
in.

(b) The Thai Act, which has not 
yet come into force is similar to our 
own Hegistration of Foreigners Act, 
will apply to all foreigners alike, and 
we have no reason to think that 
Indians will be subjected to any spe
cial inconveniences under the Act. 
No discussions have therefore beeft 
opened with the Thai Government in 
the matter. .

As regards the Gibraltar Ordinance, 
our High Commissioner in London has 
discussed the disabilities of Indian 
traders in the island with the United 
Kingdom Government.

(c) We have been assured that the 
Ordinance is non-discriminatory and 
applies equally to all non-Gibral- 
tarlans. The Government of Gibraltar 
have, however, expressed their will
ingness to consider within the general 
framework of the Ordinance any spe
cific proposaji^ from Indian traders 
for the inclusion of additional com
modities in which they may wish to 
deal.

Shri Krishnanand Ral; May I know 
whether these Acts or Ordinances are 
rnent onlv for Indians or for other 
aliens also whatever their colour may 

be? -
Dr. Keskar: I think my hon. friend 

did not listen to the answer that I 
gave. The Thailand Act is meant for 
all foreigners.

Shri Krishnanand Ral: And Gibral
tar?

Dr. Keskar: The Gibraltar one Is 
for all non-Gibraltarians, that is any
body who is not considered to be a 
resident of Gibraltar.

Dr. Ram Subhag Singh: Is it a fact 
that some Indians who were engaged 
in import and export business in 
Gibraltar have been forced out of 
their trade as a result of the introduc
tion of this Alien Traders Ordinance?

Dr. Keskar: 1 am not aware of any 
Indians engaged in import-export 
trade who have been forced out. The 
complaint mainly is with regard to the 
question of having shopping space or 
the opening of new shops in 
Gibraltar and also the com
modities |n  which the people can

deal. I don't think there has been any 
question of any trader losing his 
licence or permission for importing or 
exporting, generally speaking.

Shri Kamath: With regard, Sir, to 
the Alien Registration Act of Thailand 
which the Deputy Minister said is 
similar to our own Act, does our Act 
require foreigners or aliens to report 
to the police in the same manner as 
the Thai Act proposes to do?

Dr. Keskar: Yes. In India all 
foreigners have to register themselves 
and give their address to the police 
where they are residing.

Shri Kamath: Reporting to the 
police?—that is what the Thai Act 
says.

Dr. Keskar: It is not reporting to 
the police—it is giving to the police 
their address.

Shri T. N. Singh: With regard to the
Gibraltar Ordinance, may I hnow 
whether British citizens ^iU also be 
treated on the same level as Indian 
citizens?

Dr. Keskar: According to the 
Ordinance, yes.

Cottage Industries Board

♦3166. Shri S. N. Das: (a) WiU Uie 
Minister of Commerce and Industry
be pleased to state the work done so 
far by the Cottage Industries Hoard 
reconstituted in July 1950?

(b) what are the schemes suggested 
by the Board?

(c) What are the important cottage 
industries to which the Board has 
given special consideration?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A state
ment is laid on the Table of the 
House. [See Appendix XXII, annex- 
ure No. 6.]

(b) The Board has set up a Sub
committee to/prepare a comprehensive 
scheme for the establishment of a 
Central Institute for research and 
advanced training in the technique of 
production and marketing, the forms 
of organisation and the methods of 
financing the cottage and small-scale 
Industries.

(c) The Board has recommended 
that the following industries should be 
taken up for special development: (i> 
Textiles, (ii) Oil-pressing, (iii) Rice- 
husking, (iv) Leather and dead cattle 
disposal, and (v) Gur.

Shri S. N. Das: May I knoiv whether 
the Government contemplate making
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‘ the Cottage Industries Board a statu
to ry  body?

Shrl Mahtali: That question was 
•discussed at length some tinie haclc, 
but it was decided not to do so.

Shrl S. N. Das: May 1 know to
which countries our cottage industry 
products are exported?

Shri Mahtab: 1 have not got that
information with me now, but I can 
offhand say that carpets, for instance, 
^re  exported to U.K.* U.S.A. and 
various other countries. I am sorry I 
cannot give details regarding our main 
-exports, but I can give them later.
. Shrl Sohaa Lai: In order to encou
rage and develop these cottage indus
tries do the Central or State Govern
ments give any loans to them, and,
IS so, on what grounds, and in how 
many years are those loans repayable?

Mr. Speaker: He is referring to the 
policy of the State Governments?

Shri Sohan Lai: State and Central 
both.

Shri Mahtab: The Central Govern
ment does not grant any loans to 

industries in the States. It is the State 
Governments themselves that fifant 
loans to them, but the Central Govern
ment has given grants to many States 
tor  carrying out these schemes.

Shrl Gautam: What steps did the 
Oovernment take to build up these 
•cottage industries with the help of the 
experts from Japan?

Shri Mahtab: The experts from 
Japan are expected to arrive here 
«ome time next month or so. They 
will first of all make a survey and 
subm it a report. In the meanwhile, 
^ e  have drawn the attention of the 
State Governments to the industries 
^h ich  I just mentioned and have sug
gested schemes for their development. 
We have insisted upon the State Gov
ernments to take up these Industries. 
If they don’t approve of our schemes 
they might think of some alternative 
4schemes and send them along for our 
consideration.

Shri Shiv Charan Lai: In view of 
the resolution passed last year by a 
conference of the All-India Co-opera
tive Society to form a Central Co
operative Society for the purpose of 
marketing the products has Govern
ment done anything in the matter?

Shri Mahtab: I don*t see how a 
Central Co-operative Society can be 
formed with Jurisdiction in the States,

but at present the Emporium Sub
committee are looking after the work 
which is eontemplaterl in that resolu
tion.

•ft Ug : VIT ^
^

*n ^  'Jtw
?Wt»T f  I

[Shri Dhatt: Will the hon. Miulster 
be pleased to state whether the Gov
ernment have started any cottage 
industry in view of the recommenda
tions made by this Board?]

Shri Mahtab: Government have 
taken action on the recommendatioiMi 
of this Committee, but the Cottage 
Industries Board did not recommei^ 
that a certain industry should be taken 
up by Government themselves.

: w  tfppftw *hft
fir

% «rmr

53rr ^  ?

[Shrl Ju v d e : WiU the hon. M inlstn 
be pleased to stale how many meet
ings of this Ĉ ôttage Industries Board 
have been held and the amount of 
money spent by way of travelling 
allowances and daily allowances given 
to the Members of the Board for 
attending these meetings?]

Shri Mahtab: There was a question 
on this point and that has been 

answered, some days back.
Shri Ramaswamy Naida: Is it a fact

that the Planning Commission is con^ 
sidering a scheme for the development 

of cottage industries and if so. will 
it be complementary to the scheme 
formulated by the Cottage Industries 
Board or will it be separate?

Shri Mahtab: The scheme drawn up 
by the Sub-Committee has been 
drawn up in consultation with the 
Planning Commission.

WRITTEN ANSWERS TO 
QUESTIONS

R e f u g e e  H a n o ic r a ft

*3143. Pandit Mnnisfawar DsH
Upadhymr (a) Will the Minister of 
Rehabilitation be pleased to stale 
what is the total value of product of



MUZ Written An$wer$ 16 APRIL I95I Written Answers

veiuge^ handicraft in tha jaa rs  1949 
and 1950 separately? *

(b) What stepi are Government 
taking to find markets tor these pro
ducts and with what amount of 
success?

The Miaister of State for Eehabili- 
taUon (Shri A. P. Jain): (a) The
approximate value of the goods pro
duced by displaced persons in various 
training and work centres under the 
Central and State Governments was—

1949 Rs. 21 lakhs.
1950 Rs. 45-5 lakhs
Total Rs. 66*5 lakhs

Information from some centres has 
not been received and only aproximate 
figures have been given in respect of 
centres where both displaced persona 
and others are being trained side by 
side.

(b) In the States of Uttar Pradesh, 
Punjab, Madhya Bharat, Rajasthan, 
Bombay, Orissa and West Bengal, 
refugee handicrafts are disposed of 
through the marketing organisations 
and emporiums of the State Govern* 
ment concerned. The centres are 
also allowed facilities to put up stalls 
In cottage industry exhibitions organis
ed in different places. In Delhi the 
Re^lgee Handicraft shop arranges snle 
of products of the women’s centres and 
co-operative societies. For the centres 
run directly under the Ministry of 
Rehabilitation salesmen and sale shops 
have been provided.

Offices of the Government of India 
a t Delhi have been requested to r>1ace 
orders for the products of women’s
homes and work centres, such as
towels, dusters, soap, handloom cloth, 
furniture, etc. Certain centres have 
been helped to secure contracts from 
the Directorate General of Supplies,
for supply of goods, e.g., chaplis and 
letter-boxes. Some State Governments 
have made it a practice to call for
tenders for the supply of materials 
and goods from the centres. Public 
and private institutions like colleges, 
schools and hospitals also place orders 
on these centres.

The value of goods sold during the 
two years in question was about Rs. 
M lakhs, i.e. ovi*r 80 per cent, of the 
total produce. Inability of the trainees 
to produce hij?h class goods sometimes 
makes it difficult to dispose them of.

EMPL0YM?!?iT E xchanges

♦3145. Babu Gopinath Sinffh: Will the 
Minister of Labour bo plcnsed to state:

(a) the number of persons register
ed with the various Employment Ex
changes during the last three years

who have not yet been provided with
any employment; and

(b) the number of persons who hava^ 
been provided with jobs during th«- 
last three years?

The Minister of Labour (Shri Jadi- 
yan Bam): (a) At the end of January^ 
1951. there were 3,45,159 applicants 
on the Live Registers of Employment 
Exchanges still in need of jobs.

^b) 8,48,090 persons were placed in  
employment during the years 1948*
1949 and 1950.

F oreign  M issions

♦3146. Babu Gopinath Singh: (a>
Will the Prime Minister be pleased ta  
state whether any restrictions hav#^ 
been placed on the travel of officers of 
our Foreign Missions by way of 
economy?

(b) What savings, if any, have 
accrued or arc expected to accrue bjr 
the abolition of any our Foreign Mission 
posts and curtailment of travel of 
officers employed in those Missions?

The Prime Bfinister (Shri Jawahar-
lal Nehru): (a) The need for strict 
economy in all directions has been 
impressed upon all our Missions. Be* 
sides their budget grants under travel 
have been cut down. They will, there
fore, necessarily have to reduce the ir 
travelling to the minimum.

(b) We expect a saving of Rs. 6 5S 
lakhs by leaving unfilled a number o f 
Dosts in our Missions abroad. Besides 
this, a number of trade offices are 
being abolished and their work will 
be taken over by our diplomatic mis
sions. In this way another ciaving 
of Rs. 11,70,200 is anticipated. As 
compared to the year 1949-.50, estimat
ed decrease of expenditure on tra* 
veiling during 1950-51 is Rs. 2,31,000.

L abour D isputes

♦3147. Babu Gopinath Singh: (a)
Will the Minister of Labour be pleased 
to state how many cases have been re
ceived by the Ministry of Labour for 
orders during the last two years (I) 
under sub-section (2) of Section 10 of 
the Industrial Disputes Act, and (11) 
under Section 12(4) of the Industrial 
Disputes Act?

(b) In how many cases have the 
Government of India appointed Tribu
nals for adjudication of disputes and 
in how many cases have the reasons 
for non-appointment of Tribunals been 
explained to the parties?

(c) How many cases are still lyin^
undisposed of?

(d) What are the dates of fhrg^ 
oldest cases pending?
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The Minister of Labour (Shri JasJi- 
viui Ram): (a) (i) Four.

(ii) Fifty-four.

(b) Fifty-one cases have been re
ferred to industrial tribunals for 
adjudication and in 2 cases reasons 
for not making a reference have been 
explained to the parties concerned.

(c) Five. *
(d) (i) 20th September, 1950, (U)

26th December, 1950, and (iii) 16th 
January, 1951.

Coal Supply to South Indian 
Industries

«3167.. Shri R. L. Malviya: (a) Will 
the Minister of Works, Prodnetioii and 
Supply be pleased to state whether 
Government 9re aware that the Cr^al 
Commissioner has forced many of the 
Southern Indian Industries to take 
coal by sea-cum-rail route, involving 
delay in supply and double cost in the 
over-all price of coal?

(b) If the answer to part (a) above 
be in the affirmative, what arranffe- 
ments are being made to supply coal 
to these industries more quickly and 
at reduced cost?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and
(b). As the hon. Member is aware, 
on account of inadequacy of transport, 
it is not possible to supply the coal 
requirements of South Indian indus
tries in full by the all-rail route. A 
portion of the requirements therefore 
has to be supplied by the costlier sea 
route, but no compulsion is used by 
the Coal Commissioner. It is only 
because it is in the interest of the 
industries that they accept sea borne 
coal, as in the alternative they may
have to go without any coal. This
position will continue so long as the 
rail transport position to South India 
continues to be difficult. In this 
connection I would invite the attention 
of the hon. Member to the reply given 
by me on 11th April 1951 to Starred 
Question No. 3042.

Bequests by ex-RuLERs or Oudh

*316S. Shri Sidhva: (a) Will the 
Prime Minister be pleased to stat^ 
whether the news in the papers that 
the British Embassy In Bagdad has 
handed over to the Indian Legation in 
Bagdad the bequests instituted by ex
rulers of Oudh is correct?

(b) If so, what is the total value
of these bequests and what is its rea
lisation from such bequests and what 
are the terms and conditions?
8 8 P.S.

(c) To whom is the income deri\»ed 
from these bequests distributed?

(d) What are the liabUiUet the 
Government of India have undertaken 
In this respect?

The Deputy Minister of External 
Affairs (Dr, Keskar): (a) Yes.

(b) and (c). Three beqtiests made 
by the ex-Rules of Oudh, viz., the 
Oudh Bequest, the Wajid Ali Shah’s 
Bequest and the Masuma Begam 
Sahiba’s Bequest are being distributed 
in Iraq. The Oudh Bequest is based 
on a loan of Rupees one crore granted 
by King Ghazi-ud-din Haidar to the 
East India Company in perpetuity on 
the condition that while the principal 
was never to be repaid, interest at ^  
per cent, should be paid by the Com
pany in perpetuity to certain sperlflec! 
beneficiaries and for certain other 
specified purposes, which include inter 
alia disbursements to the poor at 
Kerbala and Najaf of Rs. 1,22,616/* 
annually through the agency of » 
committee set up for the purpose.

<d) In virtue of this transfer^ the 
liabilities now undertaken by the 
Government of India are those of the 
administration and disbursement of 
the amounts in Iraq.

Central Secretariat Canteen

•3169. Prof. K. T. Shah: (a) Will 
the Minister of Labour be pleased to 
state the money invested by Govern
ment to start the Central Secretariat 
canteen in the North Block which was 
intended to run on no-profit no-loss 
basis?

(b) What is the net profit or loss in
1948-49 and 1949-50 and what are the 
Revised Estimates for 1950-51 and 
Budget Estimates for 1951-52 for this 
enterprise?

The Minister of Labour (Shri Jagjf-
van Ram (a) Rs. 7,500/.

(b) The Central Secretariat Canteen' 
North Block was established in Octo
ber 194f! and the savings made during 
November 1946 to March 1949 and
1949-50 are Rs. 2901-11-3 and Rs. 
9881-8-6 respectively. There are no 
profits as such as the Canteen is run 
on no-profit basis. The savings are 
intended for providing improved ser
vices and amenities.

This is a purely commercial organi
sation and the expend itu re  on a rro u n t 
of the Canteen is met from the sale 
proceeds. No budget is prepared for 
this organisation.
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T extiles Control Comm ittee

>̂ 3170. Shri Biyani: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) the progress made by the Tex
tiles Control Committee which was 
set up by Government to assist them 
in the working of the present cottnn 
iextile and cotton controls;

(b) whether the action taken by the 
<iOvernment of West Bengal in en
trusting the work of issuing cloth 
licence through the Deputy Commis
sioner of Police instead of through 
the Director of Textiles, is part of a 
general policy to entrust the Police 
Department with the work of textile 
control; and

(c) if so. what are the rea.sons 
therefor?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The
Cotton Textiles and Colton Control 
Committee have already met thrice. 
They made certairi recommendations 
which the Government have considered 
in detail and taken action wherever 
necas:i:ary.

(b) No. Sir.
(c) Does not arise.

Y a r n  S u p p l y  to  A s s a m

*3171. Shri R. K. ChaudhuH: (a)
Will the Minister of Commerce and 
Industry be pleased to stale whjether 
Government are aware that practically 
all household looms in the District of 
Kamrup in Assam have been lying idle 
for want of cotton yarn?

(b) When did the last quota of yrrn  
reach Assam and when did the last 
distribution take place in the various 
districts of that State?

(c) Have Government received any 
complaint about the inadequacy of 
supply to that State and what action 
has been taken by Government to re
move the grievance?

The Minister of Conuneroe and 
Industry (Shri Mahtab): (a) Yes. -

(b) Yarn quota is being released 
to Assam State every month by the 
Textile CommiBsloner, Bombay, and 
its internal distribution is done by 
the State Government. Under the 
All India Distribution S<pheme the 
State Governments or their nominees 
lift yarn quotas by the 21st of every 
month and thereafter the State Gov
ernments distribute yarn to the indus
tries in their respective areas.

(c) Yes, To make more yam  
available for controlled distribution 
the Oovemment of India have now 
directed the mills to reserve 874 per

cent, of their total packings with effect 
from March 1951 for domestic con
sumption. Incentive for increased 
produf’tion of yarn has also been 
given by restoring 4 per cent, cut on 
free yarn and increase in prices of 
yarn. Against the remaining alloca
tion of yarn of 922 bales in March 
1951, offers Including ad hoc allot
ment has been of the order of 961 
bales. In view of the steps taken 
above it>ls expected that the yarn 
allocation to Assam would be better 

during the following months.
D isplaced P ersons in  A ssam

*3172. Shri R. K. Chaudhuri: Will 
the Prime Minister be pleased to state:

(a) the total number of 'displaced 
persons who came from Eastern 
Pakistan to Assam in the year 1950;

(b) how many of them have gone 
back to their homes in Eastern Bengal; 
and

(c) how many displaced persons 
who had gone back to their homes in 
Eastern Bengal have again returned 
to Assam?

The Deputy Minister of External 
Affairs tDr. Keskar): (a) to (c). It 
has not been possible to maintain 
statistics separately of the move
ment of displaced persons from East 
Pakistan to A.ssam and vice versa
during the year 1950. Figures have, 
however, been kept of all Hindu
passengers, including displaced per
sons, ordinary passengers and others, 
moving in either direction. During 
the year 1950, approximately 4,75,000 
Hindus camc from East Bengal to 
Assam, while approximately 1,24,000 
Hindus went from Assam to East 
Bengal.

It has also not been possible to 
ascertain the number of displaced 
persons who went back to their 
homes in East Bengal but again 
returned to Assam.

D estruction of New sprin t  by F ire

•3173. Shri Kamath: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that a large 
quantity of newsprint was recently 
destroyed by fire in Calcutta;

(b) if so, the quantity and value of 
newsprint so destroyed; and

(c) the cause of the Are?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) to (c). 
Informatdon Is being collected and 
will be laid on the Table of the 
House.
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Cotton, Yarn and Textiles (Prices)
*3174. Dr. Deshmiikh: (a) Will tbe 

Minister of Oommeree and Industry
be pleased to state the average inter
national prices prevailing in each o£ 
the montihs beginning from Septem
ber 1950 of (i) cotton, (ii) yarn, and 
<Ui) textiles?

(b) What were the prevailing ave
rage prices in India?

(c) Have Government any Informa
tion regarding the margin of proflt in 
the export of cotton, yarn and tex
tiles?

(d) If so, what has been the margin 
during the above months per bale of
400 lbs.?

(e) What was the quantity of cotton, 
yam  and textile in bales of 400 lbs. ex
ported during each of the month.s be
ginning from 1st September 1950 to 
31st March 1951?

The Minister of Commerce and 
Industry (Shri Mahtab): (a). (b)
and (e). Statements are olaced on 
the Table of the House. [5ce Appen
dix XXII, annexure No. 7.1

(c) There is no price control on 
export of cotton, yarn and textiles. 
The Government have no information 
regarding the margin of profit in 
these commodities.

(d) Does not arise. e
O rissa  Salt Development Sub

Committee R eport 
•3175. Shri B. K. Pani: (a) Will the 

Minister of Works, Prodnctlon and 
Supply be pleased to state whether 
Government propose to place on the 
Table of the House the report submit
ted by the Orissa Salt Development 
sub-committee with Mr. D. N,
Mukherjee, Ex-Salt Controller, as

Chairman?
(b) What steps have Government 

taken so far or propose to take to im
plement the recommendations made 
by the said sub-committee and when?

(c) Is it a fact that the Salt Expert
Committee of the Government of
India had made recommendations to 
locate one Assistant Salt Controller’s 
office at Berhampur in Orissa?

The Minister of Works, Production 
and Supply (Shri GadgU): (a) This 
will be done If House wishes.

(b) Those recommendations which 
have to be implemented by the salt 
manufacturers and the State Govern
ment have been accented and for
warded to them for implementation. 
The remaining ^commendations are 
under consideratioiL
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Colours and Dyes

[*3176. Shri Khaparde: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) the places where factories for 
the manufacture of colours and dyes 
have been established within the lost
four years and the varieties of colours 

and diyes prepared therein during the 
years 1048, 1949 and 1950;

(b) the names of foreign countries 
from which colours and dyes were 
imported in 1949 and 1950 and the 
quantity in maunds and its price;

(c) whether the colours and dyes 
manufactured in India are exported 
to any foreign countries, if so, in what 
quantities akid to which countries 
these colours were exported in 1950; 
and

(d) whether efforts are being n?ad» 
to export th an  in future alsoT]
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The MlaMer • !  Commerce and 
lBdn>tr> (8hri Mahtabl: (a) (1)
Colours.

Two factories were established in 
Bombay for the manufacture of 
colours. Varieties of colours manu
factured are Chrome colours. Prus
sian Blue, Brunswick Green and 
Lakes. s

(ii) Dyes.—^Three factories were 
established for the manufacture of 
dyes—one in Delhi, ano th ^  in Bom
bay and the third in Amritsar. 
Varieties of dyes manufactured are 
Rapid fast colours, Stabilised Azoics. 
Solubilised Vats, Bases, Developing 
Salts and Acid Orange, Acid Magenta, 
Acid Red and Post-Offlce Red.

(b) A statement is laid on the 
Table of the House.

(c) Yes, Sir. The following quan
tities were exported in 1950:

(i) Burma—33 tons 1 cwt 2 qrs.
(ii) Australia—10 cwts.

(iii) Ceylon—3 cwts.
(d) Export of indigenous colours 

and Dyes as well as 6f imported dye- 
stuffs processed and repacked in 
India is allowed freely to all per
missible destinations without any 
quantitative restrictions.

STATEMENT
(i) Coloura 

Imports were made mainly from 
the U.K. The following statement 
shows the quantity and value of 
colours imported:
Tow

1940
1960

Quantity

(in maund^)

90064
100072

Value

(in supees

81,31,817/.
86,64,119/.

:ii) Dyts-
Imports were made mainly from the 

U.S.A., U.K., Switzerland and Ger
many. The following statement shows 
the quantity and value of dyes 
imported:
Year Quantity Value

1949
1950

(in maundi) 
1,02,240 
1,22,600

(in rupees
8,55,32,419
8,63.64.633
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Hides and Skins

[♦3177. Shri Khaparde: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) the quantity in maunds of htdes 
and skins as well as tanned leather 
exported from India in 1950;

(b) the quantity of tanned leather 
imported from foreign countries in the 
year 1950 and the value thereof; and

(c) whether the export of hides and 
skins will be discontinued as a result 
of the establishing of tanning fac
tories in India, or whether it will 
continue? 1

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
4,92,800 maunds of hides and skins 
and 6,94,764 maunds of -tanned or 
dressed leather were exported from 
India in 1950.

(b) 2,100 maunds of tanned or
dressed leather valued at Rs. 1,92,81^ 
were imported from foreign countries 
in the year 1950. -

(c) Strict restrictions on export of 
hides and skins already exist in order 
to meet the growng danand of the 
indigenous tanning and leather manu
facturing industry. Export will be 
discontinued if necessary.
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T a nn in g  F a cto ries

[*3178. Shd Khaparde: WiU the
Minister of Labour be pleased to
state:

(a) the number of labourers who 
are engaged in factories for tanning 
raw hides in India and the number of 
hours these workmen have to work 
daily;

(b) whether modern leather tan- 
nmg processes are being introduced 
in these factories;

(c) whether houses have been cons
tructed and health centres opened for 
labourers by the factory owners; and

(d) if so, at what places and in 
which States?]

The Minister of Labour (Shri Jag- 
Jivan Ram): The information is be
ing collected and will be placed on 
the Table of the House.

R aoar F actory

*3180. Shri Sidhva: Will the Minis
ter of Commerce and Industry be
pleased to state what is the decision 
regarding the establishment of a 
Radar factory in India?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): The
matter is still under consideration.

R aw  M aterials for  P aper

212. Shri Kishorimohaa Tripaihl:
Will the Minister of Commerce and
Industry be pleased to stfite the sub
stances or raw materials from which 
paper is manufactured in India?

The Minister of Commerce and 
Industry (Shri Mahtab):

(1) Bamboo.
(2) Sabai grass.
(3) Waste paper.
(4) Cotton rags.
(5) Wood pulp.

Coarse C loth for  B hopal

214. Thakur La! Singh: (a) Will 
the Minister of Commerce and Indus
try be pleased to state how many 
yards of coarse cloth was manufac
tured by the Bhopal Cloth Mill in the 

yards 1947, 1948, 1949, and 1950 and 
what part of it was distributed to 

the local inhabitants in those years?
(b) Was any complaint received by 

the local authorities from the local 
cloth merchants or inhabitants re
garding the insuflflcient supply of 
coarse cloth to the people of the State?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A state
ment* showing coarse cloth manufac
tured by Bhopal Cloth Mills and the 
quantities made available to local 
inhabitants out of local production if 
placed on the Table of the House.

(b) Yes.

STATEMTNT

Year

Prodnotion of 
coarte doth 
by Bhopal 
a o th  Mill.

Quantity released 
oonfumption 

in Bhopal State 
(inoludei ooam  and 
medium manufao- 
tured in the State).

1947
1948
1949
1950

(Balei of 1,500 yards)
16.504,000 ydf. 3,600 bales

8,462,000 „ 1,247
34,000 „ 3,730

525,000 „ 2,576 „

•♦Cloth was decontrolled for the 
period January— Ĵuly, 1948. The 
quantity represents cloth made avail
able during remaining months of 1948.
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ced .............................................................................................................  6842
Cinematograph Bill—I n t r o d u c e d ................................................................ 6842

Business of the H ouse-
Catching the Speaker’s e y e .........................................................................  6842—44
Hours of H i t t in g ...........................................................................................  6845—46

General Budget— L̂ist of Demands . . . . . . . 6346
Demand No. 4—^Ministiy of Commimicatiuns . . . * . 6847—6410
Demand No. 6—Indian Posts and TsJ^graphs Department • • • 6847—*6410
Demand No. 6—M e te o r o lo g y ...................................................... • . 6847 -6410

Demand No. 7—Overseas communications Service . • • . . 6347 —6410



C(dnmn0

MofiDAY, 9th Ap r il , 1951—-Contd.

Qeneral Budget— L̂ist of Demands— Contd,

Demand No. 8—A v ia t io n ..........................................................................  0347—6410
Demand No. 93—Capital Outlay on Indian Posts and TelegMkphs (not met 

from Revenue) . . . . . . . . . .  0348—»6411
Demand No. 95—Capital Outlay on Civil Aviation . . . .  6348—6411
Demand No. 69—Ministry of Information and BroadcaBiing • . . 6411—70
Demand No. 60—B roadcasting................................................................. 6411—70
Demand No. 107—Capital Outlay on Broadcasting..................................... 6411—70

T u esd a y , 10th A p k il , 1961—

Statement: re Inoome-Tax Investigation C o m m issio n .....................................  6472—75

Papers laid on the Table—
SpeciAoation of Scheduled Tribes 6476

General Budget—List of Demands • . • ..................................  6476—6556
Demand No. 21—Ministry of Finance • • .............................................. 6478—6638

Revaluation of Indian R u p e e .....................................   . . 6484—6537
Financial and Economic Policy . . . . . . .  6484—6537
Sales tax in Delhi S t a t e .......................................................................... 6484r-6537
Failure to revalue the rupee . . • .............................................  6484—6538
Failure of economy drive . . . . . . . . .  6484—6538
Failure to check inflation..........................................................................  6484—6538
Condition of middle c l a s s e s .................................................................  6484—6538
Evasion of Income-tax 6485—6538
Policy underlying Audit 6486—6538
Sterling Balances. 6486—6638
Orants-in-aid to States 6485—6538
Results of devaluation 64vS5—-6638

Demand No. 22—Customs . .................................................................  6478—6538
Indian Customs S e rv ic e ................................................................. • 6484—6537

Demand No. 23—Union Excise D u t i e s ..................................... • 6478—6638
Demand No. 24—Taxes on Income including Coporation Tax . • 6479—6539
Demand No. 25—Opium . 6479—0539
Demand No. 26—Stamps . . . • • • / • . *  6479—6539
Demand No. 27—Payments to other Governments, Departments, etc. 

on account of the administration of Agency subjects and management of 
Treasuries 6479—653 J

Demand No. 28—Audit . • ...... • 6479—6639
Demand No. 29—Joint Stock Companies . . . . . .  6480—6539
Demand No. 30—Miscellaneous Departments . . . . • 6480—6540
Demand No. 31—CiUTency 6480—6540
Demand No. 32 —Mint . . . • .............................................  6480—6540
Demand No. 33—Superannuatiojx Allowances and Penflions . . • 6480—6540
Demand No. 34—Miscellaneous 6481—6540
Demand No. 35—Grants-in<aid to States . . . . . .  6481—6540

Grant of Equitable S u b v e n t i o n .......................................................  6484—6637
Demand No. 36—Miscellaneous adjustments between the Union and State

Governments . . . . . . . . . .  6481—6541
Demand No. 37—‘Resettlement and Development . . . . .  6481—6641
Demand No. 38—Pre*partition Payments 6481—6541

(iv)



Columns
Tubbday, 10th Afbil, 1051—Contd.

Q«neral Budget—List of Demands—CotUd,

Demand No. 39-^Extraordjnary Payments 5 4 3 2_55^1

Demand No. 97—Capital Outlay on the India S^urity Press • • . 6482 6541
Demand No. 98—Capital Outlay on Industrial Development • , . 0482 6541
Demand No. 99—Capital Outlay on C u n e n o y ....................................  6482—6542
Demand No. 100—Capital Outlay on M in ts ............................. .................  6482—6542
Demand No. 101—Commuted Value of P e n s io n s ................................. 6483______6542
Demand No. 102—Payments to Retrenched Personnel . . . .  54 8 3__ ^^42
Demand No. 103—Capital Outlay on Sohemies of Government Trading . 6483—6542
D m and No. 104—Capital Outlay on Development................................. 6483_____ 6543
Demand No. 105—Loans and Advances by the Central Government. , 6483_654S
Demand No. 62.— Ministry of L a w ........................................................  6553— 54

Demand No. 63- Administration of J u s t ic e ...............................................  6553- 55
Demand No. 69— Department of Parliamentary Affairs . . . .  6553— 5 5

Demand No. 92—P a r l i a m e n t ..................................................................  6553—55

Wednesday, 11th Afbil, 1951—

Business of the H o u s e ...................................................................................................
Appropriation (No. 2) Bill—I n t r o d u c e d ........................................................ 6559
Finance Bill—Discussion on Motion to refer to Select Committee—Not concluded 6560_6655

Thubsdiy, 12th April, 1951 —

i v

Motion for Adjournment—

Discontent among Bank Emplojrees • ..............................................  6 6 5 6 — 5 9

Laying of Adaptation Order on the Table * ......................................................................  6 6 5 9 _____ 6 2

Enhwoement of Postal B a t e s .......................................................................... 6 6 6 2 — 6 4

Suspension of Sab-mie ( 2 )  of Rule 2 2  of Rules of Procedure . . . .  6 6 6 4 _____ 6 6

Parliament Library Bill—I n t r o d u c e d ........................................................................  6 6 6 6

Insurance (Amendment) Bill—Introduced 6 6 6 6___ 6 7

Rehabilitation Finance Administration (Amendment) Bill—Introduced . 6 6 6 7

Indian Ponal Code and the Code of Criminal Procedure (Amendment) Bill—
Introduced..................................................................................................... 6 6 6 7

All India Bar Councils Bill—I n t r o d u c e d ........................................................ 6 6 6 7 —6 8

Muslim Wakfs Bill—Introduced 6 6 6 8

Dowry Bill—Introduced . . . . . . . . .  6 6 6 8
Essential Supplies (Temporary Powers) Amendment Bill—Introduced . 6 6 6 8

Coffee Market Expansion (Amendment) Bill—Introduced . . . 6 6 6 9

Dowry Restraint Bill {by Shrimati Jayaahri)—^Introduced . . . .  6 6 6 9

Dowry Restraint Bill {by Shrimati Uma N^hru) —Introduced . . . 6 6 6 9

Sea Customs (Amendment) Bill—I n t r o d u c e d ..............................................  6 6 6 9 —7 0

Food and Drugs Bill—I n t r o d u c e d ................................................................  6 6 7 0

Muslim Kaeis Bill—Introduced 6 6 7 0

Prohibition of Manufacture and Import of Hydrogenated Vegetable Oils
BUI—Postponed............................................................................................ 6 6 7 ^ - 8 0

Useful Cattle Preservation Bill—P o s t p o n e d ..............................................  6 6 8 0 —-8 5

Training and Emplosnnent BUI—^Motion to refer to Select Oommittee—Not
oonoluded • ......................................................................... ......... #713



(Vi)

Satubday, 14tb Apbil, 1951—
Death of Shri Easoolkhan P a t h a n ......................................
Statement by the Prime Minister re Ruler of Baroda . .
Papers laid on the Table-

Provisional totals of 1951 C e n s u s ......................................
Notification \mder section 4A of the Indian Tariff Act, 1984 
Air Transport Inquiry Committee Report . , .

Rajghat Samadhi Bill—Introduced . . . .
Indictn Tariff (Second Amendment) Bill—Introduced .
Finance Bill—Referred to Select Committee . . .

liioNDAY, 16th April, 1951—
Statement by Prime Minister re Bihar Food Situation .
Appropriation (No. 2) Bill—Passed . . . .
Motion re Report of Air Transport Inquiry Committee—Discussion on Motion

Columns

6 7 3 4

6 7 8 4 < - 8 7

6 7 3 7

6 7 8 7

6 7 3 7

6 7 3 7

6 7 3 8

6 7 3 8 — 6 8 0 9

6 8 1 0 — 11

6 8 1 1 — 13

— C o n c lu d e d ..........................................................................................................................................................6 8 1 3 — 8 7

T uesday, 1 7 t h  A p e i l ,  1 9 5 1 —

Visva-Bharati Bill—‘Introduced . . . . . . .
Minimum Wages (Amendment) Bill—Passed, as amended . . .
Coal Mines Safety (Stowing) Amendment Bill—Discussion on Motion to con

sider —Not concluded

6 8 8 8 — 8 9

6 8 8 9 — 6 9 6 7

6 9 6 7 — 71

WBDinBSDAY, 1 8 t h  A p b il , 1 9 6 1 -

Coal Mines Safety (Stowing) Amendment Bill—Passed, as amended . 6972—92
Inland Steam-Vessels (Amendment) Bill—Passed, as amended . . . 6993—7021
Representation of the People (Amendment) Bill—Discussion on Motion to

consider—Not c o n c lu d e d ..........................................................................  7 0 2 1 — 3 9

Thtosday, 1 9 t h  A p b i l , 1 9 5 1 -  

E m p lo y m e n t o f  Children (A m e n d m e n t)  Bill—Introduced
Notaries Bill—Introduced

7 0 4 0

7 0 4 0

Business of the House—
Chcmge in hours of sitting . . . . . . . . . 7041—42

Representation of the People (Amendment) Bill—Passed, as amended . . 7042—7119
Supreme Court Advocates (Practice in High Courts) Bill—Discussion on Mo

tion to consider—Not concluded 

Friday, 2 0 t h  Apbil, 1951—

Papers laid on the Table—
Delhi Road Transport Authority (Audit) Rules 
Notifications amending Punjab Motor Vehicles Rules 
Notifications amending Delhi Motor Vehicles Rules .

7120—25

7 1 2 6

7 1 2 6

7 1 2 6 — 2 7

Election to Committees—

Standing Committees for Ministries of Commerce and Industry, Home Affairs, 
and Works, Production and Supply . . . . . . .  7127—29

Supreme Court Advocates (Practice in High Courts) Bill—Passed, as amended 7129—53
Codes of Civil and Criminal Procedure (Amendment) Bill—Passed, as amended 7153—76
Code of Civil Procedure (Second Amendment) Bill—Passed . . . 7176—79
Jallianwala Bagh National Memorial Bill—Discussion on Motion to consider—

Not concluded • . . . ....................................................... 7179—97



THE 
PARLIAMENTARY DEBATES 

■ (Part II.—^Proceedings other than Questions and Answers) 
OFFICIAL REPORT

6R10

PARLIAMENT OP INDIA  
Monday. 16th April, 1951

The Home met at a Quarter to Eleven 
f the Clock.

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-46 A.M.

STATEMENT BY PRIME MINISTER 
RE. BIHAR FOOD SITUATION

The Prime Afinisler (Shri Jawahar- 
lal Neliru): Many hon. Members 
from Bihar especially are naturally 
very deeply concerned with the food 
situation there. In fact, I am sure 
every Member of this House and cer
tainly every Member of Government 
feels that anxiety and is determined 
to do his utmost in this regard. 1 do 
not wish to say much at this stage 
in regard to figures etc. All I wish to 
state is that we have been in cons
tant. touch with the situation there, 
and ^n ly a little while agc^ today the 
Pirector-General of Food has return
ed from the affected areas of Bihar 
with his report. Two lakh tons of 
wheat had been allotted to Bihar by 
the end of this month out of which 

'1,40,000 tons have already been sent 
to them and we are trying our u t 
most to send much more and I hope 
we will be able to do so. Yesterday, I 
believe there were speeches made in 
the Bihar Assembly on this subject 
and I can very well understand the 
deep feeling of anxiety that Mem
bers of the Bihar Assembly aad of 
the Bih«r Government feel over tWs 
matter. We naturally share that, and 
the only way we feel that we can 
meet the situation is through the 
utmost co-operation between the Bihar 
Grovemment and our Govenunent and 
putting all our resources together. In
91 P.S.
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so far as I am concerned, I am al
most beginning to feel that perhaps 
I can serve better, if I may say so, 
by going to Bihar if necessity ariset 
and sitting there than even serving 
from these Benches here.

APPLICATION (NO. 2) BILL
Shrl Kamath (Madhya Pradesh): 

May I request you for a decisLon 
about the hours of sitting? The 
House would like to know whether 
any change is contemplated.

Mr. Speaker: That matter is under 
consideration and before I come to 
any decision, I think I must consult 
some Members. I must consult Gov
ernment also. I must consult the 
conveniences of all betere announcing 
what I myself alone feel.' So, hon. 
Members will M̂ ait for some time.

The Minister of Finance (Shri C.
O. Deshinukh): I beg to move;

“That the Bill to authorise 
payment and appccpriation of 
certain sums from and out of 
the Consolidated Fund of India 
for the service of the year ending 
on the 31st day of March, 1952, 
be taken into consideration.**

Mr, Speaker: Motion moved:
“That the Bill to authorise 

payment and appropriation of 
certain sums from and out of 
the Consolidated Fund of India 
for the service of the year ending 
on the 31sl day-of March, 1952, ,
be taken into consideration.”
Shrl SIdhva rose—

Mr. Speaker: What does he want 
to say?

Shrl Sftfhva (Madhya Pradesh): I
want to speak on the question of 
revaluing the rupee.

Mr. Speaker: 1 am afraid, I shculd 
Invite the attention of the hon. M M  
bar to a convention that has been
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[Mr. Speaker]

agreed to. I am not prepared to say 
that no observation is permissible on 
this Bill. Certainly, on every Bill* 
at any stage, any Member can speak— 
whether at the consideration stagd, 
clause by clause stage or 
the third reading stage. I am 
making this clear, so that there will 
be no misunderstanding on that 
point. But after a discussion of 
fourteen days, when nearly all possi
ble m atters—including I believe re
valuation—have been covered, 1 
think it will hardly be fait to the 
House as a whole, to repeat the 
same arguments now. The hon. 
Member has an opportunity to speak 
when the Finance Bill comes befui'e 
the House. In the Appropriation Bill, 
the House has already voted the sume; 
so there is no question of there being 
a further vote in respect of them. 
The only constitutional safeguard, 
whirh is put in here is to put all 
the voted items in a Consolidated 
Fund, so that Government may not be 
able to draw on it at its pleasure, any
thing it likes. That is the objective 
of the Appropriation Bill, 1 can 
theoretically understand the possibi
lity of a speech, but to my mind, it 
would be practically a waste of time 
and - a repetition of arguments.
I would, therefore, earnestly request 
Members to stick to the convention 
which we have tried to set up. I 
think the House agreed at that lime 
that the Appropriation Bill should be 
treated purely ns a matter of form 
just like the introduction of Bills, 
when leave is asked for. We have 
adopted that convention. Of course, 
it does not mean that it is not com
petent for a Member to speak when 
leave is asked for—it is perfectly 
competent for him—and yet these 
motions are treated as formal ones, 
unless there is something very special 
which has happened in between the 
sanctioning of the Demands and the 
bringing in of the Appropriation Bltt.
I do not think it is either fair or 
oroper to inflict any further speeches 
or arguments on the same question 
I would, therefore, earnestly appeal 
te the hon. Member who wants to 
speak just to forbear and seek 
another opportunity instead of, on 
the Appropriation Bill. It is a con
vention which we wanted to estal> 
lish and I think the House is almost 
unanimous! on this point. (Several 
Hon, Members: Yes). If that is so, 
I would not say that the hon. Mem
ber has no right to speak, but then 
I am shutting my eyes so that nobody 
is able to catch them! I shall put the 
motion straightaway to the House.

Shri Sidhva: My point is that it 
was not definitely decided last time 
that the convention was clearly estab
lished. But by the thumping of the 
tables now, if it is agreed that from 
today there should be a convention 
—if the House is of that view—,then 
in view of your statement that no
body is barred .from speaking even 
with that convention, at any time I 
win certainly have n6 objection in 
accepting your view. I only wanted 
to say this...........

Mr. Speaker: That is entering into 
an argument. The question Is:

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the 
service of the year ending on 
the 31st day of March, 1952, be 
taken into consideration.”

The motion was adopied.
Mr. Speaker: Taking the convention 

to- its logical conclusion, I am putting 
all the clauses, the Schedule, the 
Enacting Formula and the Title to 
the House. .

The question is:
“That Clauses 1 to 3, the Sche

dule, the Enacting Formula and 
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule* 
the Title and the Enacting Formula 
were added to the BilL
Shri C. D.

move:
Deshmukh: I beg to

*That the Bill be passed.*’

Mr. SpeiSer: The question is: 
“That the BIU be passed." 

The motion was adopted.

MOTION RE, REPORT OP AIR 
TRANSPORT INQUIRY COMMITTEE

The Minister of Commuairatloiis 
(Shri Kidwai): I beg to move:

“That the Report of the Air
Transport Inquiry Committee.
1950, be taken into consideration.’*

The report has been in the hands 
of hon. Members for more than six 
months and I think that this period 
has enabled them to study It as 
closely as it deserves. We have ta
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be thankful to Mr. Justice Rajadya- 
ksha and other Members of the Com
mittee who have produced such a 
wonderful Report The Report is 
full of information and the facts that 
have been marshalled there will be a 
guide to the policies of the Govern
ment on civil aviation for some time 
to come.

Having said this, I would like 
briefly to say what our attitude is 
towards this Committee’s recom
mendations and leave it to Members 
of the House to express their opinion. 
The Committee has estimated a 
certain operation cost for Dakotas. 
It is a little higher than what we 
think it should be and the working 
of certain air xrompanies in 1950 and 
even in 1949 show that the cost should 
be lower. Yet • we accept this as a 
standard cost and our future policy 
a{)out subsidy will depend upon this 
estimated cost.

The Committee has reconunendcd 
certain tariflf rate: that is on different 
routes the charges should be betvw n 
two limits. We accept the upper 
limit as the maximum which a com
pany can charge, but if any company 
can operate at a lower cost, rve think 
it should be free to fix a lower tariff. 
With this modification we accept this 
recommendation.

The Committee has recommended 
certain rate for the carriage of air 
mafl. I t  is Rs. 3-1-0 per ton mile. 
We have already fixed it. a t Rs. 3 
per ton mile and I do not think any 
modification is needed.

The Committee has recommended 
that, for the present the enterprise 
should be in the hands of private 
business. We accept this with one 
modification: Government propose to
take over the management of the 
Deccan Airways and run it as a 
State service. ^

The Committee has made certain 
recommendations about subsidies. 
Government has not yet been able to 
finalise this. I hope that within this 
month we will be able to finalise the 
system of subsidy. It may, perhaps, 
be as recommended by the -Com
mittee.

The Committee has suggested the 
reconstitution of the Air Ucensing 
Board. The recommendation is under 
consideration. •

The Committee has recommended 
that most of the air services have fiot

more aeroplanes than they can make 
use of and that Government should 
take them over and maintain them. 
We accept this and if the companies 
are willing to transfer their planes 
to us, we will maintain them at 
Government’s cost and the planes will 
be available to them whenever they 
are required.

These, Sir, are the principal recom
mendations. There are certain minor 
recommendations in regard to which 
I would like to say a few words.

The Committee has recommended 
subsidy for the Bharat Airways Ex
ternal Service. We have not yet 
accepted it, because we are watching 
the work of first year’s experiment 
and we will decide after the res^ults 
of the first year’s working are avail
able.

The Committee has recommended 
that India is not suited for coach 
service. I do not agree with that 
recommendation. We have already re
ceived an application for such a 
service between Gauhati and Delhi, at 
very cheap rates:, passing via Bihar 
and the cities of U.P. The matter 
is under consideration and I hope It 
will soon be in operation. The seats 
will not be as comfortable as in the 
present Dakota, but it will te  a safe 
service within the load permitted for 
Dakota and I think it will be a popular 
service.

Shri Sidhva (Madhya Pradesh) 
What is that service?

Shri Kidwsi; in  the U.S.A. it is 
known as 'coach service*. Lighter 
seats are placed on Dakota, so that 
it can carry a larger number of per
sons thar it is allowed to do today. 
It is not a very comfortable service, 
but it is a utility service and the 
passengers can utilise it at cheap 
rates.
12 Noon

The Conimittee has made certain 
other recommendations about the im
provement of the routes for the night 
service. This matter has been taken 
in hand and will soon be implemented.

These, Sir, are the recommend a tion.'s 
of the Committee. In my reply I 
shall deal with the criticism that will 
be offered on our attitude towards 
these recommendations.

Shri Sidhva: May I  know whether 
there is any definite proposal before 
the House or the House will cnljr 
express its views?
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Mr. Speaker: The - proposal before 
the House is:

“That the Report of the Air 
Transport Inquiry Committee, 
1950, be taken into consideration.’’

Fandit Thakur Das Bhargava (Pun
jab): Now that the hon. Minister has 
takeo .definite decisions on the recom
mendations of the Committee I do 
not know what useful purpose would 
be served by discussing them.

Sbri K idw^: The hon. Member has 
not understood me correctly. If we 
had placed the report for considera
tion of the House without expressing 
our views, then hon. Members would 
certainly have asked what our a tti
tude is. None of what I have said 
has been implemented. Therefor#, 
the views expressed by the House will 
naturally have their influence on the 
Government’s final decisions.

Pandit Thakur Das Bhargava: Then 
they are only tentative decisions?

Shri KIdwai: Every policy that is 
pursued by Government is tentative, 
that is subject to the approval of this 
House. .

Mr. Speaker: The point of enqirvy, 
as 1 rould make it out, was that if 
Government had a lready ' taken their 
decisions, then it is no use discu8.«ing 
this point here.'

The hon. Minister’s intention ap
pears to be that if there be critiedim 
over what they are putting as their 
tentative proposals and certainly any 
discussion will be helpful to them.

Shri Kidwai: That Is exactly what 
1 saiH

Mr. Speaker: Motion moved;
“That the Report cff the Air 

Transport Inquiry Committee,
1950, be taken into consideration.”
There are amendments, by Prof. 

Shah and by Mr. A. C. Guha. Let 
the amendments be moved first and 
let them speak on the amendments.

JShri SlMva: Can you permit me 
to move an amendment at this stage?

Mr. Speaker: Let me see the charac
ter of the amendment.

Shri A. C. Guha (West Bengal): I 
have two amendments. I beg to 
move:

That for the original motion the 
fcUowing be substituted:

**Having considered the Report 
of the Air Transport Inquiry Com

mittee, this House is of opinion 
that effective steps should be 
taken to reduce the high costs of 
operation and that the Government 
subsidy should not be allowed lo 
encourage extravagance and 
inefficiency.”
I am moving only the first one, I 

do not like to move the other.
The hon. Minister has given the 

reactions or the recommendktlorfe of 
the Government on this Report. But 
I think it would have been better for 
the House if these recommendations, 
or tentative decisions, of the Govern
ment had been circulated to us 
earlier. Then we could have come 
prepared to make our own obfierva- 
tions on the recommendations made 
by the Government. Whether they 
are recommendations or tentative de- 
ciiiions, we would have been placed in 
a better position to make our own 
observations on them.

Civil aviation has to be taken as 
something like a second line of de
fence. Just as the merchant navy is 
a second line of defence on the sea, 
civil aviation has also to be taken 
as a, second line of defence in the 
air. So we should try earnestly and 
seriously to develop our civil avia
tion. But the question is how far 
the Government has been able to 
develop this on rational lines. Civil 
aviation in India started sometime 
about fifteen or sixteen years ago. 
But there has been no attempt on the 
part of the Government to rationalise 
the private enterprises. We have 
been told in this Report that Rs. 9*7 
crores of money have been put in 
this by the different air companies, 
and the Committee has come to the 
conclusion that the money so far 
invested is much beyond v/hat was 
actually necessary for the air trans
port as yet organised by the cliff ere ni 
lines or as yet authorised by the 
Government to be run.

The Report refers to some other 
points, as lo how our resources and 
energies have been wasted by dupli
cation of certain facilities and by 
having surplus materials and so on. 
So, I can say that the Government 
has not been able to do what was 
ej^ected of them. We can see that 
certain companies which have been 
operating tor a long time have nor 
yet been able to come up to the 
standard required of them.

Calcutta is the biggest airport m 
India; perhaps it is the biggest air
port in Asia; nay it is one of the 
biggest airt^orts in the whole world. 
The Government derives about 75
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per cent, at the aerodrome revenue 
simply from one aerodrome, namely 
the Dum Dum aerodrome in Calcutta. 
But 1 find that the Companies operat
ing from Calcutta have been treated 
rather not justly and fairly, whereas 
companies operating from other cities 
ha ye been treated more generously, 
much beyond what they would deser
ve from the point of view of effi
ciency and economy. The standard 
rate fixed by the Government is I 
think, Rs. 3-10-0 per ton mile. But 
I see that the operating cost of Air 
India is Rs. 5-5-0, it earns revemie at 
Rs. 4-U-O, and thus it is running at 
a loss of about ten annas per ton 
mile. Although it has been given 
the most remunerative route and 
the largest route mileage, in fact 1/3 
of the total route mileage according 
to the Report of the Committee, its 
working has been found to be defec
tive in almost every respect. Its 
costs, particularly on the upper level 
of its establishment charges, have 
been very high, much beyond what 
has been prevalent in other compa
nies. And the Governn^ent have all 
along been showing particular privi
lege to this company. The external 
services, that is to the west of India, 
have been given over to this company, 
and the Government have guaranteed 
loss to the tune of about Rs. 20 lakhs 
every year simply for that one ope
ration. ,

From the point of view of Cw^lcutta’s 
importance and from the point of 
view of the present international 
situation, I think, the services emanat
ing from Calcutta should get better 
attention from the Government 
Paricularly we should develop our 
lines with the eastern sides of India, 
with countries lying in South East 
Asia. These countries and the Pacific 
Regions have become much more im
portant now than they were ten or 
twelve years ago.

In regard to the petrol rebate of 
about Rs. 60 lakhs a year, which is 
a sort of Government subsidy, there 
also we have not had the fullest 
utility of the subsidy th^t is given. 
We have not been able to get the 
fullest benefit of this generosity of 
Government. The rebate on petrol on 
a flat rate comes to this that the 
companies which have been operat
ing on economic and remunerative 
lines and which have been ffivcn the 
largest route mileage get the same 
privilege as is given to those com- 
panles which have been asked to 
work on unremunerative lines or on 
short routes. This subsidy, whether 
it Is in the form of rebate or other
wise, comes from the Central revenues

of the country, and it shouW be given 
on the basis so that the purpose of 
developing civil aviation may be 
achieved to the fullest. So I would 
ask the Government and the hon. 
Minister to examine the proposal that 
this subsidy may be given with some 
discrinoination, particularly to com
panies which have been asked to oper
ate on lines which are not remu
nerative or companies which have not 
got much route mileage. For exain- 
ple, in regard to railways, particular
ly before partition, the Government 
was maintaining some strategic 
railways and running those railways 
iBt heavy losses, simply on account of 
their strategic importance.

Certain air routes also may be 
necessary for our own national in
terest such as one of strategic im
portance or even for communication 
service. The other day we were told 
that Manipur and Tripura have prac
tically no communication except 
perhaps a meagre consolation of an 
air transport. The Companies which 
have been asked to connect Agartala 
or Manipur with other parts of India 
should have been given some special 
rebate and special subsidy so that 
they can work on a remunerative 
basis.

There is one line from Calcutta to 
KathmartQu, which owing to recent 
political events in Nepal, has become 
an Important link for India. We 
should develop this line and we should 
see that this caD be operated quite 
efficiently and on an' economic basis. 
As the line emanates from Calcutta, 
permission to run the line should go 
to certain company which has its 
head office in Calcutta. I put parti
cular stress on the companies jemanat- 
ing from Calcutta, because Calcutta 
is the most important air port of 
India and of Asia and because of the 
growing importance of the South 
East Asian countries and Calcutta be
ing the only link between those coun
tries and India. I leam that licence 
for this line has been given to a 
company which cannot take any 
passenger from Calcutta to Patna or 
from Patna to Calcutta. The services 
of this airline Company from Calcutta 
to Patna have become practically re
dundant. So it should be given to 
some company which can take also 
passengers from Calcutta to Patna 
and from Patna to Calcutta. Other
wise, this extra service from Calcutta 
to Patna is uselessly taxing our nation
al resources and it is an uni^cessarj 
wafite of petrol.

Then, Sir. the report has recom
mended that there should be a re
organization of the Air lines and
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practically 5 lines are to be retained, 
that means, Air India, I.N.A., Airways 
India, Bharat and Air Services of 
India and Deccan combined. We find 
that they have eliminated the Hima
layan Airways. Considering the ser
vices re n d e r^  by this Air Company 
in a very difficult time, when other 
air lines practically combined to 
browbeat and bully the Government 
to submit to their dictation, and the 
fact that this Company came forward 
and maintained the night air mail 
service of the Government and that 
they have also incurred certain ex
penses in purchasing some planes for 
running the services, I do not think 
it would be fair for the Government 
to ask this Company to liquidate itself 
or to exclude it from the scheduled 
Air Services.

I may also mention, that the two 
companies operating from Calcutta,
i.e., the Airways India and the Bharat 
have the lowest operating costs, com
pared to those of all the other Indian 
Companies. I admit, of course that 
in certain of these companies the 
amenities, particularly In the air port 
offices, need improvement Govern
ment should make a survey of the 
whole thing and ask these companies 
to improve their conditions, consider
ing the fact that these companies have 
been running at the lowest costs and 
have been giving very good service. 
They should be given some particular 
facilities so that they can operate as 
economic units. With the partition 
of Bengal, certain parts of Assam and 
even certain parts of Bengal have 
practically been disconnected with 
the rest of India. These companies 
as well as some small companies have 
been operating from Calcutta and 
giving good service and they have 
been practically the only link for those 
parts of India- with the rest of India. 
So, these companies should be helped 
as much as possible by the Govern
ment because it is in the interest of 
the nation.

My particular amendment is that 
Government subsidies should not be 
allowed to encourage extravagance and 
inefficiency. In certain of the 
Bombay Companies, I see that this 
has been practically the c?.se. The 
cost of operation of Air India has 
been increasing year after year and 
the report has tabulated series of 
causes as to why this Company has 
been incurring this loss. Most of 
these causes are removable and 
remediable. I hope Government will 
take effective st^ps to see that this 
subsidy is not utilized as an encou
ragement for inefficiency and extra
vagance.
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As for the proposal for nationaliza
tion, I would very much like that the 
entire services should be nationalized. 
Just as the Railway is nationalized, 
just as the Post and Telegraph Ser
vices have been nationalized, this 
Civil Aviation should also be nationa
lized because it is an important link 
in our communication services, be
cause it serves a very vital purpose, 
in our national defence.

[Shrimati Durgabai in the Chair]
I  cannot understand why the Com
mittee has come to the conclusion that 
this should not be nationalized, though 
they have recorded so many reasons 
in favour of nationalization. (Inter
ruption), Their reconunendation is 
definite that it should not be natio
nalized. The Committee has recorded 
that nationalization would lead to 
maximum utilization of the aircrafts 
and minimum duplication ‘̂ f̂ v/orkshcp 
and many other facilities; it would 
mean economic running; it would 
mean the fullest utilization of the 
planes and other materials. Strangely 
enough yet the Committee has con
cluded with recommendation against 
nationalization; and one of the reasons 
adduced for such opinion is too 
much interference by legislature. I  
wonder why the Committee should 
have such suspicions about this 
House; and I would also like the 
House to take note of this fact that 
interference by this House has been 
given as one of the causes against 
nationalization. Considering the 
financial piosition of the Government 
and the conditions imposed in our 
Constitution for taking over any 
private enterprise for any nationaliza
tion scheme, I think the proposal for 
nationalization may not be quite 
feasible just at present; but yet I 
would like to urge upon the Govern
ment that they should take the ear
liest opportunity to nationalize this 
very important sphere of our national 
life and of our f'ommunication service. 
Otherwise the Government will be at 
the mercy of some private profit- 
makers. whose operations we have 
seen in cloth, jute, sugar and in many 
other things.

Another tragedy of our national life 
is that the same set of people tre  
operating in the different spheres. 
Whether in the Civil Aviation, cement 
or steel or jute or cotton or sugar the 
same set of people have been operating 
and we are gradually being encircled 
by a fine of profiteers and I want to 
caution Government against this state 
of affairs. For this reason I would 
ask the Minister to see that as soon 
as it is possible, the entire civil avli-
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tion service should be nationalized. 
Pending that whatever subsidy the 
Government may give either in the 
fo m  of rebate or by direct subsidy or 
ddlhite guarantee for loss as in the 
case of the two external services, we 
should see that the country should get 
the fullest benefit of the subsidy or 
help that is given from Government 
revenues.

Before concluding, again I would 
urge that our external services to the 
South East Asian countries should be 
developed. These areas are coming 
into political importance and interna
tional importance too quickly. W)e 
should not neglect these countries. We 
should try to put to the best use our 
resources to develop our communica
tions with these areas.

Mr. Chairman: Amendment moved:
That for the original motion 

the following be substituted:
*‘Having considered the ileport 

of the Air Transport Inquiry Com
mittee this House is of- opinion that 
effective steps should be taken to 
reduce the high costs of operation 
and that the Government subsidy 
should not be allowed to encou- 
r ^ e  extravagance and in
efficiency.'’
I would like to know whether the 

hon. Member Prof. Shah wishes to 
move his amendment.

Prof. K. T. Shab (Bihar): 1 beg to 
move:

That at the end of the motion the 
following be added:

“and having considered it, this 
House is of opinion that the time 
has now arrived when the entire 
Air Transport Service, and the 
industry making and supplying 
flying machines, parts, spares and 
accessories, including the arrange
ments for training of pilots and 
other members of the crew, as 
well as ground stafT needed foi 
the proper operation of the Air 
Transport Service, and the re
pair, servicing and maintenance 
of aircraft in efficiently airworthy 
condition, be nationalised: and
accordingly requests Government 
that immediate and effective steps 
l)e taken to acquire and tak^ 
over the fleet, equipment, spares 
and other accessories, and appur
tenances, rights and title of the 
existing -Air Transport Companies 
operating in or from India, with 
such compensation for the fleet, 
equipment, spares, accessories and 
appurtenances, rmhts, title and 
interests, as the Constitution may 
require.**

It would perhaps be v/ithin the
recollection of many Members of the 
House that it was in the last year that 
a similar motion of mine led to the
appointment of this Committee. I t
was not, of course, in direct r^ponse to 
my amendment that the commitiee 
was decided upon. But, the pro
nouncements made by the Ministers 
responsible made it quite clear that 
the crisis was tided over by the 
appointment of this committee which 
has investigated the entire seope of 
the Air Transport industry and has 
presented a report, the recommenda
tions of which have not yet all been 
decided upon by tfie Government. 
The particular form in which this 
motion has been tabled by the hon. 
Minister has made it difficult to pr(^ 
pose an amendment, and still more 
so, regarding the fate of the amend
ment, if one chose to take a very 
direct line in clear-cut terms regard
ing the future of this industry.

The report relates mainly to the 
civil aviation of the Air Transport 
industry for public purposes. It can
not be overlooked that the industry 
has a still more important national 
aspect from the point of view of 
defence. Therefore, it is not only for 
the reasons of the particular balance 
sheets of individual companies or 
correct results judged from a financial 
standpoint of the working of civil 
aviation that we have to consider 
this problem. We have also to bear 
in mind' the utility, the possibility of 
^ rv lc e  of this 'industry and other 
points as well, not the least important 
being national defence. We hav^ had 
experience already in the case of 
Kashmir, and latlierly in Assam of 
the use the available air force in the 
country, civil as well as military, can 
be put to. Therefore, I repeat that 
whiii^ in terms, the report of this 
committee is confined only to the ciyil 
side of the industry, or rather to the 
service, the other side cannot be neg
lected. The general agreement also 
about the utility and imoortance of 
this service to the industry minister
ing to it cannot be exaggerated. The 
industry by itself, though confined in 
this Committee only to the service, 
has a much larger aspect, that of 
building and supplying all aircraft, all 
its accessories, spare parts and other 
equipment necessary for an efficient 
machine. Still more important is th« 
training of crew, pilots aq^ o ^e rs  and 
their adequate certiflciition for operat
ing the machines. Incidentally also 
there is the very important requisite 
of servicing and maintaining the en
tire aircraft, in all of whicn cases this 
report reveals that the present com
panies have erred in one way or 
another.
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It has been made abundantly clear 

that in many cases the companies 
have ’ got more machines than they 
could profitably use. I t  has been 
equally demonstrated th a i they are not 
able to utilise the man power they 
have to the fullest advantage and 
therefore their overhead costs tend to 
rise or be out of proportion to their 
earning capacity. The available or 
rather the explored rou.te mileage 
within the country has also been 
found to be not sufficient for the 
machines, that we have already in use. 
If we throw back *a glance at the pre
war or war time report of Mr. Timms 
in regard to the possibility of this 
service* it would be easy to see that 
our present equipment is much larger 
than what about 6 or 1 .,years ago 
was thought likely to be useful. I 
do not take the view necessarily that 
the present equipment is impossible 
to be utilised to its optimum level as 
private companies are working in this 
industry. Today, it is clear that in 
most cases, there is a surplus of flying 
machines, surplus of staff and equip
ment, which necessarily adds to the 
overhead costs and therefore lenders 
everything more expensive and more 
a luxury than need be the case. The 
standard costs worked out by thp 
Committee which have been given in 
the report are exceeded in several 
cases and the available pay-load, as 
they call it, is not also coming to the 
required level in many oases. Gov
ernment have therefore to offer sub
sidies as the price for making these 
profit makers operate their services.....

Shri Kidwai: I agree.
Prof. K. T. Shah: And I hope you 

will agree with my main motion, and 
therefore there will be no difficulty 
afterwards. I trust your agreement 
will not fall half-way.

Skri Kidwai: It will not fall.
Fcof. K. T. Shah: I am very glad 

to get this assurance. If  you will 
keep it, I will stop even njw. My 
purpose is achieved.

Shvi Kidwai: I will say what I have 
to say in my reply.

Frof. K. T. Shah: The point I was 
making was that the private people 
are concerned primarily not with 
the service, not with the industry, not 
with the larger aspect that Fuch an 
industry V a y  have, but with making 
both their ends meet and leave a 
handsome profit for themselves. The 
profit, of course, is calculated la a 
number of ways. You do not look 
at all to the indirect gratification or 
advantages they obtain by employing 
hitfi paid staff, sometimes of course
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from the sacred circles of their cousin- 
hood, very ' often from hlg^i placed 
Government officers retired or alMut 
to retire, and thereby getting 
vantages, in obtaining Govemmlnt 
help, If not subsidy, then contracts, 
if not contracts then licences* and 
if not licences then in some other 
ways, so that the company can show 
a profit or even continue to show a 
loss, even though the individuals em> 
ployed there, coming very often from 
the families of the operators them
selves, do not suffer id any way. I 
do not see how the excessive staff in 
number and still more excessive in 
the remuneration allowed will ever 
help to bring down the rates in this 
industry, to anything like a reasonable 
commercial level. I am not by any 
means convinced that the report as ' 
it is before us—and I have tried to 
study it carefully—^reveals the im
possibility of working a nation-wide 
Transport service which would b t 
within the means, if not of every 
citizen, but at least of the middle 
classes, and not remain merely a 
luxury that it is, for high paid Gov
ernment officials or the bloated 
capitalists of the country. To
day the Government is subsidis
ing this service indirectly in many 
respects and directly also. It pays 
indirect subsidy by paying for the 
passages of its officers and others 
attending its committees and so on and 
thus facilitate travel by air. There
fore these companies are glad to make 
some show of a satisfactory working, 
even though no direct profits may be 
shown. But may I voice my suspi
cion or feeling? The loss is also not 
quite so clear and they would be much 
less if reasonable precautions were 
taken to utilise and work the compa
nies* equipment in the most advant
ageous manner and in the most econo* 
mical manner. The loss is perhaps 
continued to be shown because if the 
Government or if the Government’s 
advisers were to see only tae .'?uccess, 
they may not be frightjened away 
from undertaking any such enterpris
es. For my part, I need only say that 
there is no necessity for any such 
losses. On the other hand there is 
great chance of development and the 
advantages would be much greater 
than the private industries would let 
you notice. This industry, if proper
ly worked can, like the railways of 
old, yield substantial returns to the 
exchequer, if only the exchequer has 
the courage to face the private inte
rests, however powerful they may be, 
however well-connected they may be. 
The Government should be courage
ous enough to come to a definite and 
clear policy of nationalisation T h er^
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fore I have tabled this amendment. 
Not only should the air transport 
service by itself be nationalised, but 
the entire ‘ industry including the fac- 
torJMl or the workshops lor repairs 
a n d /o r  building up aeroplanes, for 
their servicing and maintenance, 
should be taken over, along with the 
recruitment and training of the olH- 
cers and crew necessary, along with 
also those other devices and those 
other helps to aviation, such as the 
meteorological department, the we
ather reports and so on, the ground 
staff and all those things whiqb 
necessary and indispensable for an 
efficient operation of the air-servico. 
Even to-day Government do provide 
these facilities. They keep the aero
dromes without which civil avi.ation 
simply would not operate. And Gov
ernment have also, in contract, for 
instance to the Railways, left it open 
to the companies to operate the ser
vices, organise the frequency, engage 
the staff in such manner as they 
please. The Government of course, 
lay doVm the minimum regulations 
such as for instance the standard of 
qualifications for the staff of 
a minimum character and certain 
conditions in the licences. But be
yond that Government’s Interference Is 
nowhere to be found, thojagh I have 
found interested parties complaining 
of undue interference on the part of 
Government which prevents them 
from running services in such a 
manner that if a crash occurs no one 
would be responsible, except Govern
ment which forgot to take some 
precaution. Indeed, cases have been 
noticed of a company which makes 
no provision for depreciation and 
another which makes no provision for 
insurance and so on. They harp on 
so many difficulties. But I feel that 
all these difficulties would be solved 
and much greater advantage obtained, 
if the Government would only make 
up their mind to act swiftly upon it 
and permit no further nonsense being 
placed before them by interested 
parties, but nationalise the entire 
industry lock, stock and barrel, if I 
may use such a pharse. The advan
tage is not conflried only to the 
Government being able to operate, let 
us say, the mail or postal services 
much more widely and much more 
efficiently and much more regularly 
and promptly than is the case to-day. 
Whatever the hon. Minister and his 
adviseis may feel, the all-Iadia air
mail service is at present the privilege

• of about a quarter of the population. 
Rather only about a quarter of the 
mail is carried through this .<!ervice 
and if it is further to be extended all 
over the country and brought within 
the range, so to say, of at least every 
place with not less than 2,000 inha- 
91 P.S.

bilants, then a far greater degree of 
co-ordination and integration is neces
sary as between the air transport, 
road transport. railway and water 
transport, in fact all the transport ser
vices and that only the Government 
can do. Private operator will choose 
the timings, private operator will choose 
tlie rates, private operators will choose 
the machines and so many other 
things according to their own con
venience or calculations of piolits. It 
is only the Government that can inte
grate them all and operate them all 
as from a single centre, so to say, 
bearing in mind the needs cf all the 
parts of the country and all the States 
and Qf all classes of the population 
which the private entrepreneur will 
never do. A type of con\plaint was 
raised by the previous speaker—that 
of discrimination between one part 
and another. It may be adventitious, 
and without any forethought or deli
berate design about it; but it was 
mentioned that there is discrimination 
between services operating from Cal
cutta and those operating from Bom
bay. No charge, no suspicion, no 
doubt at all. of the Government’s 
favouritism in any direction would 
exist. Therefore from that point of 
view also apart from reasons of 
rupees, annas and pies, I feel that it 
is highly desirable and the time has 
come for it, that the whole industry 
should be tnationalis'ed. The trans
port services in most parts of the 
cour^ry have already been nationalis
ed. m the sense that the Railway is 
an entirely national concern, and also 
the road transport in most of the 
States is a State concern. I'here 
remain the coastal and overseas 
water-transport, or the inland naviga
tion I see no reason why all these 
supplements of the transport service 
should not be nationalised and natio
nalised forthwith.

TJ?e argument has been used, 
that we may not be able, in our 
present financial position, to nationa
lise this industry. I feel very scepti
cal about this argument. After all 
the total capital investment in Civil 
Aviation as has been mentioned in 
this report is less than Rs. iO crores. 
If I am wrong, the hon. Minister will 
please correct me. Now, if this is the 
size of the investment, in an annual 
budget of some Rs. 400 crores. wifh 
the prospects that we have of extend
ing and developing and . exparii^ing 
this service to the extent that wo very 
well can. if it is administered from 
the Centre, in view of all this goofl 
prospect that we have before us. this 
sum of Rs. 10 crores will not be any* 
thing. Our annual currency varia
tion from one part of the year to
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another is somewhere about Rs. 50 
crores or more in note circulation.
If this much is paid to the people in 
the same way as was proposed in the 
case of zamindars expropriated in the 
shape of non-negotiable bonds or 
even iiegotiabJe bonds, what will be 
the result? How will the mllationary 
position be worsened? Hew is ^ e  
Government not in a position to 
afford to do this? I  think it would 
benefit by that. The benefit is not 
merely in respect of the efficiency of 
the industry from the commercial 
sense, from the success of the indus
try as measured in tejrms of rupees, 
annas and pies. The oenefit is much 
greater from ' the point of view of the 
development of the service and of an 
industry which is one of the highest 
national importance from the point 
of view of national security and still 
more so from the point of view of 
technical development in which we 
are told we are backward to-day. In 
this industry we are willingly 
or unwillingly paying tribute 
to the foreiijn manufacturer, 
for the plants, for the parts 
and equipments that the- planes re
quire for being properly operated., If 
we do not wish to pay this tribute, if 
we want to keep all this money with
in the country, if we want also to 
have all the equipment and parts that 
can possibly be made here to be made 
in this country itself, and if we want 
to have all the training and the skill 
engendered in that training to be in 
this country, then I think it is upto 
the Minister and up to the Govern
ment to see that no further dilatory 
tactics are permitted in This matter, 
and interested parties should not 
succeed again, as they did last year 
in avoiding a conclusion or a decision 
to nationalise this industry. I have 
heard that many of them are float
ing on some of the remarks made in 
the report and they are ^ i l l  hoping 
that by bringing out quesuons about 
the advisability in the present finan- 
rial position or financial stringency of 
taking over this industry, by careful 
attention to the powers that be. by

* proper flattery, by proper attention to 
their conveniences, they may be able 
still to secure a new lease of life for 
themselves by' another period of pri
vate enterprise being guaranteed to 
them. Whatever the Government may 
do in this matter I do hope that they 
will not agree to any indefinite period 
of /licence being issued to them. I 
am not therefore to be understood to 
Recommend or approve of the sug
gestion that only temporary licences 

should be issued. J  do not feel it 
necessary that this system should be

continued at all. But I do think that 
even if they want to continue the 
private operation, they ought to see 
to it that the operators do not get an 
indefinite lease of life. If the history 
of the railway enterprise has any 
lesson, it was achieved at a tremen
dous cost to this country. It is apt 
to be overlooked but for a periodical 
revision and if in the case of the 
railways it is 25 years it should be 
a much shorter period and from th« 
beginning it should be counted as a 
kind of notice that at the end the 
Government may or will take over the 
enterprise. I do not like any exten
sion of private enterprise or its conti
nuance in this essential public utility 
service of such vital importance to 
the defence of the country. But even 
if they do so against all advice and 
all considerations of national interest 
in the long run, my earnest# re'^uest 
is that the Government should see to 
it that no kind ot indefinite lease of 
life is assured to private enterprise. 
If  you adopt a policy of nationalisa
tion, as I would advise, it should 
not be confined to this or that sector 
of the industry, it should not be con
fined to this or that service but to the 
entire industry taking all its parts, 
branches and sectors together, so 
that probably in the result, it will not 
be possible to distribute it so to say 
amongst Government on the one hand 
for discredit and private enterprise, 
on the other, for credit.

Mr. Chairman: Amendment moved:
That at the end of the niotion the 

following be added:
“and having considered it, this 

House is of opinion that the time 
has now arrived when the entire 
Air Transport Service, and the 
industry making and supplymg 
flying machines, parts, spares and 
accessories, including the arrange
ments for training of pilots and 
other members of the crew, as 
well as ground staff needed fqr 
the proper operation of the Air 
Transport Service, and the repair, 
servicing and maintenance of air
craft in efficiently airworthy con
dition be nationalised; and ac
cordingly requests Government 
that immediate and effective 
steps be taken to acquire and 
take over the fleet, equipment, 
spares and other accessories, and 
appurtenances, rights and title 
of the existing Air Transport 
Companies operating in or from 
India, with such compensation fcr 
the fleet, equipment, spares, acces
sories and appurtenances, rlghti, 
title and interests, as the Consti
tution may require/*
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Shri Sidhva: 1 have read very care
fully this report which was circulated 
to Members six ‘months atfo. It is a 
very illuminating report: it gives the 
whole history of the air services in 
India, their operation costs, 
how the companies are func
tioning, their various routes and 
what will be the attitude of the Gov
ernment in the future as regards 
nationalisation or the retention of 
private enterprise. This book there
fore is a good guide to the House and 
the Government for coming to a 
decision.

I will take first nationalisation, be
cause it is an important factor, parti
cularly because it is an essential ser
vice. I have always ' very strongly 
held the view that all essential ser
vices like post and telegraph, tele
phones, railways, buses, tramways 
and airways should be nationalised ..

Shri Kidwai; What about the bullock 
carts, which serve 90 per cent, of the 
population?

Shri Sidfava: That is antiquated. I 
am for nationalisation of all kinds of 
modern essential communication ser
vices. As far as this industry is con
cerned there is no doubt that there 
is a very strong case in favour of 
nationalisation for two reasons. One 
is ths^t it is an essential service and 
the other is that it is useful to us in 
the event of a national emergency 
that might arise for purposes of our * 
defence. In all the Countries 1 hAve 
seen I found that these air 5:ervices 
are considered as a national asset 
although they are owned  ̂by private 
companies and Govemmeni yubsidises 
them. From this you will observe 
what great importance other Govern
ments attach to this service. They 
feel that ̂  in addition to thei^ defence 
services in their hour of need this 
service would be essential and should 
be available to the country. It would 
not be possible for the State to keep 
these se^ices for that purpose only 
and therefore the other countries 
have realised that although they can
not introduce absolute nationalisntion, 
they can treat the service as a national 
asset. I was surprised to Iiear that 
in foreign countries—even railways 
though owned by private companies— 
the Governments of those countries 
attach such great importance to the 
railways that when there is a loss they 
subsidise those companies. In Swit- 
zei'land I was surprised to note that 
the railway companies were purchased 
by the Qovernment but the 
thares held by private indi' 
viduals were allowed to be re
tained but the shares held by banks

and insurance companies were taken 
over by the Government. T ^en  I 
asked them why private individuals 
were allowed to retain their shares, 
the answer was that their citizens 
who have invested in these concerns 
must earn their dividends and there
fore they did not want to disturb 
the investments that they had made. 
They have even guaranteed a 4 per 
cent, retairn whether t(he railways 
worked at a loss or profit. I only 
want to point out how the various 
countries run their essential services 
at the same time bearing in mind 
how useful the communications are 
to the country at all times. Therefore 
when I heard froni the Communica
tions Minister that he is going 
take over the Dec.,'an Airways I was 
very glad.

The Committee has suggested the 
pros and cons of nationalisation and 
ultimately has come to the decision, 
qiioting our Government's r^olution  
on the nationalisation of industries, 
that this does not come within the 
purview of lhat resolution and bear
ing all facts in mind the companies 
should be allowed to run privately as 
at present. Personally in spite of 
the strong views I hold I have to take 
into consideration the financial posi
tion of the Government. Prof. Shah 
may say that it is a m atter of only 
ten crores but you, Madam, will re
member how you and I appealed tc 
the Finance Minister for one crore 
for educational purposes and ne 
could not give it. we must face 
realities. Jf the money is available 
we can take over as many concamr 
as we desire. But the Finance Minis
ter under present financial c<?nditions 
could not give one crore for a nation- 
building service like education. 
Therefore the Deccan Airways which 
was run by Ihe Hyderabad State......

Shri Kidwai: No.

Shri Sidhva: It has the majority of 
the shares in the concern. When 

'Hyderabad has been integrated it is 
but natural that at least this concern 
should be taken Over by our Govern
ment. The Communications M inister' 
has not stated on what routes he it 
going to run ..........

Shri Kidwai: I may inform the hnn 
Member that they are the presen? 
routes that are being operated on b ' 
the Deccan Airways and the r o u t i  
operated by the Himalayan Airway*.

Shri Sidhva: I am gla^ that In 
addition to the present routes that ara 
c o v t t^  by the Deccan Airways them 
will be lught services on all thm 
routes..... ...
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Shu Kldwai: I have stated what 1
intend to.

Shri Sidhva: All the routes? Delhi 
to Bombay, Bombay to Calcutta, 
Delhi to Calcutta. Delhi to Nagpur 
etc.?

Mr. Chairman: If the hon. Member * 
could wait he will have all the infor
mation.

Shrl Kidwai: He wants more com
mitments than 1 have made.

Shri Sidhva: I want to know whe- 
tiier the night airmail service will be 
on the Himalayan Service routes.

Shri Kidwai: That is so.

Shri Sidhva: The Himalayan Air
ways is out of the picture, if I correct
ly understand.......

' SJri Kidwai: You have not correctly 
understood it.

Mr. Chairman: I would request the 
hon. Member to make all his sugges
tions and then wait for the reply^ If 
the reply is given bit by bit, then he 
may lose his point.

Shri Sidhva: Yes, Madam. I was 
driving particularly at the question of 
the ni«ht airmail service. We know 
now last year when the Government, 
and particularly the Communications 
Minister, wanted a night service to 
be run, accusations were made that the 
popular scheduled companies who 
wanted to run the night service were 
not given the opportunity. I refuted 
those allegations that were made at 
the time of discussion last year. I 
do not want to go into that matter 
again, but my point is this. At a 
time when all the interests in Bombay 
and Calcutta combined and demanded 
from the Government a guarantee of 
three rupees per mile, the F imalayan 
Airways came to the rescue, not only 
of the Government but of the travel
ling public. Today we And that this 
Himalayan Airways has really paid its 
way and the other companies, after 
the coming into the field of Himalayan 
Airways, have opened their eyes. 
They who wanted a guarantee of 
three rupees per mile are now running 
the night service without any 
guarantee. This is a clear 
profit that they wanted at that 
time a kind of subsidy from the 
Government and to force the hands 
of the Government they said, “If you 
want us to run the night service, you 
must accede to out terms.*’ Well

the Himalayan came to the rescue. 
Eventually even the Air India en
tered the field. Why? In order that 
the Himalayan may close down. But 
they have stood firm. When their 
fare for Delhi-Bombay was Rs. 118/-, 
Air India started with Rs. 110/-. 
Very good, passengers liked this kind 
of competition. But subsequently Air 
India raised the fare to Rs. 122/- and 
yet they are getting almost a full load 
every night as also the mails that 
they carry.

Madam, I want to stale that th« 
Air Transport Inquiry Committee Tias 
paid high compliments to the Hima
layan for its efficiency. I would re
quest the hon. Members, and particu
larly the Minister, if they have not 
read that chapter of the report to 
read it now.

Shri Kidwai: I have read it.

Shri Sidhva: I am glad. The
Committee has not only complimented 
the Himalayan Airways for their 
efficiency but it has said that even 
in t|ie m atter of operation charges 
they err on the right side—of course, 
the Committee feels that in the long 
run they will have to work under a 
loss. While praising this company 
from the efficiency point of view 
still the Cpmmittee says that in the 
long run this concern may have to 
work under a loss and that it was not 
proper on the part of Government to 
give a non-scheduled company a 
licence ignoring the other. It was 
most uncharitable on the part of the 
Committee to pass that remark after 
paying such high compliments. If 
the Committee had said that the

■ Company was no good and then had 
made this remark, I could have under
stood it. But they have paid a com
pliment—they say they came at a 
time when th^ Government wanted 
the service to be run. I  do not know 
what is the intention of the Govern
ment.......

Shri Kidwai: Government is thank
ful to them.

Shri Sidhva: Thanks alone are riOt 
sufficient, I must tell the Communica
tions Minister. You will be doing 
disservice to the coiyitry if you ignora 
this company afbsolutely and turn 
them out from the field of air ser
vices. They came not to your rescue 
but to the rescue of the travelling 
public.

Shri Kidwai: What about the Cohi- 
mittee's recommendations?

Shri Sidhva: The Com m lttert
recommendation is that no licenots 
should be issued to them.
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Mr. Chainnaii: May I know if the 
hon. Member wishes to take more 
time?

Shri Sidbva: Yes.
Mr. Glialrmaa: Then he may con

tinue after Lunch.
The House then adjourned for 

Lunch till Half Past Two of the Clock.

The House re-assembled after 
Lunch at Half-Past Two of the Clock,

[P andut T hakur  DAs  B hargavA
in the Chair]

Shri Sidhva: I was referring when 
we adjourhed for Lunch to the Hima
layan Aviation. I want to draw the 
attention of the hon. Minister to cer
tain paragraphs in the Committee’s 
report relating to this Company. The 
Committee says in para. 204, on page 
113, as follows:

“So far as the technical effici
ency is concerned, we have no 
hesitation in Joining with otTiers 
in paying a tribute to the manner 
in which the Himalayan Aviation 
has carried out the task entrust
ed to it. Some of us have had 
actual experience of the way in 
which the night services were 
being operated and we have no 
doubt that Himalayan Aviation 
has made a success of the task 
undertaken by it so far as techni
cal efficiency is concerned.”
As regards the Company’s financial 

position, although the Company says 
that it will be in a position to run at 
a profit, the Committee feel that it 
may eventually run at a loss. This 
is very unfair. Having paid com
pliments, the Committee seems to 
have been prejudiced against this 
Company. Because this was an 
unscheduled Company, therefore all 
this trouble has come about; other
wise, there would have been none, 
I do not certainly agree with or accept 
the Committee’s view. 1 think I have 
a right to differ. '
. A^ regards the financial position, 
the Committee says:

“Although on the basis of nine 
months’ working which include 
only 5J months of scheduled ope
rations, the Company’s operating 
costs per mile are not high (viz., 
Rs. 3-6-0 per mile) there are fac
tors which go to show that its 
expenses are likely to go up in 
the near future.”
So, the Committee presumes that 

although it finds the present cost low 
it is likely to go high. Against IGe 
Company’s operating cost of Rs. 3-6-0,

the Committee has recommended 
Rs. 4-2-7.

Shri KIdwai: I think the hon.
Member is under some misapprehen
sion. The Committee has recom
mended a cost of Rs. 3-9-10.

Shri Sidhva: Against Deccan Air
ways’ cost of Rs. 4-2-7 the Committee 
has suggested Rs. 4-1-5. I will read 
the para, which is disadvantageous to 
the Himalayan Aviation also. I  am 
not concerned whether it is A, B, or 
C. I want the House to come to an 
independent judgment. I think the 
Communications Minister and the 
Government must be faithful. Had 
not this Company helped Mr. Kidwai 
last year, what would have been his 
position?

Shri Kidwai: There would have 
been no night service. .

Shri Sidhva: The Committee says:
“Himalayan Aviation’s revenue, 

on the other hand, is likely to 
decrease as the pQ> ,load of th e  
Company’s aircraft is tending to 
become progressively smaller. 
The Company started operaTTon 
witlT aircraft having no interior 
furnishings . . . ”
And that is correct. I myself 

travelled once and there was no fur
niture, although the accommodation 
was commodious. But subsequently 
they have made all the necessary 
arrangements and what the Com
mittee says is as follows:

'‘The Company started operation 
with aircraft having no interior 
furnishings, which have now been 
provided practically on the same 
standard as the day services of 
other companies. More seats 
have been provided with greater 
convenience to the passengers. 
Provision has also been made for 
carriage of refreshments. Addi
tional radio and navigational 
equipment has been installed.”
Having stated all this, the Com^ 

mittee comes to the conclusion:
“The least harm would be done 

to the public and the industiy 
as a whole if the provisional 
licence of Himalayan Aviation 
which expires at the end of Janu
ary 1961, is not renewed.”

^  tribute,
this is the conclusion to which the 
Committee has come. I do not know 
to what extent the industry will suiTer. 
The Committee states that the Hima
layan Aviation had no capital and it
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started from a Dakota service, whereas 
28 other Companies thinkinfi that 
there was a great future nurchased a 
large number of Dalwtas and Vikings. 
The Commlftee Rave stated that these 
Companies had no business to invest 
so much money and put so ^many 
aircraft, which has accounted for 
their costs going high. The Himalayan 
Aviation on the other hand started 
with a l im i ts  number of air
craft. So, with due respect to the 
Committee,;! should say that they have 
somehow been prejudiced against this 
Company. Government have not 
stated what they are going ip do as 
far as this Company is concerned, 
but the night service is going to be 
given to Deccan Airways.

Shri Kidwai: What is your view?«
Shri Sidhva: My view is that certain 

profitable routes should be given 
to this Company. I am quite clear 
about that in my mind. You may 
give some interior route from Cutch 
or Kathiawar and Saurashtra, or one 
between Cawnpore and Delhi, and say 
that you have given them a route. 
But that route may not be paying. I 
want them to be considered for a good 
route.

Shri Kidwai: Taking it away from 
others?
' Shri Sidhva: When- you wanted to 
utilise their services, you did not put 
forward this argument of taking it 
away from others. When you gave 
the work to this Company, Air India 
and other companies protested that the 
service should not be given to a non
scheduled Company, They wanted 
it to be given to them.

Shri Kidwai: What is your recom
mendation?

Shri Sidlrva: My recommendation
is: give them the best route. I can
not give details. Those are for Gov
ernment to consider. According to 
the Committee, Deccan Airways have 
the best workshop in Hyderabad and 
theVr operating cost is lower—Rs. 
4-2-7.

Shri Kidwai: It is now much lower.
Shri Sidhva; I am glad. The Com

mittee were impressed by the neat 
and efficient arrangement of t l^  
workshop of the Deccan Airways m 
Hyderabad. Considering all these 

' factors, Government have come to a 
decision to take the Deccan Airways. 
I welcome It. But I want the hon. 
Minister, when he gives the service 
to another Company, to bear in mind

the passengers’ conveniences and par
ticularly fares.

The Committee have recommended 
that for non-stop flights there should 
be standard fare, whether it is by 
night or by day. They recommend a 
fare of Rs. 165. I do not share that 
view. It has lo be realised that 
though the passengers travel by night 
for the sake of convenience they have 
to lose their sleep. But they pay 
only Rs. 122 as against Air India’s 
Rs. W5 from Delhi to Bombay or vice 
versa, .

Dr. Deshmukh (Madhya Pradesh): 
Rs. 50 for loss of sleep!

Shri Kidwai: May I ask a question 
of the hon. Member? How does it 
affect the cost of operation whether a 
passenger travels asleep or awake?

Shri Sidhva: There is no question 
of cost of operation. After all it is 
a well-known fact that when a com
pany is taken over by Government, it 
it doubtful whether it will run at a 
profit: it may perhaps run at a loss. 
But as I said, if Government is going 
to pay a subsidy to the other  ̂com
panies, this company is also equally 
entitled to a subsidy from the generaf 
revenues. But I submit to the hon. 
Minister that if the question of fares 
is not kept in mind his ambition will 
be frustrated.

Shri Kidwai: I have no ambition.*
Shri Sidhva: You should be proud 

of the fact that your ambition to con
tinue the night service has materia- 
lisejd. I give you credit for that. 
Why do you say you have no ambi
tion? You must take justifiable pride 
for your success. But if you do not 
keep this important fact in mind, I 
am afraid that will be frustrated. By 
raising the fares to Rs. 165, I am 
afraid you will not get sufficient num
ber of passengers. I am telling you 
this from my experience as President 
of the Passengers’ Association for the 
last twenty years. 1' can tell you, 
Sir, that the whole scheme will be 
unsuccessful if you are going to ra ise’ 
the fares. When the company comes 
into the hands of Government, if it 
is managed properly, I am sure the 
cost may come down. But even if it 
does not come down, I would ask him 
not to raise th§ fares.

My friend Just now was telling me 
that in America the air fares are only 
as much as third class railway fares 
on special kind of aircraft. It may 
perhaps not be very convenient. But 
I welcome his proposal to start a 
coach service. Why should we not 
put 35 chairs instead of 21, if thereby
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we can bring down the fares. If you 
really want to make people airminded^ 
particularly as our civil aviation is 
jn its infancy, you can do it only by 
reducing the fares. So far as the air
frame and engines of the Dakota are 
concerned, it is a matter for techyi- 
cians. But so far a.s the replacement 
of the present seats by light chairs, 
it is an easy matter. At any rate the 
air fares should be brought down to 
the second class railway fare. Then 
the air services will become very 
popular. After all India is a poor 
country and people will not be able 
to pay high fares as they are doing in 
America and other countries. Take 
the case of out railways for instance. 
Svery time they are increasing the 
fares despite the profit they , make.
So far as the air services are concern
ed, he must bear in mind that if they 
are to become popular the fare should 
not be higher than Rs. 122. ^

The Committee has found that 
there are some Dakotas which are 
surplus to the requirements of the 
operating companies. The maintenan
ce cost of each Dakota is Rs. IQ,COO per 
year. The Committee has recommend
ed that the Dakotas should be handed 
>ver to Government ,for maintenance. 
Of course the surplus Dakotas should 
not be sold, because they will be very 
useful in times of emergency. Sb, 
instead of keeping them idle new 
avenues should be found to utilise 
them, and this will enable the com* , 
panies to bring down the fares. You 
should not merely count their value 
from the point of view of rupees, 
annas and pies. That is the funda
mental point which I want the 
Minister to bear in mind.

In this connection I may tell my 
hon. friend Mr. Masani that Air 
India is one of the best companies. I 
must certainly pay a coippliment to 
that company—there is no doubt 
about that. But in their zeal to ex
pand, they do not consider the pas
sengers* point of view. They go on 
increasing their overhead charges, by 

- engaging retired Directors-Generar of 
Posts and Telegraphs on a salary of 
Rs. 6,000 and over. There are a num
ber of posts In the Air India Office In 
Bombay on a salary of Rs. 5,000 and 
more. I am prepared to admit that 
tfteir offtce is maintained tip-top. But 
the superfluous officers and consequent 
overhead charges put up the cost of 
operation. The Air India have ad
mitted this fact before the Committee. 
There is no doubt that" Air India is 
one of the best managed companies; 
but this should not be allowed to 
happen at the cost of the travelling 
public. They have at any rate done a 
4fetinct disservice by demanding Rs.

3 per mile last time for the n iflit « r -  
mail service. Are they not gating  a 
rebate of nine annas per mite.

Again it was at the instance of Mr. 
Masani that this Committee was 
appointed. So far as the question 
of subsidy is concerned, 1 
am at one witW the committee that It 
should be paid, if we are to retain our 
air services as a second line of de
fence in time of emergency.

As regards the cost of operation of 
other Companies is concerned, the 
Committee says that they were not 
satisfied with the accounts of the 
Indian National Airways. It i^ also 
said that they are not dependable for 
the carriage of mails and that they 
have recently stopped insuring ^belr 
aircraft. I fail to understand how 
any business concern cah work oa 
this basis. If one aircraft is lofit 
it means a loss of Rs. 10 lakhs. 
Take for Instance the *Air India 
International. One of their aircraft 
was lost recently. But since it was 
insured they got Rs. 30 lakhs. I ask 
had this akcraft not been insvured 
what would have happened. More
over it is a partly Gk>vemment con
cern. We have 51 per cen t of the 
shares.

Shri Kidwal; 49 per cent.
Shrl Sldhva; You have given them

51 per cent. I thought we were 
having 31 per cent, and they were 
having 49 per cent.

At any rate this is a matter which 
Government should take up early 
and ask all the air companies to 
insure their aircrafts. Otherwise it 
will be disastrous. It may not mean 
anything to the Managing Agents or 
Managing Directors; it win be the 
shareholders who will suffer. •

So far as the Air Services of India 
are concerned, the Commfftee siiyii 
that they have S.O. 9̂ 5, whose cost 
is much higher than that of a Dakota. 
Whenever, the engines of their aircraft 
go out of order, they send the air
craft to France for repairs! Is there 
no workshop here to repair their air
craft as to necessitate their being sent 
to France?

Such kinds of companies should 
certainly not be allowed to continue.

Dr. Deshmukh: They want artistic 
repairs!

Shri SkHiya; Deccan Airways, as I 
told you, is certainly a very good 
concern. Airways (India) is again 
the second best. I t has the lowest 
operation cost, Rs. 3-10 per mile and
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the Committee have oaid compliments 
to it. The Committee says that the 
reason for this low operation cost is 
that **the proportion of skilled to 
unskilled staff is higher. This has 
enabled them to get the maximum 
productivity. Its eflflciency suggests a 
high level of employee's jnorale.** 
Tatas is quite the reverse.

Shri Kidwal: Do
share in Tatas?

you hold any

Shri Sidhva: I have no share, I may 
tell my friend, in any company.

Shri Kidwal: That is wrong.

Shri Sidhva: If you do not believe 
me then I have nothing to say. Tatas 
have got a larger number of unskilled 
staff. That is the difficulty with 
Tatas. If they cut down their staff 
according to their requirements, to 
which they have agreed n o ^  I can 
assure that this company will ceilain* 
ly be one of the best companies in 
India and we will be proud of it. 
Our Government is actually subsidis
ing Air-India International the shares 
of which were purchased. What for? 
Because Government knew that this 
is one of the best companies and that 
to join hands with th^m is certainly 
in the interests of the country. Sir,

• as I pointed out last time, my re
marks should not be misunderstood. 
Tatas are my friends and Tata is my 
friend. B u t friendship aside, when 
the question^of the country comes In 
I must espouse the cause of the 
country and make my remarks. 
Therefore - in this matter, as I have 
stated. I hope that they will be a 
little reasonable and Tatas may rest 
assured, through Mr. Masani, that 
the House will certainly support them 
without the least hesitation.

Shri Goenka (Madras): What has 
Mr. Masani got to do with it?

Shri Sidhva: What is your object in 
putting this question? _

In regard to Indian Overseas Air
lines the Committee says that they 
have a surplus of Tl Dakotas, 16 
Norsemen. 2 Narvards and 4 Proc 
tors and they have got* only three 
routes. According to the Report of 
the Committee the Company have 
brought the difficulties upon them
selves by their own action. It is a 
very fair suggestion that the Com
mittee has m ad^and  its recommenda
tion of the oj^rating cost should be 
maintained by 511 the companies. 
Government ^ o u ld  take early steps 
to see that th is ' operatkig cost Is

maintained, and when that is main
tained there is no ^ Ireason for any 
apprehensioil for the company losing 
immensely as they are losing now.

As regards the Licensing Board to 
which my hon. friend the Communi
cations Minister made a reference, 
the Committee has recommended its 
reconstitution aiia the G^vercncneht 
have not talten a decision.

Shri Kidwal: They have taken a 
decision. They are reconstituting it.

Shri Sidhva: On the suggestions 
made by the Committee? ^

Shri Kldwai: Almost.
Shri Sidhva: I do not agree, and I 

will give my reasons. The Com
mittee has suggested that the Deputy 
Director-General should not be on 
the Committee. I agree. I t says 
there should be two Members from 
Aviation and one retired High Court 
Judge should be the Chairman. First 
it prefers the Minister to be the 
Chairman. If it is stated that it may 
not be possible for the Minister to 
preside, then I can understand. But 
in the same paragraph the Committee 
straightway says that it prefers a 
retired High Court Judge on salary 
for nine months.

Shri Kidwal: Do they not prefer 
the Minister?

Shri Sidhva; Yes, they have stated 
that they would prefer the Minister. 
But then they say—I  will quote you 
the relevant paragraph.

Shri Kidwai: You have not read the 
Report!

Shri Sidhva: I have read ex^srything. 
I have read the whole thing much 
more than you. I will quote from it.

Shri Kldwai: In the meantime let 
somebody speak.

Mr. Chairman: I may suggest to the 
hon. Member to cut short his speech. 
Hs has already taken an abnormally 
long time and there are other Mem
bers anxious to speak.

Shri Sidhva: I  will finish it very 
soon. Sir. I must assure the Commu
nications Minister that the Committee 
has recommended that the Minister 
should be the Chairman, but subse
quently they refer to a Jligh Court 
Judge. I do not know what fascina
tion they have for a High Court Judge. 
Whatever it may be, I feel that Int- 
tead of the High Court Judges if the 
hon. Minister agrees to serve as Chair^
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man, then I have no objection. That 
will be a good check. The Committee 
also suggests one official from the 
Finance MimStry. I would suggest two 
Members tram  Parliament, and one of 
the Members of Parliament should be 
the Chairman.

Shri Kidwai: Will he not become 
disqualified from Membership of Parlia
ment?

^ Shri Sidhva: It will not be a whole 
time post. I suggest there should be 
two Members of Parliament on it; the 
Director-General should be one Mem
ber, and there should be one Member 
from the Finance Ministry as the Com
mittee has recommended. From 
amongst the two Members of Parlia
ment one should be the Chairman.

Shri Kidwai: What about the Minis
ter?

Shri Sidhva: If the Minister accepts 
it I have no objection. The Committee 
has made these recommendations. If 
the High Court Judge has no know
ledge of aviation and can be suggested 
to be the Chairman, then I feel that 1 
Members of Parliament with their 
broad and sound commonsense have 
the ability to understand and grasp 
any m atter

Shri Kidwai: Everyone of them has 
got it?

Shri Sidhva: I would suggest the 
Board to be comprised of these Mem
bers instead of what has been suggest
ed by the Committee.

I  had to say something inore, but 
with due deference to your suggestion, 
Sir, I will close my speech with one 
remark. The Committee lias made a 
suggestion that the present nine annas 
rebate on petrol may be continued this 
year, but from 1952 it should be cut 
down to six annas. I agree with this.
I also agree with the proposal of the 
Committee for subsidy to a certain 
extent, provided that the operation 
cost is brought down to the one sug
gested by the Committee. That should 
be one of the conditions and I am sure 
with that incentive all the companies 
will bring ,down their cost iuid tdso 
try to see that efficiency is Increased. 
The Committee has suggested per 
cent, dividend. I suggest it should 
not be more than 3 per cent. They 
said if the Government aid is not 
taken then the dividend......

Mr. Chairman: The Committee has 
suggested only 3J per cent.

Shri Sidhva: All right. I am only 
Just making a suggestion that in any 
91 P.S,

case, if the Government. aid is not 
taken the divided should not be more 
than 3J per cent.

There is one point that the Pilots’ 
Association has stated before th^ 
Committee, that as in all the countries 
the flying hours should be 1,000 instead 
of 1,200 as at present. I submit that 
is a very fair proposal and Govern
ment should kindly consider their 
suggestion.

Then it is stated here as to wny the 
operation cost is high. The Com
mittee says that the cost of petrol in 
Australia is Rs. 1-12-5.

Shri Kidwai: The cost in Australia 
has been brought to our level.

Shri Sidhva; Today?
Shri Kidwai: Not today. Sometime

back.
Shri Sidhva: It must be recent. I 

do not know, but the Committee has 
made the suggestion that our cost is 
Rs. 2-8-3 and the difference is 11 annas 
and 10 pies. If the cost there is Bs. 
2-8-3 I have nothing to say.

Shri Kidwai: There is an analysis 
of the difference. Some is in duty, 
some is in cost.

Shri Sidhva: They are using aviation 
fuel of a certain grade, and we ard not 
using that grade of fuel. It should be 
examined whether there is any chance 
of our getting cheaper fuel as Austra
lia consumes. If the quality is quite 
different, then has any eflfort been 
made to import that kind of petrol 
from Australia?

3 P.M.
At the end, Sir, with your permis

sion I submit that all these points 
should be borne in mind by Govern

. men{. We are glad that the hon. 
Communications Minister has brought 
this proposal 'before this House. We 
were told in the last session that this 
report would be considered, but we 
had no chance and we thought that 
in this session also, it would not be 

 ̂ brought and that Government will 
take the decision and I am very glad 
tha t the hon. Minister has brought 
this report before us and I do hope 
when he has brought this proposal 
before the House......

Shri Kidwai: I will be guided by 
your opinion.

Shri Sidhva: He has not even taken 
a pencil to take a note of the points 
He is accumulating all the facts in 
his brain. Perhaps he has made up 
his mind and he hag tlmoly 
this before the Hovm ....... '^^ougnt
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Shri Kidwai: The hon. Member has 
forgotten that I have noted every 
point that he has referred to.

Shri Sidhva: I hope that the points 
wfflch I have raised will be borne in 
mind and particularly ajsout the fares. 
If that point is not borne in mind, 
the idea of making people in India 
who are poor to become air-minded, 
will be absolutely frustrated. With 
these words, I support the motion.

Shri Ramaswamy Nkidu (Madras): I 
do not propose to take up the time of 
the House by discussing the various 
details of the report submitted by the 
Inquiry Committee. F irst of all I  
should like to have all the airways 
nationalized. I would also like to 
have the fares brought down. I would 
also like to suggest to the .*TOvernment 
that while issuing tickets hey should 
see that the passengers are compul
sorily insured. Of course, it will be 
very difficult to fix a minimum value 
for a hum^n being that is in the plane 
but we can fix some value' for people 
so far as Members of Parliam ent are 
concerned. We can at least be 
valued at about Rs. 5,000. That is 
the normal daily allowance which we 
may be entitled to ft the House sits 
throughout ^he year. So far as other 
members of the land are concerned, 
we can fix their value at least on the 
same basis because every member of 
our nation is a potential parliamenta
rian. This Rs. 5,000 should be fixed 
as the minimum value of a human 
being and that charge should be in
cluded in the ticket that is issued to 
those who travel by air. We are much 
concerned about comfortable travel in 
the air and we are much concerned 
about cheap tickets but we are not 
concerned about the danger that we 
are subjecting our families to In our 
taking to this air travel. When any 
accident occurs it is an accident which 
in the words of Byron is: “Rome and 
her ruins are past redemption’s skill; 
there is no way to retrieve the danflar 
that is caused to the human being.” 
So some compulsory insurance must 
be made on the lives of the persons 
that take to airways. I request the 
hon. Minister to consider this matter 
very carefuDy. This would help the 
people feel safe and even if there aie 
any accidents, there is no danger of 
their families going adrift and that 
will help to increase the sale of the 
tickets on these Airways.

Shri Jaipal Singh (Bihar): When 
the Ministry of Communications’ de
mands were being debated last 
Monday my hon. friend said that he 
could not refer to Aviation matlers in 
detail, though I had raised them,

because there was to have been a dis
cussion today. Today the report of 
the Inquiry Committee is before us 
and I regret to have to say that the 
hon. Minister has adopted vejjfc^unfeir 
tactics as far as the House is concern
ed. He hjis not told us what decisions 
he has taken, so that having presented 
them before the House, the House 
might have been' in a position to give 
its opinion on those decisions, whether 
the House as a whole favoured them 
or opposed them or had certain modi
fications to make. That has not been 
done.

Shri Kidwai:. May I point out; will 
there not be an objection raised, 
‘What is the use of coming before 
this House after taking firm decisions?’

Mr. Chairmaii: All the same, the 
hon. Minister was pleased to tell us 
when he started his speech what were 
the tentative proposals of his depart
ment and those are being considered 
by the House now.

Shri Jaipal Singh: I regret to note 
the view you take about it but 
in every particular m atter there has 
been dissatisfaction. For example, 
take the question of the Himalayan 
Airways. It was only after an inter
ruption he let out the information that 
he had decided to take away this 
night service and allocate it to the 
Deccan Airways. That was very im
portant information which he withheld 
at the beginnhig. Otherwise he would 
have reserved it to the ^nd of his 
speech when the Hpuse would net be 
in a position to say yes or no. I say 
it is very unfair to the House. In 
his introductory remarks he said that 
if there was any change in ma^or 
policy, the House would always be 
consulted. I  ask you, is that the way 
to take the House into confidence? As 
far as I am concerned, while 
I do acknowledge with great apprecia
tion the amount of work the Com
mittee has put in collecting very im
portant data which had not been 
available to the general public before, 
but I cannot go further than that. 
The Committee’s proposals are three' 
legged. There is nothing straightfor
ward. They were given certain de
finite terms of reference. They were 
to have enquired into the entire Air 
Transport industry. That they have 
not done. All that they have done is 
to see what recommendations they 
could make in regard to the Air 
Transport Companies. The Air Trans
port Industry is not merely th# 
Air Transport Companies. They have 
not looked at it from the national 
point of view at all. There has been
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a purely comnjerrial, angular oiitiooK 
on the whole subject, a very important 
subject. May I join my other hon. 
friends in agreeing that Civil Aviation 
is the second line of defence and that 
is the one factor which the Committee 
has completely ignored in its exami
nation. My hon. friend thinks that by 
taking over the Deccan Airways, he is 
going to improve Civil Aviation in 
this country and I can only say that 
he is building castles in the air. I 
shall see how he is going to run his 
night service. We shall see if he can 
run it. If he succeeds, I will be the 
first man to congratulate him. The 
year before last he came and told this 
Parliament that he had persuaded a 
party to come to the rescue of the 
Government, when the rest of the 
operators had refused and now he is 
playing the role of a traitor to that 
very scheme. There is no polite word 
to use about it. I have no objection 
to Government taking over the Deccan 
Airways and if his proposal is that 
this service should be eliminated— 
that is what he means, althougli he 
has not told us in so many words, we 
would like to know what he Intends 
to do, whether he has plans for them 
besides eliminating them. The Hima
layan Aviation have built up a marvel
lous thing and have shown to the rest 
of the world that Indfa can do It and 
now my hon. friend comes and says:
‘*We have done it. I will take over
and you go elsewhere.” That is not 
a business proposition. That is 
not the way Government is 
going to inspire confidence in this 
country.

Quite apart from that, what did my 
hon. friend tell us? Last time, be
spoke about this oarticular scheme.
If he likes, I would like to read some 
of his words to remind him. He has 
too quickly forgotten them.

Shri Kidwai: I would like to be 
reminded.

Shri Jaipal Singh: In reply to Mr. 
Rohini Kumar Chaudhuri*s private re
solution on this subject, nn 30th 
November 1949, this is what my hon. 
friend said: -

do confess my weakness that 
I did not want to injure Air 
India.'*

That was the first confession. Then 
he said various things. What is re
levant to my argument is this:

“Why should I discontinue a 
service that is carrying 100 re r 
cent, load and which is very popu
lar and which is prepared to ex
tend their service if we ask them 
to? Only yesterday, their General

Manager came to me and said that 
they had only a provisional licence 
and therefore they are not prepared 
to invest money. They said that 
if they were given a term licence 
like other companies, they would 
arrange to import at least two 
four-engined planes to operate on 
the Calcutta-Bombay route, not 
only Sky-masters, but new French 
planes that will do the Calcutta- 
Bombay trip in 3i hours end 
which will carry a larger number 
of passengers and a greater load 
of mail. They will be more eco
nomical to operate than the pre
sent Dakotas. Naturally they are 
not prepared to invest money so 
long as this controversy-is going 
on and they do not know whether 
they will get a term licence or not. 
But, I have asked them to put in 
their application now for a term 
licence before the A.T.L.B. If 
they are satisfied with their wr.rk- 
ing why should they refuse them 
a term licence?”
The verdict of the Committee is 

unequivocal. They say that from the 
operation point of view, Himalayan 
Aviation have been excellent. The 
word ‘excellent* appears only once in 
this particular connection, in the 
whole of the report. Now, my friend 
has the impertinence to come and tell 
us, **Now they must get out.” That is 
the point before us.

Shri Kidwai: (That is what the Com
mittee say,

Shri Jaipal Singh: I have also been 
a member of a number of Committees;
I have been a signatory to som^ of the 
reports and I know exactly what 
the Government say. When it suits 
them, they say that the report is 
good. Is it only the Himalayan Avia
tion that must go out? Why is not 
the same done to the Kalinga Airways, 
which is also in the list cf services 
that must go out of traflflc? He is 
not doing that. Just like a bombshell, 
as a result of an interruption, he tells 
us this, without any other alternative 
proposition, to eliminate people who 
have come to his rescue. I say this 
is brcacb of faith. A person two 
years ago a hero is now a traitor. 
That is all that I can say about it.

I for one nm not a great admirer of 
this report because it has not gone 
the whole hog. The Committee were 
charged with the definite 'vork of 
recommending to the Government 
how the Air industry as a whole could 
be made more secure, could expand and 
could be developed. The Mgures are 
there. The total route mileage at the 
present moment is. according to their

Air Transport Inquiry 6847
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[Shri Jaipal Singh]
figures, 22,800 which is operated by 
about nine companies. Of these nine, 
three were recommended that they 
should disappear from their operatio
nal side. My friend is retaining the 
Kalinga Airways. I do not know,—it 
is for him to say—the considerations 
for retaining the Kalinga Airways, 
•Ithough in this report they say that 
the Kalinga Airways did not have 
even their accounts to submit. That 
is the type of company my friend is 
supporting. The other one, which has 
excellent encomiums, he wants just to 
dismiss and eliminate. That is the 
type of behaviour that I personally do 
not understand. If we see that there 
are too many operators in this country 
to my mind, it is a purely arithmetical 
proposition. If there are too many, 
reduce the number. Why do you 
stop with Himalayan Aviation? Why 
not make the number less? Why not 
have three only? My friend has not 
worl^ed that out yet. If we really be
lieve that our country’s national inte
rests would be better served by reduc
ing the number of actual operators, 
whatever opinion I may have about 
A.B.C. or D., I would support my hon. 
friend. That, he is not prepared to 
do.

Shri Kidwai: How do you know 
that?

Shri Jaipal Singh: Obviously, you 
are withholding information fi*om the 
House. Only last Monday, my hon. 
friend did the same thing, gave mis
information as far as my friend Prof. 
Shah is concerned. If my hon. friend 
Prof. Shah were for total nationalisa
tion, I am at one with him.

Prof. K. T. Shah: I have asked for 
that.

Shri Jaipal Singh: I  would urge on 
him not to be impatient. We have 
given our Government plenty of 
opportunities to show their efficiency 
in the conduct of the nationalised in
dustries. I think the time has cer
tainly not come to nationalise civil 
aviation. The private operating com
panies, the Tatas and others are 
doing a very good job. I know many

• Members on the floor of this House 
have had their tirades against A ir 
India and various other companies for 
profiteering. My hon. friends forget 
that aviation operational economics is 
something very different from the 
economics of runnlirg buses and rail
way trains. You better nationalise 
vour bullock carts before you nationa-* 
lise civil aviation. Civil aviation is 
not a thing you can play about with. 
Last Monday, I oointed t>\}t that non-.

technical direction was takUig Urt 
headlong down-hill to serious danger. 
Our Government should give them 
a little more time to enable them 
to build up. To remove the petrol 
rebate is utter nonsense for people 
who do not know how civil aviation 
is run in other countries. In what 
country in the world is civil aviation 
carried on without Government sub
sidy? India does not even produce 
its aircraft. Civil aviation, as far as 
this country is concerned is a war 
baby. All these aviation lines that 
have come into existence have been 
able to take shape entirely because cf 
the fact that we had war disposals 
which made available to us 480 Dako- 
tas at ridiculously low prices. Hon. 
Members who have taken the trouble 
to study the future of civil aviation 
in this country will realise that this 
state of Uhings cannot go on. The 
moment that our war aircraft come 
to an end, the moment they become 
obsolete and no longer safe and air
worthy, the air industry is going to be 
faced with a very serious problem in 
this country. It is one filing to buy 
a Dakota for Rs. 30,000 and spend a 
lakh of rupees in overhauling and 
making it available for air traffic; 
it is another thing altogether to have 
to pay something like 6 lakhs or 10 
lakhs or 15 lakhs for a new aircraft 
to replace them.

I would urge on my hon. friend who 
was critical about the fares, that I 
myself do not like to pay high fares. 
Why should J pay higher fares if I 
can travel safeiy at a cheaper fare? 
But. the fact remains that the fares 
cannot come down. On the other 
hand, the fares should go up. That 
is my contention. The fares cannot 
possibly go down unless the Govern
ment comes to the assistance of the 
operating companies, whether it is in 
Iho form of petrol rebate or anything 
else. The basic truth is that the Gov
ernment must enable the companies 
that are permuted to operate to 
build up their resources. I notice 
that in the case of one Air company, 
that is the Bharat Airways, the Com
mittee says that it has no deprecia
tion fund at all. That is the type of 
company tha t my friend likes. My 
friend comes to the House and asks 
us to give six lakhs to this company. 
The excuse he puts forward is that 
we want to encourage external^ ser
vices eastwards. He does n o t'te ll us 
what expenditure that particular 
company had incurred because of 
prematurely imported Sky masters. 
It was not a question of encotjragitig: 
it was a case of clearing a debt that 
had mounted u d  on account of ground 
pharges and other charges. He comei



6850 Motion re. Report of 16 APRIL 1951 Air Transport Inquiry
Committee

6851

to the House and says, “We want to 
go eastwards; let us give six lakhs.** 
Only this morning, he comes with the 
explanation that he is watching. I 
contend that the House is entitled to 
have fuller information on these 
matters. We do not grudge my friend 
having all the money he wants. The 
only thing is that we want to know 
that the money is being utilised pro
perly. That is what I have to say 
on the report. My friend Mr. Masani 
will be able to talk more technically. 
But there is just one thing which I 
would like to......

Shri Kldwai: Is he more technical?

Shrl Jalpal Singh: I think he is 
more technical than mv hon. friend 
himself. At least he has certainly 
more faith in technical men than my 
hon. friend has.

Well, as I said. I have one thinr; 
more to say about the reoort and it 
Is this. It has very little to say about 
labour. As a matter of fact, some- 
thinfif like 15,000 people are employed 
in the air transport industry. The 
Committee did see one or two of the 
leaders of these peoole, I believe. But 
as to what the condition of the labour 
is and what should be done so that 
we have always the required strength 
and standard of our technical person
nel in times of emergencies such ps 
ibe K a s h m i r  operations, the Assam air 
lift and sp on, these things the com
mittee has almost comnletely ignored. 
That is one of its failures.

Another is with recard to oilots. 
You can have the v e r v  best aircraft 
on the ground but. unless there are 
competent pilots, all your wonderful 
pircraft would be absolutely useless. 
The repo rt^  does not produce any 
scheme whereby we may be able to 
mountain the same tyoe and same 
hich  s t a n d a r d  amongst our pilots 

we h P d  only a few y e a r s  aco. 
Tbpir standard has now consJderablv 
deteriorated, unfortunately, due to 
the laxity of my hon. friend. The 
flfifiires of accident*? are there and I 
need not say anything about it.

Shri KIdwal: Most of them in flying 
clubs.

Shri Jalpal Sin^b: The fiyin<» dubs 
have done extremely well. My hon. 
friend has been harping upon hi.<? 
marvellous r*ivil aviation trammg 
centre at Allahabad. I have the 
figures here and I can......

Shrt KidwiU: No accidents in their
m e ,  ' '

Shri Jalpal Singh: The other day he 
tried to tell me that his trainees 
were in demand.- But may I know 
how many of his trainees, turned out 
of the Allahabad school, have been 
taken by any air company? Nobody 
wants them. That is the fact. No B 
licence-bolder will be taken unless he 
has so many thousand hours of flying. 
So many flying hours in fair-weather 
alone would not do as they have at 
Allahabad. Can my hon. friend deny 
that?

Then there is this problem of how 
we stand in this country vis-a-vis 
other countries. I think we would 
have been in a better position to under
stand our comparative j)osition if 
comparative figures of civil aviation 
in other countries had been given 
here. Then we could have known 
whether we are in the right direction, 
and whether we are right in criticis
ing the present position or whether we 
are wrong. But at present we have 
just the Indian figures and therefore 
we know only our own standard. We 
should aim at the very best standard 
possible, such as the type that has 
been maintained by Air India Inter
national. We should aim not only at 
being good enough. Only the very 
best should be good enough for us.

Then I had hoped that the Com
mittee would have told us something 
about the financial situation of the 
various companies. It is not merely 
the amount of capital that is employed 

,for the operation of the air lines. 
Not merely that. There have been 
companies in the past for which vast 
sums were raised, but the money was 
not used for aviation purposes. I do 
think that my hon. friend and the 
Government owe it as a duty to the 
country to tell us about these adven
turers. I need not mention names. But 
year before last, I think, one of these 
ventures was started and within two 
(lays the shares dropped and the 
whole thing ended. That is adventure. 
In a matter of this sort it is the duty 
of the Government to see that public 
money is protected.

And there is the question of the fly
ing clubs. I know my hon. friend 
and myself feel quite differently about 
this subject, but I have to maintain 
that the Committee has completely 
ignored these flying clubs. After all, 
they are part of and ancillary to our 
air transport industry. I do not 
think he can deny that, but nothing 
has been said about them. There are 
nine flying clubs in which annually 
somethin*? like Rs. ,30 lakhs have been 
spent. That is not a small amount. 
And there are about 364 trainee^
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[Shri Jaipal Singh]
under training. This question of co
ordination of training and the main
tenance of standards, specification of 
qualifications and so on and so forth, 
all these things, I regret to say, the 
Committee has completely ignored.

That much for my criticism of the 
report.

Now for some general observations. 
I'he hon Minister wants, as much as 
I do, the very best for the civil avia
tion. But I would urge him npt to be 
brow-beaten by powerful interests. 
Let him have a clear picture in his 
mind as to what he wants to be done 
and let him not run away with the 
idea that he can ignore the Defence 
Department. If civil aviation is to be 
our second line of defence as has been 
the case in the past and as it is al
ways bound to be, and as has been 
universally accepted and proved in 
this country abundantly only a few 
years ago, then I say that for any 
big policy changes he must consult 
the Defence authorities. It is not 
enough for him to say that he has 
taken the advice of his technical ad
visers. That may be good. As a 
matter of fact if he had a few technical 
men in the place of some of the non
technical men, he would have been 
better off. But that is for him, I 
am only giving here my views. Any
way, the country will not tolerate this 
sort of bluffing and eye-wash of the 
type that we have been subjected to 
this morning in his introductory 
remarks.

[Shrimati Durgabai in the Chair’l
Dr. S. P. Mookerjee (West Bengal): 

The last speaker has dealt with the 
various aspects of the problem before 
us in a very forcible manner.

Shri Kidwai: Does the hon. Mem
ber envy him?

Dr. S. P. Mookerjee: Yes, partially.
I would like the House to consider 

this question as dispassionatiely as 
possible, bearing in mind the supreme 
part which civil aviation has to play 
in the national interest, whether we 
look at it from the point of view of 
defence or from the peculiar geographi
cal position in which India is placed, or 
for the internal requirements of the 
country, either in peace time or d u r 
ing times of emergency. There is 
absolutely no doubt that we must be 
in a position to maintain civil aviation 
as efficiently as possible. I have not 
been able to po through this volumi
nous report in its entirety. But I shall 
not hesitate to pay my tribute to the 
cood work which on the whole, has

been done by the authors of this re
port. There may be difference of 
opinion with regard to some of the 
conclusions reached, or there may be 
some objections raised that the report 
did not contain some more details. But 
here at least for the first time we have 
before us an authoritative survey of 
a very difficult and complex problem. 
It indicates how the present unsatis
factory condition of. a^airs has arisen 
and also suggests some remedies^ 
Now, what is the principal finding 
which the Committee has arrived at? 
It says that even excluding the assis
tance which the Government is giving 
them by way of rebate, none of the comr 
panies to-day is running at a profit. 
That is a conclusion which is of 
a somewhat alarming character. If 
you include the rebate which Govern
ment is giving, then one or two com
panies are running their affairs profi
tably and others are not. The total 
deficit comes up to nearly one crore 
of rupees per year.

The Committee has also indicated, 
taking into account certain standard 
costs which it has prepared, how the 
expenses which are of a high order 
in some cases can be avoided. In fact 
barring perhaps one company it has 
not spared any existing company and 
has pointed out how either the  over
head charges are too high, the stores 
which have been kept are too big for 
the purposes required, or there are 
a number of surplus aircrafts kept or 
a bigger organisation has been set 
up than was perhaps necessary. But 
the chief objection which the Com
mittee has pointed out is that, taking 
into account the total requirements of  ̂
the country, the load which is placed 
on each of these companies is not of 
an adequate character. Here let us 
ask who is responsible for this? It 
will not do for Government to absolve 
itself of full responsibility in this mat
ter. Why did Government allow so 
many companies to come into exis
tence? Why were new routes given tP 
new companies? Why was not this 
rationalisation done by Government 
through its own agency? That is a 
very important factor not only for the 
purpose of apportioning blame—which 
is now of an academic interest—^but 
in determining what our future policy 
should be. When, therefore, the boo. 
Minister today announced that he has 
decided, contrary to the reconmienda- 
tion of the Committee, to make an 
experiment with the coach class ser
vice I felt somewhat perturbed. If you 
open this sort of service which* th® 
what dangerous to make an experi- 
Committee has thought may be some- 
ment upon.......
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Shri Kidwai: They have not opposed 
it on account of danger.

Dr. S. P. Mookerjee: Danger means 
that it may have an adverse effect on 
the existing companies.

Shri Kidwai: It will be operated by 
one of the existing companies.

Dr, S. P. Mookerjee: I know my 
hon. friend is very optimistic right 
from underground activities up to 
sky height. In any case sometimes one 
has to be a little cautious. I do not 
mind what he thinks with regard to 
underground affairs but when it 
comes to doing something in the high 
sky I would like him to be a little 
less optimistic, because there he is 
playing with human life.

The point I was trying to develop 
was this. At present the main charge 
which has been brought is that the load 

►ŷ hich these companies can and should 
carry is more than what is actually 
allotted to them.

Shri Kidwai; That is not a fact.
Dr. S. P. Mookerjee: At any rate 

that was not contradicted by the 
Minister in his opening speech. I am 
proceeding on the basis of his report 
and if the Minister.......

Shri Kidwai: On the other hand 
what the hon. Member has said is 
quite different from what is in that 
report.

Dr. S. P. Mookerjee: Perhaps the 
hon. Minister has not read it or read 
it with less care than I have done. In  
any case the report make’s it perfectly 
clear that more load should iiave been 
taken by these companies and if that 
had been done then perhaps they 
could have been run on a more econo
mic basis. If the Minister wants to 
contradict it .......

Shri Kidwai: No, no.
Dr. S. P . Mookerjee: He should be 

a little more patient; he will have 
plenty of time to reply. He need not 
be jumping up and down.

So far as this is concerned we have 
to consider how we are to reorganise. 
Here a committee has made a 
reconwnendation, that we should take 
for granted that the six companies 
which have been given a long term 
lease, lasting for about ten years 
beginning from 1949, should not be 
disturbed. That is an amazing recom
mendation for which I do not find any 
justification whatsoever. The Com
mittee takes it for granted that the 
companies which, according to its 
oWn report, have not fared very well

or might have fared better with regard 
to their own administration, should be 
kept in perpetuity and on that basis 
reorganisation is to take place. That 
is a part of the recommendations of 
the Committee which I have no l*esi- 
tation in advising Government to 
reject.

Shri Kidwai: I have not accepted it.

Dr. S. P. Mookerjee: I am very glad 
you have done one good thing. The 
whole position should be exainuned de 
novo. You have these six companies 
which are now functioning. You have 
two other companies which have been 
given provisional licences—the Hima
layan and Kalinga.

When this Himalayan controversy 
took place in 1949 I am frank to admit 
that I myself was doubtful as to whe
ther this scheme was going to be a 
success. But then I was a party to it 
inasmuch as the decision was taken 
by a Government of which I was a 
member then. But I am quite frank 
to admit, after having seen how this 
scheme has worked during the last 
one year or two, that this experiment 
which my friend Mr. Kidwai has made 
has proved a success.

Shri Kidwai: You see how my 
optimism works out!

Dr. S. P. Mookerjee: For once it 
succeeded. Anyway whatever success 
was achieved by the Minister, he 
should not retrace from it.

Shri Kidwai: I will not retrace it.
Dr. S. P. Mookerjee: I have myself 

travelled along this route. I  have 
travelled perhaps along all the 
routes during the last few years and 
at least many dozen times. I have 
travelled on the Himalayan Airways....

Shri Kidwai: I have not yet travell
ed on the Himalayan Airways.

Dr. S. P. Mookerjee: Perhaps the 
hon. Minister travelled by Air India 
night service and there was a rei^gpn 
for patronising Air India. In any 
case there is no cause for regret: 
rather we should congratulate those 
who brought into existence an organi
sation at such short notice. ’

Comments have been made that 
there was a sort of conspiracy in 
which the participants were the exist
ing companies. and they wantted to 
buDy the Government or put the 
Government into difficulty. I am not 
making such an allegation. Perhaps 
these companies honestly felt that this 
scheme could not be worked by them 
and therefore they wanted a guar-
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antee. But the fact remains that a 
company did oome forward, did not 
ask for any guarantee and was pre
pared to work the scheme and has 
done exceedingly well. That fact is 
there. We are not interested in any 
company. We are interested in serving 
the requirements of the public. From 
that point of view when I find that 
for the reason that these six existing 
companies enjoy a long term lease and 
therefore they should be kept in per
petuity and the rest should be knocked 
down, that is a proposition which is 
completely unwarranted.

Shri Kidwai: I agree:

Dr. S. P. Mookerjee: I was trying 
to  make the financial calculations 
given in the report. What the Com
mittee says is this. If all the sugges
tions are given effect to on the basis 
of standard cost and reducing other 
expenses and so on, even then the ex
tent of loss of the existing companies 
—they will number five. and not six, 
because two of them will be amalga
mated,—will be much less. And if 
the Government finds that these com
panies are running efficiently and some 
sort of temporary help is to be given 
to them for the purpose of ent^)ling 
them to carry on their work, that is 
a m atter which the Government may 
consider separately. But no case has 
been made out in th e ‘ report on the 
facts stated for the drastic recom
mendation that the licence granted to- 
the Himalayan Airways should be 
withdrawn and the route should be 
transferred to one or more of the 
existing companies. That is a point 
of view which I would ask the Gov
ernment to consider.

Then the question may be aajced, 
what about the future? I tried to get 
from this report some indication as 
to whether there was any room for 
expansion of air travel in India. 
At present there is no night airmail 
service running in north India, say, 
between Calcutta and Delhi.

Shri Kidwai: There is one between 
Calcutta and Delhi, |h e  Himalayan.

Dr. S. P. Mookerjee: By north 
India I am covering Bihar and U.P.
This area remains completely uncover
ed.

Shri Kidwai: Let us hope you will 
get it;

Dr. S» P. Mookerjee: The possibility 
of development of that area may m  
taken in hand. Then, the possibilities 
of extending our air activities in the

east are also immense because that 
area now with Pakistan in between, 
is not easily accessible, and although 
some development has taken place,— 
I know the hon Minister himself is 
keen on it,—perhaps this aspect also 
may be explored. In any case, we have 
to keep this in mind, that the future 
readjustment which we make will bo 
so made as to give a sufficient mini
mum load to each company so that it 
will become economic without disturb
ing any one of them which has done 
its work efficiently. How that should 
be done is a m atter of detail which 
cannot be discussed on /the floor of 
the House, but I would very much like 
the Minister to accept this principle.

Shri Sidhva: You have to disturb 
the existing companies.

Dr. S. P. Moolcerjee: Whether any 
adjustment has to be made is a matter 
of detail into which I  do not wish to 
go, but what I certainly urge is that 
there is no cause for taking out a 
particular company from operation 
simply because legally there is a con
tract with the other five who, for 
whatever reason, have not been able 
to perform their work as efficiently 
as otherwise would have been expect
ed.

Shri Kidwai: I agree.

Dr. S. P. Mukerjee: If there is any 
legal difficulty.......

Shri Kidwai: There would be no 
legal difficulty.......

r

Dr. S. P. Mookerjee: Yes, there would 
be no legal difficulty. My friend the 
Minister can pass Ordinances or any
thing he likes. Short of changing the 
Constitution I think he can do any
thing, and if that also is necessary I  
do not think he will hesitate to do it.
.  Government itself
do? That is what I have been think
ing. In a country like ours where 
our resources are so limited, why 
should we not be able to pool our 
resources for common purposes? 
These companies are allowed to func
tion in a manner that they may be
come economic and serve a particular 
zone which may be allotted to them, 
but so far as their common require
ments are concerned they may come 
from a common pool—for Instance, 
the spares or the training facilities 
or the requirements for future deve
lopment. They may be all organised 
under Government aegis, but not 
departmentally, in a manner which 
will enable representatives of each of
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these companies to come and say that 
so much saving may be effected in 
the course of every year. I was very 
glad to hear the hon. Minister 
announcing that twenty or twenty-five 
surplus aircraft will not be allowed to 
be sold but if the Companies so agree 
they will be kept on a care-and-main- 
enance basis at the cost of Govern

ment. That is a very desirable step 
because we should not allow these 
planes to be sold now; there is a great 
demand in foreign countries now and 
we may also require them in our coun
try for use in emergent circumstances.

Shri Sidhva: Use them now also for 
ordinary purposes.

Dr. S. P. Mookerjee: Yes, you may 
require them for ordinary purposes.

Lastly, this question of nationalisa
tion. So far as this is concerned, 
theoretically it may be the desire—it 
ought to be the desire of every Mem
ber of this House and of every Indian 
—that such important services should 
be nationalised, bu: I doubt very 
much whether such a step will be 
desirable just at this moment. Frank
ly speaking, I do not like this idea of 
the hon. Minister making an experi
ment of nationalisation by homoeopa
thic doses. He starts with Deccan Air
ways. On the basis of this report the 
Degcan Airways will not be able to be 
run economically unless something else 
is done. For Government to take a 
particular Company and nationalise it 
and run it uneconomically will 
obviously be undesirable. It may be 
done ineflttciently—that is his privi
lege, his prerogative—but his attempt 
to run it uneconomically will not be 
tjolerated by the House. And why 
shouW Government be anxious to take 
one particular line on? It will be 
very difficult for Government to play 
the role of Dr. Jekyll and Mr. Hyde. 
Government will be a direct participa
tor in the running of a company, at 
the same time it will be in the position 
of a supervisor in respect of the work 
of the other companies, and all sorts 
of complications may quite conceivably 
arise. What purpose will be svved 
by taking over one company? I know
70 per cent, of the shares of the Deccan 
Airways are held by the Hyderabad 
State, but that is a matter which can 
be adjusted in so many ways. 1 see 
no reason whatsoever why the Gov
ernment of India should saddle itself 
with the responsibility for taking over 
only the Deccan Airways. If the Gov
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ernment of India decides to nationalise 
the air services and makes an experi
ment, I can understand It, but thar* 
also I should certainly warn and souiad 
a note of caution that this is just not 
the time when you should disturb an 
organisation which on the whole has 
worked satisfactorily. There have been 
difficulties, no doubt. Difficulties havsf 
been pointed out—let us remove those 
difficulties and let the Government 
supervise without meticulous inter
ference. Because after all you cannot * 
have it both ways— if you leave it to 
the private sector and go on interfer
ing at every stage then things become 
worse; you do not take responsibility 
for what is happening, at the same 
time you do not allow the private

♦ sectors to function properly. So 
far as the overall supervision, that is 
laying down of policy, routes, fares, 
etc. is concerned, and seeing that no 
abuses take place, by all means let 
Government exercise its powers but 
then allow the private companies to 
function. In fact, I would suggest 
that apart from the Air Licensing 
Boaiil a small advisory council may 
be attached to the Ministry which 
shojuld include a representative of 
each of the companies so that on every 
important matter there can be no 
question of being misunderstood or 
passing orders which may not be rea
dily acceptable, but* Government and 
the private sector will act together in 
the closest possible harmony in & 
field where such common endeavour is 
both possible and necessary.

So far as the actual working of 
these companies is concerned, natural
ly so far as Air India International 
goes it is our common experience to 
meet people coming from differe?»* 
parts of the world, and it does man«  ̂
us feel proud when they say that here 
is a company whose work is consis
tent with the highest and the mosi 
exacting standards adopted In the ret» 
of the world and has done its work 
creditably as a whole. That is a 
great compliment; whether the work 
was done by a private agency or not 
is of little importance, but that yAfb 
Indian leadership and Indian manage
ment in the course of just a few yearb 
such work has been done is certainly 
a great compliment to the country. 
Similarly with regard to some other 
companies also, like Airways (Indie)' 
I would, therefore, suggest that you 
either bring the sword down, apply the 
guillotine and nationalise—then peo
ple know where to stand—or take the 
sword away. To keep the sword 
hanging and to come out with tl)reats 
of nationalisation occasionally helps 

nobody^ ____________________  _
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Shri Ki4wal: No sword is hani^ing.
Dr. S. P. Mookerjee: I know your 

sword is still concealed.
Shri Ki^wai: They have got a ten 

year^’ licence.
Dr. S. P. Mookerjee: But the hon. 

Minister explained how to circumvent 
the law and make it completely 
nugatory. In any case, we must take 
this decision: we want civil aviation 
to develop in a particular manner; 
besuring in mind some of the ditficul- 
ties pointed out in the report, we 
should give full opportunity to private 
sectors to play their part and Govern
ment should not Rive the appearance in 
the least that it favours any particular 
group, however big, however powerful 
it may be. If it is to be private en* 
terprise, let there be free play for 
private enterprise. Today you can go 
by Himalayan Aviation from Delhi to 
Calcutta paying Rs. 125/-. That is a 
fare not offered by any other company. 
Why should Government interfere? 
Why should Government be angry? I 
am really amazed at the attitude of 
other companies in this matter. They 
took up a very strange attitude, be
cause they had grounds to believe so, 
and they predicted that this venture 
would be a failure. But if one pri
vate company has come forward and 
made a success of the job the normal 
corollary is that you admire it. On 
the other hand, here is the reverse of 
it—you want to try and dish it. It 
it not a process in which the Gov
ernment should be taking a part at an.

In conclusion, I would assure the 
hon. Minister that this is a m atter in 
which not only every section of the 
Hou^e, but the entire public are keenly 
interested and we should be able, 
sitting together, to evolve a policy 
and a l^ne of action which will, not 
only redound to the credit of the 
Government and the country but will 
benefit. civil aviation \o th ^ ; utmost 
possible ex ten t

Shri Maaaiil (Bombay): I have no 
desire to join in this debate with a 
speech, but I think there are one or 
two points arising out of the very brief 
statement made by the hon. Minister 
this morning on which I am sure this 
House would benefit if a little more 
light were thrown; and I have only 
risen, to ask a question of the hon. 
Minister and to make a suggestion for 
his consideration.

The questita) lhat I want to ask 
arisen out of his remark made this 
morning that he proposes to deviate 
from^ the report of the Committee of 
Inquiry on one major point, and that 
is In running the Deccan Airways by 
the State or through the State. Now,

I would like him to clarify that some
what, because I think this House 
would be interested to know what his 
exact intentions are in that regard. 
As I  understand the policy of this 
Government, it is that whenever the 
State takes over the ownership or 
management of an industry or a con
cern, it believes in doing so, for the 
purpose of proper functioning and 
efficient service, not departmentally 
but through an autonomous Corpora
tion. That has been the declared 
policy of this Government generally 
in regard to so-coUed nationalised en
terprises, and indeed the Report of 
this Committee itself has something so 
pertinent to say on tlie point that I 
will take the liberty of reading a few 

 ̂ sentences from it to the House. At 
■the top of page 187, paragraph 381, 
the Committee say that in case Gov
ernment disregard their decisions that 
there should be no nationalisation, 
the following considerations should 
apply;

“Should, however, Government 
decide as a matter of policy upon 
State ownership of air transport ‘ 
services, we are strongly of the 
view that their operation should 
be entrusted to a statutory Cor
poration. Operation of air ser
vices as part of the departmental 
activities of Government would 
not only be inefficient, but would 
on a long term view be detrimen
tal to development. The rigidity 
in procedure to which we have 
referred earlier would then have 
full play and the limitations of 
departmental budgetting would ' 
have their strangulating effects 
on this specialised activity. Even 
with a statutory Corporation we are 
persuaded that it is most important 
for the success of the enterprise 
that (a) an outstanding man of 
business and administrative abi
lity and drive, preferably with 
sufficient experience of air trans
port, should be appointed as 
chairman of the organisation, and 
(b) the Corporation should be 
given complete autonomy and free
dom from departmental control 
except in regard to the main, po
licies to be followed as laid down 
by Government.”
This is an excellent statement of 

general principles with particular 
application to this public utility ser* 
vice, and I would like to know from 
the hon. Minister, and I am sure the 
House would lUce to know, wfiefhar 
he proposes to be governed by the 
sound principles laid down here In 
regard to the running of the Deccan 
Airways as and when it Is taken 
over. That, Madam, is my question.
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As regards the suggestion, it also 
arises out of the situation that would 
be created in regard to Deccan Air
ways. That situation was referred to 
by the orevious speaker, Dr. Syama 
Prasad Mookerjee, during his excellent 
contribution to this debate. He 
referred to the position in which Qov- 
nient would now be placed of having 
a dual role of being itself a competitor 
and also supervising the regulation of 
that competition. That has its bearing 
on the constitution of the Air Trans
port Licensing Board. The Com
mittee’s Report on page 149, paragraph 
279, makes certain proposals which 
are on their merits excellent in regard 
to the constitution or re-constitution 
of this Board. It suggests a judicial 
chairman, with two members, one of 
whom should be the D.G.C.A. In the 
background postulated by the Com
mittee, namely, no nationalisation and 
no State enterprise, that would be in 
my view a correct decision. But the 
decision of the hon. Minister, tentative 
as it is, creates a situation which the 
Committee had refused to deal with in 
detail, namely, of Government enter
ing the field themselves. And I would 
like to suggest for the consideration 
of the hon. Minister and Government 
that this in turn calls for a modification 
of the proposed personnel of the Air 
Transport Licensing Board, or what
ever other authority would carry out 
the functions of that Board. My own 
suggestion to the hon. Minister would 
be that once Government enters the 
field, an Air Transport Licensing 
Board of this particular nature would 
no longer be appropriate. What 
would be required would be a judicial 
authority or tribunal which would 
carry out the functions that otherwise 
the Air Transport Licensing Board, 
with the presence of the D.G.C.A., 
would have had to carry out. The 
suggestion that 1 would make is that 
just as the Committee suggests a 
judge of the High Court or the Sup
reme Court or somebody else with 
similar judicial experience being called 
upon to sit as chairman of this Licens
ing Board, a tribunal may be set up 
with a single judge of the Supreme 
Court or of the High Court. We do 
not want a full-time man with all the 
implied burden but a judge of the 
Supreme Court or one of the High 
Courts in India , might be directed by 
the Chief Justice to perform the func
tion as a Tribunal for this purpose 
and, if he so desires a couple of asses
sors who may have the necewary 
technical knowledge to contribute to 
that Judge might be put on this tribu
nal

.Shri JCidwai: What would be the 
functions of the tribunal? '

Shri Masaiii; Th? functions would

be imore or less the functions of the 
Air Transport Licensing Board as they 
are today. I am suggesting this 
chasge in the Air Transport Licens
ing Board for this reason, that once 
Government itself is a competitor and 
enters into the field with others, it 
would be proper that the adjudication 
of these rival interests should- be 
entrusted to a Judicial authority free 
from administrative personnel. As I 
mentioned, in the present set-up the 
presence of the D.G.C.A. on the Air 
Transport • Licensing Board would be 
perfectly in order, but once Govern
ment becomes one of the operating 
Companies, either through a statutory 
body. or otherwise, then it is^ p p rq  
priate that these functions, which ait 
quasi-judicial, should be judiciallj 
administered ajsid therefore my sugges 
tion for the consideration, of the hon. 
Minister would be that a further modi' 
fication of the personnel and coiwof 
sition of the Licensing Board or Tru)ii 
nal, whatever it is called, is called for 
by the departure that the hon. Minii 
ter proposes to make in the findings 
of the Committee.

Shri S. V. Naik (Hyderabad); The 
Hyderabad State was really anxious 
about the Deccan Airways. Th« 
Finance Minister of Hyderabad in his 
note on Budget for 1951-52 says on 
Page 12;

“One other concern in which 
Government has considerable hold
ings is the Deccan Airways. Liki 
most other air lines In India, it 
has continued to show a heavy 
loss. Beyond effecting certain ecô * 
nomies,,.Government were unable 
to take any action pending isom-i 
pletion of the enquiry and orders 
of the Government of India there
on. Now that the enquiry has 
been completed, Govfernment is in 
consultation with the Government 
of India as to the future of this 
air line.*’ ^
The Deccan Airways is sustaining a 

loss of about Rs. 27 lakhs. Its original 
volume of assets tv̂ as about Rs. 38 
lakhs,. Out of the total depreciation 
of Rs. 26 lakhs which it ought to have 
allowed it has allowed only a depre
ciation bf Rs. 13 lakhs. In 1950, it 
has shown a loss of Rs. 18 lakhs. 
Taking the total loss, it comes to Rs.
27 lakhs. That is why the Hyderabad 
Government was very anxious that 
something shoulr! be done. I am glad 
that the Government of India has 
made an announcement that it has 
taken over tne Deccan Airways and 
would run it as a State concern. The 
point on which I have a doubt is this. 
Would it be run through the Hjrderabad 
State Government or would the Gov
ernment of India run it on its own?
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Shri Sidhva: What about the liabi- 
Uty?

Shri Kidwai: I t is suggested liability 
will be of Central Government and 
Hyderabad Government will manage 
I t

Shri S. V, Nalk: The total paid up 
capfttal is Rs. 55*71 lakhs and the loan 
it has taken is Rs. 5 02 lakhs. The 
total capital is therefore Rs. 61 lakhs. 
Out of this, there is a loss of Rs. 27 
lakhs and 70*5 per cent, of the share 
capital is owned by the Hyderabad 
Government. I would like to know 
from the hon. Minister whether the 
70*5 per cent, of the capital that the 
Hyderabad Government has invested 
will be taken over by the Central Gov
ernment. The other 29*5 per cent, ol 
the shares are dwned by Tata Sons and 
by the public. What will be the fate 
of those shares? Will Grovernment run 
it as a company concern, and allow the 
Tatas and the public to enjoy the 
benefit of their shares? This point 
needs clarification at the hands of 
the hon. Minister.

• p . m.

As I  said. Sir, I am in favour of 
nationalisation and all our key indus
tries should be nationalised. But I 
do agree with the findings of the 
Inquip^ Committee’s reoort that the 
time is not yet ripe for it, particularly 
in view of the numerous schemes and 
projects flhat are already taken on 
hand by the Central Governemnt and 
also on account of the financial strin
gency. Another reason given by the 
Committee is that if at this particular 
junction the Central Government 
takes a decision in favour of nationali- 
i2ation, it would dishearten the indus
trialists of the whole country. That 
is 8 point that has been stressed too 
much. I have, however, to submit 
that I do not agree with this view. 
The policy statement issued by the 
Communications Ministry, or the 
industrial policy statem ent of Govern
ment on July 1947 that it would allow 
private enterprise does not prevent 
the Central Government from nationa
lising this key industry.

. Another point which I would like to 
submit to the hon. Minister is in 
regard to subsidy. He should know 
that in no part of the world, whether 
it be America, Britain or Australia, 
has any air company been able to 
make any profit of its own accord. 
ex(«pt through subsidies.

ShH Kidwai: In India one compapy 
has done it. ‘

Shri S. V. Nalk: That is only in its 
external service. ^

Shri Kidwai: No, internal.
Shri S. V. Naik: Which company is 

it?
Shri Kidwai: It is Airways India.
Shri S. V. Nalk: I have got figures 

of Airways India's working.
Shri Kidwai: The hon. Member may 

not have those figures, because that 
relates to the latest year’s working.

Shri S. V. Naik: My own informa
tion is that almost all the companies 
are working at a loss. I would read 
the figures for the information of 
the House.

•m
The gross loss suffered by the Indian 

National Airways was Rs. 4*5 lakhs; 
the fuel rebate it got was Rs. 5*6 
lakhs. The Air India suffered a loss 
of Rff. 29*34 lakhs; it got a fuel rebate 
of Rs. 9*47 lakhs. The Air Services 
of India suffered a loss of about 
Rs. 4:05 lakhs; the fuel rebate it 
got was Rs. 0*56 lakhs. The Deccan 
Airways suffered a loss of Rs. 17*14 
lakhs as against the fuel rebate of Rs. 
4'33 lakhs which it got. In regard to 
Airways India its profit was Rs. 2*79 
lakhs; the rebate it got was Rs. 4*24 
lakhs. In regard to Bharat its loss 
was Rs. 3*19 lakhs and the rebate was 
Rs. 8*08 lakhs.

The point I am trying to make is 
that the smaJl mercy shown in the 
form of a subsidy is not enough. The 
Air Transport Inquiry. Committee has 
suggested that from 1953 onwaxds the 
rebate should be stopped: for the
first year, that is 1951 the rebate 
of 9 annas per gallon of petrol should 
be continued and for the second year 
it should be reduced to 6 annas per 
gallon. As will be seen from the 
figures I gave, not one company is 
working at a profit. Now the Air
Transport Inquiry Committee wants 
the industry to gird up its loins.
Now, really sneaking even the nine
annas per gallon rebate is not much 
of a help, particularly after the deva
luation of our rupee: and the import 
dutv that is charged on petrol almost 
nullifies it. In actual, fact is the 
companies are made to stand on their 
own feet.

Now the Air Transport Inquiry 
Committee have fixed standard rates, 
based on different factors. If the 
<'omnanie«? cannot make up that 
break-need value gap. Government 
should come to their assistance. Gov- 
lernment does not give any promise
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or assurance that they would be 
giving help to these companies. On 
the other hand the Committee lias 
suggested the curtailment of the sub
sidies. My humble submission is that 
not only should Government continue 
these subsidies, but in view of the 
efforts that they would be making to 
fall in line with the standard rate, 
they should be entitled to further 
help. '

No doubt Government hav# taken a 
decision to take over the Deccan 
Airways. It is in a way a good sign, 
I may say, because the Central Gov
ernment itself would be one of the 
parties which would be conducting an 
air service. I t  would realise the diffi
culties of running a concern success
fully and at the same time bringing 
down the cost. That will be a con
solation to other companies, because 
they will have a chance to point out: 
“If you cannot succeed, how do you 
expect us to do?” From that point of 
view it is a good sign. The Air 
Transport Inquiry Committee has 
pointed out the injudicious manner in 
which power has been exercised by 
the Air Transport Licensing Autho
rity. Sometimes where they should not 
have granted the licences they have 
granted them and in that way dupli
cated the services and reduced the 
loads on each and every service. 
The hon. Minister says in his announ
cement that he has not considered yet 
about the night services at all. But 
when Mr. Sidhva was talking about 
this he said that the night air services 
would be taken, on the Madras-Delhi 
route, from the Himalayan A ir  Service 
and would be given to the Deccan 
Airways. But what I would like to 
submit is that when the Air Transport 
Inquiry Committee has definitely 
stated that there is no proper load 
for any of the six scheduled compa
nies the Government should take a 
final decision that they should not 
renew the provisional licences at all— 
whether it Is in respect of the Hima
layan Air Service or the Kalinga Air 
Service or other services. My friend 
Mr. Sidhva pleaded very strongly for 
the Himalayan Air Service. But may 
I humbly point out to him that the 
rate of Rs. 3 per Ion mile demanded 
by all the companies for carrying out 
the n igh t. services was no t-a  threat, 
really speaking, to the Government 
of India or the hon. Minister. It was 
the figure accepted by the hon. Minis
ter himself. What they pleaded at 
that time was *‘When you accept the 
cost of Rs. 3 per ton mile as the run
ning charges, ttien please say why 
we should not be given that guarantee 
pf Rs. 3” And, as stated by my hon.

friend Dr. Mookerjee, that he was 
himself in doubt whether night service 
would be successful at all. Under 
such circumstances to plead that the 
Himalayan Service came handy and 
useful to the Government of India, 
and from that point of view the 
Himalayan Service should be conti
nued, is not correct. If we want to 
improve the air industry as an indus
try itself, we should be definite in 
our policies and we should see to it 
that no provisional licences are grant
ed and that no duplicacy of service 
is allowed. We should see that the 
two services, Bharat Airways and 
Air Siervices of India, which are 
running on the Delhi-Calcutta line 
do not duplicate and similarly that 
the Air Services of India and the 
Derrftn Airways do not duplicate 
between Nagpur and Delhi. While 
granting licences and permission (or 
flights Government should see to 
that .such duplication of services dees 
not occur.

I would also plead the same point 
with regard to the non-scheduled 
services. I  know that the Air 
Transport Inquiry Committee has 
pleaded in favour cf the non-scheduled 
services. If I remember aright there 
are about six non-scheduled services. 
The A.T.I. Committee has stated that 
the flights that these non-scheduled 
services have made—they have made 
in all 24,000 hours of flight—nc 
doubt in comparison to the hours of 
flying that the scheduled services 
have made is a very small number. 
At the same time, when we know 
definitely that even the scheduled ser
vices do not get proper load and pro
per amount of service, it is not fair 
for the Government either to grant 
or continue the provisional licences 
or grant licences to the non-scheduled 
services at all. So T do feel that the 
Government should give due considera
tion to this. Of course I should 
congratulate the Government on tak
ing a decision that they would bear 
the maintenance and upkeep charges 
of the surplus aircraft of each and 
every company, because the main
tenance of each Dakota would cume 
to about Rs. 10,000 a year, and for 
the Viking and other aircraft it will 
be still more. In view of the national 
asset involved, the decision that the 
Government has taken is a very wise 
and useful one.

There is one more point to which 
I want to refer in respect of th^ 
Deccan Air Service. It has made all 
efforts—I may say that it has made 
a heroic effort, really speaking—to 
cut down Its overhead expensecj,
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Whereas in 1947 the cost was about 
51*6 annas per mile, in 1948 it rose 
to 67-8, in 1949 it rose again to 68*8. 
but hi 1950 it has brought the cost 
down to 58 9. and I think it is the 
lowest throughout India. There can
not be anything lower than that. ] t  
has seen to it that all overhead 
expenses are cut down as much as 
possible. That way, if the Central 
Government takes It over, it will really 
be an experiment for the Central 
Government to show that a concern 
can be run profitably under the cir
cumstances that are existing. That 
is why I say that the other services 
should feel themselves satisfied that 
the Central Government is taking this 
service and is going to run it as a 
national undertaking.

Mr. Chairman: Shri Amolakh 
Chand. I would request the hon. 
Member to precisely close by 4-30 as 
I wish to call upon the hon. Minister 
at 4-30.

Shri Amolakh Chand (Uttar Pra
desh): I will not take more than 
seven or eight minutes.

The story of civil aviation as dis
closed by this voluminous report is 
a sad one. The civil aviation policy 
is only four years old, but if we go 
through the recommendations of this 
Committee we will find that on one 
ground or the other the Committee 
has condemned each and every air 
company—for various reasons, whe
ther the Dakotas are more, or whether 
tl\e S.O. 95*s are more than what are 
actually required in India, we further 
find that some companies have also 
got spare parts which are not being 
used. As such the whole story of 
this civil aviation is ratlier very sad. 
What I want to impress is that natio
nalisation of this aviation would be 
in the best interests of the country. 
We all know that in these days avia
tion is propagated in all the countries. 
We have nationalised railways. Road 
transport has been nationalised in so 
many States. Water transport which 
needs greater attention has not yet 
been nationalised. And then we find 
aviation is one which should be 
nationalised as early as possible. At 
present what we find is that the 
Government of India is subsidising in 
one way or the other these air com
panies. They are £?iving rebate in 
customs duty; they are giving 37 per 
cent, of mails to these coippanies—' 
narticularly to Himalayan Airways. 
In these circumstances the sooner 
they decide on nationalising them the 
better. I am glad that the hon. Minis
ter has taken a right step in pat
ronising Deccan Airways now. The

whole capital of our country in this 
respect is involved to-the tune of Rs.
10 crores but with no particu’ar 
results. What I suggest is that we 
should try  to nationalise on a norproflt 
no-loss basis. In aviation we know 
the cost is much and it is not easy 
to have technical assistance and all 
that, and it is very possible that for 
a few years we may not hava any 
dividend from this enterprise. So to 
begin with, I think, it would be much 
better to. start on a no-proflt no-loss 
basis. Further, we find that the fares 
of these companies are too high In  

, India, as aviation is a new thing, 
people are much interested in having 
cheap air journeys. .

I would not like to go into the 
details about the defects of one com
pany or the other, but what I would 
like to point out is that the Govern
ment too has been blamed by this 
Committee for not granting licences 
at the proper time. The interest of 
the consumer has been overlooked 
altogether and taking all facts into 
consideration, I would suggest that 
Civil Avlatioa should be nationalized.

8pft ^  «ft arrow
wtw ?ft.......................
fiio a m  w

«Tw t w m m  ^

%  ^
^  ̂  I ^  w  (Wtc TT (time)

«rr «ft an rrw

It ^  ^  ^  fsp
^  T*ff I
3m? u rm r  a r ?  nf)- ^  |  

Pl> gWK aiW f5r>PT ^  %
TO vw arew anw

^  5frr fpr ^  ^
an̂ T I *1? 5 Pp fvvir •Fr

<r<*hK TO ^  *n#j

w  ^  T 0 a r » 9 T  I
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'srw, aik # jf fr 
an# ^  ^ ^ îT,
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(EnglUn trarM^Ni:« of tk t  
«peecfv

Babu R atnnara^n  Sinffh (Bihai): 
Madam, just now when our hon. 
friend Shri Jaipal Singh was speak
ing..............  '

Mr. Chairman: ptease remember 
that you are given only ' ten minutes 
to finish your speech. ,

Babu Ramnarayan Singh: Please do 
not enforce the time-limit so rigidly 
though I will try to finish my speech 
in the minimum possible time. 1 
agree that ten minutes time should 
ordinarily be quite, sufficient, yet to 
impose the time-limit so rigidly is no 
good. Anyway, 1 was referring to 
the indignation of my hon. friend Shri 
Jaipal Singh with hbn. Shri Kidwai 
for the latter's failure in bringing up 
a specific Bill. My own reaction with 
regard to this particular issue is that 
there is no need at all for the Gov
ernment to come before the House 
after they have already taken a deci
sion in a matter which to them is 
unalterable. It' is but proper that all 
decisions are taken in the House and 
the Government execute the same 
blindfold. It does not augur well 
that the Govermnent decisions are 
taken prior to the matter having been 
moved in the House when all amend
ments tabled by us are thrown out 
and everything said by us is rejected. 
I, therefore, like the procedure initiat
ed by Shri Kidwai in this behalf. 
The Government may place before the 
House their ideas on a certain subject, 
but the final decisions should rest 
with the House alone and should not 
be taken by them beforehand.

I disapprove of the anxiety that 1 
should finish my speech earlier so as 
to enable the hon. Minister to reply 
to the Debate at 4-:i0 p.m. and, thus 
to give him more time for that pur
pose. That idea does not appeal to 
me Why are the Ministers given 
so much time? Is it necessary that 
their speeches should contain a reniy 
to all the points raised by all the 
speakers participating in the Debate?
It is not obligatory on them to do 
so. The Ministers' hands are full of 
many things; they may simply rise to 
state that they have to do this oi 
that work and finish with it. Why 
should they, after all. make so lengthy 
speeches which they can well avoid?
It is only for the Members to spieak. 
All that they have to do is to state 
th various issues which have a de-. ' 
mand on their time—and as for tis. 
we have to accept that statement.

Many points have been touched In 
this report and air lij^ ts  on the 
whole appear to be much fascinating
91 PJ5.
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indeed. All this is right, but there 
is one thing which we have tc em* 
phasize upon the capitalists anJ the 
Government of our country and 
which they ought to consider. A lew 
days aast, I had expressed my wish 
to see the whole sky buzzing with 
our aircrafts. So far it is correct. I. 
however, do not wish vnat, thesa 
aircrafts should be of foreign niiinu- 
facture. I would suggest to the 
Government and Shri Kidwax that 
the number of aircrafts imported from 
abroad should be confined to the 
minimum necessary. . The imported 
aircrafts should be used for defence 
purposes only. They should not b^ 
purchased from foreign countries, 
rather we should set up as many 
factories as we require where all 
kinds of tractors and aircrafts should 
be manufactured. The country and 
the Government should spend m<!ixi- 
mum possible amount for this purposo 
and help opening these factories which 
should be fuUy equipped to manufac
ture all kinds of machinery. AU 
imports of machinery should be 
stopped. Our countrymen will have 
to give a serious thought to the 
enormous wrong being done in spend
ing crores of rupees annually for th«» 
import of foreign machinery. We 
should have our own arrangements 
for the manufacture of all kinds of. 
machinery and we should open facto
ries which in the next few yearm may 
so develop as to make It possible to 
stop all imports from abroad.

So far as the slogan of natlAnaUsa* 
tion is concerned, I am quite in favour 
of the idea. I, however, w ant it to be
considered with due seriousness and 
that, keeping in view the oreseht 
trends it may well be postponed for 
.some time. Nationalization augurs 
well only when workers of our various 
national organisations have a dear 
sense that they are working for the 
Nation and the Nation alone and that 
they have, to live and die for their peo
ple. Nationalisation will prove benefi
cial only when '̂u^h conditions have 
been created in this country. It sounds 
alright to say that all cofnpanies and 
concerns run and managed by the 
capitalists in this country shomd bo 
nationalized. But along with ^  
have to be cautious to see as to 
far the persons to whom we propoat to 
entrust the management of thosr 
nationalized concerns, are com pet^t 
to handle that task. I will rather b«, 
excused to say that we should iiilfp 
take into consideration the advantage
o.; profit that we stand to reap by 
entrusting that task to , those people.
In my opinion the ta s i ol Tiatfcnalfea- > 
tion should be deferred till the genM l 
character of our people comes up to
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the requisite standards. Further cur 
Government should give au possible 
encouragement to the people for the 
promotion of the private enterprise in 
this country. When, therefore, all
requirements in respect of nationaii** • 
zation have been fulfilled a n i the
time for it is opportune and the need 
tor the same established, national!' 
nation can be forged* ahead after 
th < ^  people have been paid full
compensation and their incomes are 
fully assured. I, however cannot 
understand the Justification lor this 
slogan ia the present context o r i t o  r  

.situation. Madam, we know 
sorts of criticisni regarding mffioi^ 
ency and incapacity was ^ i^elM   ̂
against ‘the Government aM  they 
were censured on various C6untii in̂  
the course of the Gen«ri4 I ^ c u s s i ^  
of th e  Budget. Why (hM  min a ^ '  
tional burden on tH^mf t  t im e t  vi 
maintain that first iM we 
at least, any one Minmry^ H M  th i  
whole Ck)V0mmeAt, m  an 0mct0tKi i. 
tooting. I f  the ODvernmenf Ana 
themselves unabli^ to do this Work, #  
may . well be e n t r u s t  to th t  tapitar 
lists. It will save C3^ermn#ni

iiMuteve 
be

(Hiii aipr Hh 
ted into 1̂ 11

from criticism. A»
Departments ot tit# 
we note a lack at 

over to UK 
enquiry should o«
(uchi cases. , '

Mr. ChainMui: Vour tithe Is ov«l-. 
Baba S ttrli; Ym,

Mftdam, but yotl May kindly extend 
It by a ^  .

N r. Ohr tw iMto VttM m iy  have one 
t^taute nM * to  Mitek.

Babu Not one,
but c iie  mo m a  or t h m  mt6utes 
more. ^

Mr. Only one minute
morel , -

Balm l ^ i a i M I J ^  9imgh: tn  6ou- 
duaioKt,'Madil]n,- .l Ifolce my opposi- 
lion Aft iih» ifinm  m î ing i^ u b ^ e s . 
I t  m M id nfVir warked. Instead 
of I P I l i f  4Ub*ldi«s, w e Chaveniment 
shM la iMttt ever the concern

it In ttnd t to subsidize and the 
praprlator of tlM p to p r M m  should be 
paid eithef (ittArMt on Ihelt capital or 
a |M r*  te  I h l . i ^ t * .  In case both these 
ullwiuiUvftk not. acceptable, they 
mkjr «v«n w  fa in  lull compensation 
lor^Aktlr m ohiiiry  interests. But 
M Ikit M the or subsidies is
ctittMCIied, 1 reglrd R an ill-conceiv
ed

iw j are awaca that ev^r 
MAdl l l iv . (>reteetion is being given 
to tb t  ^u«ar In d u a ^  ot this countiy. 
That particular industry is not tiiee

from protection even now. You may 
well consider how far it is d just 
practice to enrich the capitalists at 
the cost of the masses. That prac
tice should be stopped and, at any 
rate, the system of subsidies should 
be abolished.

Ml*; Chairman: The hon. Minister.

ww rr*f : »f ar^ft ^
i  I

iBabu Ramnarayan Sinah; I am con* 
eluding my speech.] -

: A ^  firfjrfST ?rip:

[Mr. Chairman: I have called the
hon. Minister.]

Shri Eldwai: I had stated very 
briefly what we propose to do on the 
recommendations of this Com- 
m it t^ ’s report. 1 was purposely 
vague, because I thought 1 should 
not commit the Government definite-  ̂
ly till the views of this House are
knoWn, and if possible, Ve may take 
guidance from the House. I am g!ad y
that the debate has been very help* ^
ful although one-sided.  ̂ '

In my opening remarks, I had said 
that^the Government has accepted  ̂
the estimates of the cost of operatiun  ̂
by the Committee, though they 
considered them higher than actually 
achieved in this country. I may 
give an illustration. In 1949 Air- i 
wâ *  ̂ India had actually a profit of 
R s.^ 3jl0,000, while, if calculated ‘ 
accordmg to the formula laid down 
by ^ I s  Committee, they should have 
suffered a loss of 1,95,000. Similarly ' 
in 1950, although the complete 
alct^unts are not available, the 
Mlinaging Director of the company 
had informed us that this year they 
have earned a profit of more than 11 
lakhs while according to the esti
m a te  ot the Committee, the profit 
iihould not have exceeded 6 lakhs. 
The achievement of Airways India 
is remarkable. They got a subsidy; 
but if we take away the subsidy, 
they will still be left with a profit 
of 4 lakhs on a capital of only 21 
lakhs. Similarly, there are the re
sults of the othei companies also.
In cases of the Deccan Airways, 
Himalayan Aviation and Kalinga 
Airways, it is seen that the estimates 
of Qost of operation that this 
Committee has calculated are ' more 
than tliose actually achieved here. 
But^ for purposes of our calculations, 
we have accepted those estimates, 
and have agreed that whate^^r fares 
they have suggested, we will accept
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With one modification. They have 
said that the operating companies 
should not be allowed to accept fares 
lower than what has been laid d o ^  
by them. This, we are not prepeir^ 
to accept. If  some companies can 
operate with lower cost of operation, 
they should be allowed to pass their 
savings to the passengers, and they 
should be allowed to accept what
ever fare they think is reasonable. 
Every operating company will be free 
to fix their fares up to the maximum 
^that has beftn suggested by this 
Committee; but It will be open to them 
to accept a lower fare^

, Shrl Sidhva: Unless there is com
petition, nobody will accept a lower 
fare. .

 ̂ ^hri Kidwai: There is hardly any 
'competition except in one or two 
routes j

Shri Sidhvai: 1 say there should be
competition.

Shri Kidwai; Bu,t. there is none.

The second recommendation was 
about re-organisation of certain Air 
lines. The Committee has suggested 
that the number of operating compa
nies should be redu(.*ed. While they 
have pleaded for the retention of the 
operating companies which were being 
run a1 a loss they have ad
vocated the elimination of a company 
that had shown both efficiency and 
profit. But, if we examine the positioti 
closely, we will find that re-organisa
tion proposed will also not help us. 
Take the case of Air^India, The Air- 
India is the foremost ecdnpany in 
this country. They are ve^^ efficient. 
(Shri NaziruddiW Ahnjind: qidte tighrt)L 

hon. Member is always ashamed 
of efflciency. Air-India is being run 
very efficiently. It is a well-managed 
company. The Committee haa recomV 
hiended that as they now operate 
a^Miit- one-foui*lh of the • routes 
Ivtilable (An Hon. Member: ' Tbref^- 
fourths) they should not be^glve^' 
any additional routes. J  
dny reason why they should «ot 
j[iven any additional routes, if they 
can start a new service between two 
dties. Within their sphere it is, 
they who can operate such routes 
economically. You cannot expect 
Airways fiidia*' from Calcutta. W 
operate a service h^ween An>HU^

and Jaipur or Jodhpur* It is Air 
India who can do it. Therefore, X 
have not accepted this recommenda
tion that Air-lndia shouk) not 
given any new route«

The Committee has suggested that 
Air Services of India and Deccan 
Airways should be merged. That 
also is not understandable, because 
they are operating in two difTerent 
spheres. There is no competition; 
there is no common route. How will 
this merger efTect any s a v i ^  excei^ 
a few lakhs on the 
organisation? One of the 
has suffered a loss of 1$ 
the other a loss of 15 laklis. 7 &  
joint loss would be, if ftot laKhs, 
28, 29 or 30 lakhs. Therefore, miMrg r̂ 
will not help. Besides, although the 
Air Services of India were k een . ou 
the merger, the Deccan Airways were 
not prepared to accept th a t There
fore, it could not be efTec;ted.

A third proposal about re^orgaoi^a* 
tion is that Himalnyan Aviation 
should be eliminated, Uiat the night 
service between Madras and Ijelhi 
should be given over tp Deccan Air
ways, and the night service *:etween 
Calcutta and Bombay should be 
given to Airwa3rs India. Airways 
India, as I have already mentioned 
were operating both efficiently and 
profitably. They did not need a new 
route badly to Justify the elimination 
of Himalayan Aviation. There was 
some justification for the elimination 
of the Himalayan Aviation if the 
route was given to the Q ^ a n  Air
ways. I will explain why I have
agreed to the cancellation the
licence of Himalayan Aviation,

Originally, before this night f«;Vice 
was introduced, I wanted to 
the service by a company, run by the 
Government. I had made this pro
posal at that timc ;̂ that the Gk>vcm« 
ment of India sjhojuld take over the 
Deccan Airways and that they shottld 
operate the new serv|c^. The (5«ner 
ral Manager of the D e^an Afrways 
was by himself prepared to operate 
the night service on the terms \ that 
we were offering. BiU. as there 
Deen fo rm ^  an Ai|i Transport As^o^ 
ciation and as that Association had 
pitted itself against night seihdce, he 
had>.U> decline. H was he ^h o  d rs t 
suggested to me that cheaper fa rii 
would increase air traffic and bring 
profit to the company. That was his 
idea and therefore I had at that time > 
sugggstejj,, that.:v6 rfJPuW 
the UStvan Airways and operate th« 
tiight service with that company.
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But at that time it was thought 

' by our financial experts that it 
would be a losing service at>d there
fore, it was not agreed upon and I 
gratefully aceepted the ofTer of 
Himalayan. They were given a pro
visional licence. As my hon. friend 
Mr. Jaipal Singh has read out I had 
said that their licence would be made 
a term licence. But before their 
application for term licence could be 
considered, we decided to appoint 
this committee and in̂  the pendency 
of this committee, it was not pendency 
to issue any term licence. Therefore, 
all licences issued in between, h<ive 
been provisional licenses. The tojm 
of the Himalayan was extended from 
time to time till the Committee’s 
rfjcommendations »vere made avail
able. Even then f proposed, while the 
discussiom; were going on, that if 
I am allowed to take over the Deccan 

. Airways, the State service v^ould get 
preference. I had explained to the 
management of the Himalayan also 
that they will get the term licence in 
spite of the recommendation of this 

-inquiry committee, if these routes are 
not operated by the State air service. 
That is the only justification for my 
refusing them a term licence.

• Babti Ranmarayan Sin;;h: What 
will . you do with the stock of the 

.■Himaja '̂an Airways?

Shri Kidwai: I am not prepared to 
send them out of operation. They 
are a chartered company and they 
are prepared to work lines. I have 
assured them, and the speeches in 
the House have strengthened me in 
my resolve that the Himalayan will 
be given some alternative routes. 
They will continue as schedule 
operators.

Shri Kamath (Madhya Pradesh): 
Which route?

Shri Kidwai: That cannot be said 
here, because these routes have :o be 
allotted not by this Government but 
by the Licensing Board. I have slid 
that they should apply for alterna
tive routes and they will get the 
support of the Government.

8nri Kamath: You have already 
611 oiled routes to the Deccan 
/Urways and other companies.

Shri Kidwai: They will Diet other 
routes. There are so many cjties to 
'le cr *jnected, any number of them.

Dr. S. P. Mookerjee: If these roules 
are run successfully, will they be 
kmnded over to the Deccan Airways?

Shri Kidwai: You yourself were
doubting about the success of this 
route. Therefore you are doubting 

.the success Ot every route.
Shri Kamath: How many accidents 

had the Airways of India?
Shri Kidwai: The other proposal in 

this reorganisation is that the 
Kalinga*s provisional licence should 
not be renewed. I have not been 
able to appreciate this. The Kallnga 
is not carrying any passengers. At 
a time when it was difficult to send 
our mails across between Bengal and 
other places, the Kalinga offered to 
carry all our mails and letters and 
parcels and at a very cheap rate. 
That is why we gave a licence to 
carry the mails and that is the one 
service they are operating. Ih e re  is 
so much goods traffic, freight traffic, 
between Bengal and Tripura ^n d  
Manipur and Assam and all the 
planes available are being utilised, 
why should their licence be can
celled? If that is done, the only 
effect will be instead of flying direct 
from Calcutta to Manipur they will 
have to go through Indian territory 
round about. So the more the 
licenccs are applied for, the i»iore I 
am prepared ‘ to issue.

The other suggestion was that the 
Patna-Khatmandu route should be 
given to the Bharat and T think, that 
is a reasonable suggestion. But be
fore this report was received, the
IJ^.A. had explored the possibilities 
of having u service to Xhatmandu. 
They had taken two expeditions and 
therefore provisional licence was 
given to them. The.se are the r»r̂ p̂o- 
sals regarding reorganisation.

Now there is this question of 
subsidy. The Committee has recom
mended the continuance of a rebate 
of 9 as. per gallon for the first year 
and 6 as. per gallon for the second 
year and then they have suggested 
some other formula for subsidy con
necting the margin between the in
come and the expenditure, to a ceitain 
extent. This rebate of 9 as. was cal
culated on the bai:is of a certain price 
of petrol. Since the recommendation 
was received the price of oetrol has 
gone down by 2 as. 9 pies per gallon. 
Therefore we calculated that the re
bate JustiHable would be 6 as. 3 pies 
and -no t 9 as. In the meantime \vc 
received* information about the report 
of the Airwayy India’s Finance result 
of 1950. It was found" that althougn 
that company had earned a profit 
of Rs. 4 lakhg, we had to give them 
a subsidy of Rs. 8 lakhs. This ts 
not a desirable form, of subsidy. \o u  
have to subsidise where there •
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k)88. You are not to aubsidUe where 
there is a profll. Therefore we had 
to think of other ways. In the mean<» 
thne. I asked the Departhient to Work 
out the working cost for the >ears 
1N7, 1948, 1949 and 19Sb. of theae 
companies as laid down by the Com
mittee and the results were v w  
Revealing.

w u |T i in n n w  i

a rw if tT

[Babn Ramiuurayaa Slngli: .-What
control do you Zeroise over the iiti* 
come and expenditure of the companies 
which you subsidy?]
V M  Kldwai:H?rf 3ffWn:»r^t(No con
trols!. As 1 said, the results were very 
revealing. The Air India Ltd. in 
1947 had a profit of Rs. 14,95.000. If 
the expenses had been accordinjt to 
the estimates and the formub laid 
down by the Committee, the profit 
would have been Rs. 57,08»000. Simi
larly in 1948 the profits of the 
Company were Rs. 1,02,000 and 
according to the estimates of the 
Committee the profit should be Us. 
61,09,000. In 1949, the proflts were 
only Rs. 4,000, but according to the 
estimates of the Committee the pro
fits should have been Rs. 46,59,i>00.

In the current year, although we 
do not knpw what profit or ^^ss their 
balance ^ e e ts  show, according to 
the estimate of this Committee the 
profit should be Rs. 30,80,000. So in 
four years time the profits would 
have been a little less than Rs. 2 
crores on a capital of one crore 
and 40 lakhs. T wonder why pet-ple 
say that air scrvice.*; cannrt be pro
fitably operated. In India there is 
60 much scope f-'r air services, and 
if we can keep control over expenses 
the profits are bour.J to grc;w. There
fore I fc*und thnt we have to revise 
out notions of subsidy, and we are 
thinking of introducing a new system. 
If there is any gap between the 
income actually earned and the ex
penditure which the operating
company would incur under the 
Committee’s scheme, we would pay 
the difFerence to make up the loas. 
Tliis scheme, as I said, has not yet 
been finalised, because . there are 
some o'her aspects to be considered. 
Some companies cannot be expected 
to bring down their cost of operation 
so low within the time that has 
elapsed. T erefore we may modify 
the formula to some eytent. it is under 
consideration.

Dr. Deshmukh* I hope you will mit 
penalise efficiency. ‘

Shri Kidwai: I do not know if the 
Committee has penalised efficiency.

Shri Sidhva: If the companies do 
not agree to this Committee’s opera- 
tioh eharges, then what will happen?

^ r i  Kidwai: They are not bound' 
to i^ccept our Subsidy. Arc they? 
As regards the Air licensing Boai-d 

. we have not finalised it. We are 

. considering its constitution on the 
Jines suggested by the Committee.

My friend Mr. Masani thinlcs that 
now that we are taking over the 
Deccan Airways ana Government 
woiild be operating that company, it 
will enter as a competitor with other 
operating companies. Therefore the 
licensing board should consist of im
partial men. I do not know what 
they have to Judge. Under the exist
ing rules of licensing progress is not 
easy in civil aviation. The lOiles are 
such tihat if all the companies are 
operating two-engine planes no com
pany should be allowed to use four- 
engine planes, because it will affect 
adversely the other companies’ 
operation. If these rules I'ontinue 
surely we will require a Judge to find 
out whether any new venture by one 
company’ would adversely affect the 
earnings or profits of other (Compa
nies. But if you want that civil 
aviation should advance, as it is d-ne 
in other countries then we. will have 
to ignore the interests of private 
firms and encourage others to bring 
in new planes. When Bharat 
brought the Skymasters they suggested 
that they should be allowed night ser
vice by Skymasters. They are four- 
engine planes and it would have been 
safer to operate the night services by 
Skymasters. The operation cost 
comparatively per passenger seat 
would have been lower and the Uites 
also would have been lower. But it 
would have affected the Air India’s 
earnings and the earnings of Indian 
overseas ser\ices. They said and 
rightly said when a four-engine plane 
is operating who will travel by a two- 
engine plane? That is why licence 
could not be given. But would you 
like us to stick to the rules and not 
change them? If we change thoae 
rules DO judicial ofldcer will be neces
sary. He has not to judge between 
one company and another. A licens- 
ii^  board has to see that the applicant 
has the necessary equipment, technical 
personnel and can operate the service 
efficiently. If we are to look to all 
other interests then no progress is 
possible. Still whatever my friend Mr. 
Masani said I will consider.

The other point which Mr. Masani 
wanted to know was how we will 
operate the Deccan Airways, whether 
departmentally or by a corperatioat
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rShri Kidwai]. ' ' '. ■ '■
I hold the same view as the Com
mittee has recommended. In the

• department the financial rules hinder 
our progress. Therefor^ when the 

j department opened a telephone factory 
in Bangalore we entnasted the manage
ment to a corporation on which some 
of the departmental officers  ̂ and 
private businessmen are Directors. 
Similarly we had three workshops 
for which only last month we have 
appointed an autonomous managing 
board. Likewise the Deccan Airways 
will be operated by an autonomous 
board working just like the board of 
directors pf any private flrm. ^
“Mr. Nalk Wanted to know what we 

are going to do with the shares of the 
Hyderabad Government and those of 
other individuals. Hyderabad State 
0 ^ 8  68 p6r ^ent. bf the s^bl r̂es. 9adl 
the Railway Board ciwns ^ 10-2 per 
cent. We will take o w r the Jlydcra- 
bad Government shares and: will pay 
according to the agreehrient. If * pri
vate individuala^ want to sell their 
shares they are free to do so but if 
they want to retain them  lor jAhe time 
being we will not force th€*m to sell. 
If we find any hindrance in the work
ing of the company We will-  ̂reconsi
der af to. whether we should amjuire 
them or send the company into 
liquidation Iftttd pupcjiase the stock. 
But, for the present we will be content 
with , taking over the . Hyderabajd 
shares,

tB abu Ramnarayaa Sln«h: Will ttiw* 
be some change in the operation Ct 
vRrious routes by companies?! .

f r  ^  g rp r  arrvT T W

tsh r l  KIdwal: I have Just now told 
you that it will be decided by 
Judge who will be appointed for the
purpose.]

Mr. ChaJmtian: The hon. Minister
has only two minutes more and let 
him not be interrupted.

Shrl Kidwai: Even If I read out aU 
the points it will take moie than 

two minutes.
Mr Chairman: The hon. Minister

rhiay ga on.
“Shrl Kidwai: My JPFi

spoke- ab^it* hls^ dcAiW 
regarding my optimism.

was speaking I found thut he agreed 
with most of the points that I had 
In mind except that in the end he 
spoke about the private operators 

^and that we should ke^p in mind 
their interest. I may inform him 
that in 1947 when I was put in charge 
of this department the question of 
oatiOnalisation of the a ir services was 
pending. Licences of the operating 
companies were being renewed after 
every three months or ninety days.

* When I todk over and idiscussei^ the 
m atter with «ome of the operatorsr I 

, came to milise^ their* diffic^tieiir and 
felt that uiuess' they got a term licen
ce they would, not be able to intro
duce improvements in their services 
and they «would, not like to^lnviM t 
more hionc^ in equipment and ether 
things*. Therefore. ^;we decided to 
issue them  iten-year licences. Most 

iof; the operators possess today ten- 
yeiaur licenceSf^ r •• *t'\

.He  ̂  ̂ '

 ̂The o tlw  pplnt which Dr. Mookerjec 
made was regarding bringing about 

^some s o r t , of ^cp o rd^ati^n  y. ,Vo i si(V!e 
. expenses. ; I «tried ^̂ to p^nsuadc; these 
operating companies Ĵjo torm an #ir 
transport association. J; advls(^ 
them to utilise this association for 
common sefvic^is. For instance/ i^ 
Delhi four or ‘five companies ‘ are 
operating^ Each one has got Its ow^ 
booking office, each one has got its 
own tran8|K>rt, each one has got ife 
own ground officer. T had suggested 
thatriif an air transport association 
takes up this work then a larg^ 
amoimt will be saved. SimllarlT,..«ft 
every rjother statlohw. But there was 
so much rivalry! between; the compa
nies that they decided not toj»?o I t  
Theyi said :^hat every ^o^^atlng "rconl*- 
pany has got Its own standard of 
efflciency and they asked why they 
shj>ul^ .be i ^ o p » i y i ^  i i  thought that 
thet^most efficient^ cfin raise the 
sttedard. of the least> eiWclent to Its 
own but they did not agree. I
will again try to persufuie them be
cause that Is one way of aiTecting 
economy, but so long as the private 
interests prevail it is difficult to pe?r-j 
suade them to agree to it. ^

Mr. Chairman: I would li^e 
knc*w from the mover.<5 of amc^dmentSi 
whether they would pjess ^ . their, 
amendments. , ^

Shri A. C. G u h a f^ b u g h  the reply, 
of the Minister i  ̂ ’riot quite convinc
ing. I beg to withdraw my cimend-*̂  
ment. . . i

The amendment le av e r- '^
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Mr. Cbairmaa: Then Prof. Sh^h'i
amendment. He is not in the Houb«, 
90 I will put it to th« HotMe<

The question is:
That at the end of the motion the 

following be added:
“and having considered it. this 

House is of opinion that the time 
has now arrived when the entire 
Air Transport Service, and the 
industry making and supplying 
flying machines, parts, spares 
and accessories, including the 
arrangements for training of 
pilots and other members of the 
crew, as well as ground stafT 
needed for the proper operation 
of the Air Transport Service, 
and the repair, servicing and

maintenance of aircraft in oflft- 
deotflj airworthy condition, be 
nationalised; and accordingly re* 
quests Government that imme
diate and effective steps be taken 
to acquire and take over the neet, 
equipment, spares and other 
accessories, and appurtenances, 
rights and title of the existmg 
Air Transport Companies operat
ing in or from India, with such 
compensation for the fleet, equip
ment, spares, accessories and 
appurtenances, rights, title and 
interests, as the Cons’itution may 
require".

The motion was^ negatived.
The House then adjourned till a 

Quarter to Eleven of the Clock on 
Tue$dap, the 17th April. 1951.


